DOCUMENT INFORMATION

FILE NAME : Ch XI E_1
VOLUME : VOL-1

CHAPTER : Chapter XI. Transport and Communications E.
Multimodal Transport

TITLE : 1. United Nations Convention on International
Multimodal Transport of Goods. Geneva, 24 May 1980






UNITED NATIONS CONVENTION ON INTERNATIONAL
MULTIMODAL TRANSPORT OF GOODS

CONVENTION DES NATIONS UNIES SUR LE
TRANSPORT MULTIMODAL INTERNATIONAL
DE MARCHANDISES

REENRP S (T
é‘manu MLA}H Sl g})-—\j\ J&J’

REBERFRRYUEAKENY

KOHBEHIIMA OPIAHU3ALIMHA
OGLEJIMHEHHBIX HAIIUUA O
MEK J[YHAPO/IHBIX CMEUIAHHBIX
HEPEBO3KAX I'PY30B

CONVENIO DE LAS NACIONES UNIDAS SOBRE EL
TRANSPORTE MULTIMODAL INTERNACIONAL
DE MERCANCIAS




UNITED NATIONS CONVENTION ON INTERNATIONAL
MULTIMODAL TRANSPORT OF GOODS

N
)
:, A

2

LE=
“3

(R
\s;

=

UNITED NATIONS
1880




UNITED NATIONS CONVENTION ON INTERNATTONAL
MULTIM(DAL TRANSPORT OF GOODS

THE STATES PARTIES TO THIS CONVENTION,
RECOGNIZING

(a) that international multimodal transport is one means of facilitating
the orderly expansion of world trade;

(b) the need to stimalate the development of smcoth, economic and efficient
miltimodal transport services adequate to the requirements of the trade concerned;

(¢) the desirability of ensuring the orderly development of international
multimodal transport in the interest of all countries and the need to consider the
special problems of transit countries;

(2) the desirability of determining certain rules relating %o the carriage
of goods by international multimodal transport contracts, including equitable
provisions concerning the liability of multimodal transport operators;

(e) +the need that this Convention should not affect the application of any
international convention or national law relating to the regulation and control
of transport operations;

(f) the right of each State to regulate and control at the national level
multimodal transport operators and operations;

(g) the need to have regard to the special interest and problems of
developing countries, for example, as regards introduction of new technologies,
participation in multimodal services of their national carriers and operators,
cost efficiency thereof and maximum use of local labour and insurance;

(h) the need to ensure a balance of interests between suppliers and users
of multimodal transport services;

(i) the need to facilitate customs procedures with due consideration to
the problems of transit countries;

AGREEING to the following basic principles:

(a) that a fair balance of interests betwegn developed and developing
countries should be established and an equitable distribution of activities
between these groups of countries should be attained in international multimodal
transport;



(b) that consultation should take place on terms and conditions of service,
both before and after the introduction of any new technology in the multimodal
transport of goods, between the multimodal transport operator, shippers, shippers!'
organizations and appropriate national authorities;

(c) the freedom for shippers to choose between multimodal and segmented
transport services;

(d) +that the liability of the multimodal transport operator under this
Convention should be based on the principle of presumed fault or neglect,

HAVE DECIDED to conclude a Convention for this purpose and have thereto
agreed as follows:



PART I, GENERAL PROVISIONS

Article 1
Definitions
For the purposes of this Convention:

1. "International multimodal transport" means the carriage of goods by at least
two different modes of transport on the basis of a multimodal transport contract
from a place in one country at which the goods are taken in charge by the
multimodal transport operator to a place designated for delivery situated in a
different country. The operations of pick-up and delivery of goods carried out
in the performance of a unimodal transport contract, as defired in such contract,
shall not be considered as internmational multimodal transport.

2. "Multimodal transport operator" means any person who on his own behalf or
through another person acting on his behalf concludes a multimodal transport
contract and who acts as a principal, not as an agent or on behalf of the consignor
or of the carriers participating in the multimodal transport operations, and who
assumes responsibility for the performance of the contract.

3. "Multimodal transport contract" means a contract whereby & multimodal
transport operator undertakes, against payment of freight, to perform or to
procure the performance of international multimodal transport.

4. "Multimodal transport documeng" means a document which evidences a multimodal
transport contract, the taking in charge of the goods by the multimodal transport
operator, and an undertaking by him to deliver the goods in accordance with the
terms of that contract.

5 "Consignor" means any person by whom or in whose name or on whose behalf a
multimodal transport contract has been concluded with the multimodal transport
operator, or any person by whom or in whose name or on whose behalf the goods are
actually delivered to the multimodal transport operator in relation to the
multimodal transport contract.

6. ""Consignee" means the person entitled to take delivery of the goods.

Te "Goods'" includes any container, pallet or similar article of transport or
packaging, if supplied by the consignor.

8. "International convention" means an internatiocnal agreement concluded among
States in written form and governed by international law.



9. "Mandatory national law" means any statutory law concerning carriage of goods
the provisions of which cannot be departed from by contractual stipulation to the
detriment of the consignor.

10, '"Writing" means, inter alia, telegram or telex.

Article 2

Scope of application

The provisions of this Convention shall apply to all contracts of multimodal
transport between places in two States, if:

(a) The place for the taking in charge of the goods by the multimodal
transport operator as provided for in the multimodal transport contract is
located in a Contracting State, or

(b) The place for delivery of the goods by the multimodal transport

operator as provided for in the multimodal transport contract is located in a
Contracting State.

Article 3

Mandatory application

1. When a multimodal transport contract has been concluded which according to
article 2 shall be governed by this Convention, the provisions of this Convention
shall be mandatorily applicable to such contract.

2. Nothing in this Convention shall affect the right of the consignor to choose
between multimodal transport and segmented transport.

Article 4

Regulation and control of multimodal transport

1. This Convention shall not affect, or be incompatible with, the application
of any international convention or national law relating to the regulation and
control of transport operations.

24 This Convention shall not affect the right of each State to regulate and
control at the national level multimodal transport operations and multimodal
transport operators, including the right to take measures relating to
consultations, especially before the introduction of new technologies and

services, between multimodal transport operators, shippers, shippers' organizations



and appropriate national authorities on terms and conditions of service;
licensing of multimodal transport operators; participation in transport; and
all other steps in the national economic and commercial interest.

3. The multimodal transport operator shall comply with the applicable law of
the country in which he operates and with the provisions of this Convention.



PART II. DOCUMENTATION

Article 5

Issue of multimodal transport document

l. VWhen the goods are taken in charge by the multimodal transport operator, he
shall issue a multimodal transport document which, at the option of the consignor,
shall be in either negotiable or non-negotiable form.

2. The multimodal transport document shall be signed by the multimodal transport
operator or by a person having authority from him.

3. The signature on the multimodal transport document may be in handwriting,
printed in facsimile, perforated, stamped, in symbols, or made by any other
mechanical or electronic means, if not inconsistent with the law of the country
where the muitimodal transport document is issued.

4. If the consignor so agrees, a non-negotiable multimodal transport document
may be issued by making use of any mechanical or other means preserving a record
of the particulars stated in article 8 to be contained in the multimodal transport
document. In such a case the multimodal transport operator, after having taken
the goods in charge, shall deliver to the consignor a readable document containing
all the particulars so recorded, and such document shall for the purposes of the
provisions of this Convention be deemed to be a multimodal transport document.

Article 6

Negotiable multimodal transport document

1. Where a multimodal transport document is issued in negotiable form:
(a) It shall be made out to order or to bearer;
(b) If made out to order it shall be transferable by endorsement;
(¢) If made out to bearer it shall be transferable without endorsement;

(@) 1If issued in a set of more than one original it shall indicate the
number of originals in the set;

(e) If any copies are issued each copy shall be marked '"non-negotiable copy".
2. Delivery of the goods may be demanded from the multimodal transport operator

or a person acting on his behalf only against surrender of the negotiable
multimodal transport document duly endorsed where necessary.



3. The multimodal transport operator shall be discharged from his obligation
to deliver the goods if, where a negotiable multimodal transport document has
been issued in a set of more than one original, he or a person acting on his
behalf has in good faith delivered the goods against surrender of one of such
originals.,

Article T

Non-negotiable multimodal transport document

l. Where a multimodal transport document is issued in non-negotiable form it
shall indicate a named consignee.

2. The multimodal transport operator shall be discharged from his obligation
to deliver the goods if he makes delivery thereof to the consignee named in such

non-negotiable multimodal transport document oxr to such other person as he may be
duly instructed, as a rule, in writing.

Article 8

Contents of the multimodal transport document

1. The multimodal transport document shall contain the following particulars:
(a) The general nature of the goods, the leading marks necessary for
identification of the goods, an express statement, if applicable, as to the
dangerous character of the goods, the number of packages or pieces, and the gross
weight of the goods or their quantity otherwise expressed, all such particulars
as furnished by the consignor;
(b) The apparent condition of the goods;

(c) The name and principal place of business of the multimodal transport
operator;

(d) The name of the consignor;
(e) The consignee, if named by the consignor;

(f) The place and date of taking in charge of the goods by the multimodal
transport operator;

(g) The place of delivery of the goods;

(h) The date or the period of delivery of the goods at the place of
delivery, if expressly agreed upon between the parties;



(i) A statement indicating whether the multimodal transport document is
negotiable or non-negotiable;

(j) The place and date of issue of the multimodal transport document;

(k) The signature of the multimodal transport operator or of a person
having authority from himj;

(1) The freight for each mode of transport, if expressly agreed between
the parties, or the freight, including its currency, to the extent payable by
the consignee or other indication that freight is payable by him.

(m) The intended journey route, modes of transport and places of
transhipment, if known at the time of issuance of the multimodal transport
document ;

(n) The statement referred to in paragraph 3 of article 28;

(o) Any other particulars which the pariies may agree to insert in the
multimodal transport document, if not inconsistent with the law of the country
where the multimodal transport document is issued.

2. The absence from the multimodal document of one or more of the particulars
referred to in paragraph 1 of this article shall not affect the legal character

of the document as a multimodal transport document provided that it nevertheless
meets the requirements set out in paragraph 4 of article 1.

Article 9

Reservations in the multimodal transport document

1. If the multimodal transport document contains particulars concerning the
general nature, leading marks, number of packages or pieces, weight or quantity
of the goods which the multimodal transport operator or a person acting on his
behalf knows, or has reasonable grounds to suspect, do not accurately represent
the goods actually taken in charge, or if he has no reasonable means of checking
such particulars, the multimodal transport operator or a person acting on his
behalf shall insert in the multimodal transport document a reservation specifying
these inaccuracies, grounds of suspicion or the absence of reasonable means of
checking.

2. If the multimodal transport operator or a person acting on his behalf fails
to note on the multimodal transport document the apparent condition of the goods,
he is deemed to have noted on the multimodal transport document that the goods
were in apparent good condition.



Article 10

Evidentiary effect of the multimodal transport document

Except for particulars in respect of which and to the extent to which a
reservation permitted under article 9 has been entered:

(a) The multimodal transport document shall be prima facie evidence of
the taking in charge by the multimodal transport operator of the goods as
described therein; and

(b) Proof to the contrary by the multimodal transport operator shall not
be admissible if the multimodal transport document is issued in negotiable form

and has been transferred to a third party, including a consignee, who has acted
in good faith in reliance on the description of the goods therein.

Article 11

Liability for intentional misstatements or omigsions

When the multimodal transport operator, with intent to defraud, gives in
the multimodal transport document false information concerning the goods or omits
any information required to be included under paragraph 1 (a) or (b) of
article 8 or under article 9, he shall be liable, without the benefit of the
limitation of liability provided for in this Convention, for any loss, damage or
expenses incurred by a third party, including a consignee, who acted in reliance
on the description of the goods in the multimodal transport document issued.

Article 12

Guarantee by the consignor

1. The consignor shall be deemed to have guaranteed to the multimodal transport
operator the accuracy, at the time the goods were taken in charge by the
multimodal transport operator, of particulars relating to the general nature of
the goods, their marks, number, weight and quantity and, if applicable, to the
dangerous character of the goods, as furnished by him for insertion in the
multimodal transport document.

2. The consignor shall indemnify the multimodal transport operator against

loss resultiing from inaccuracies in or inadequacies of the particulars referred
to in paragraph 1 of this article. The cons?gnor shall remain liable even if the
multimodal transport document has been transferred by him. The right of the
multimodal transport operator to such indemnity shall in no way limit his
liability under the multimodal fransport contract to any person other than the
consignor,



Article 13

Other documents

The issue of the multimodal transport document does not preclude the issue,
if necessary, of other documents relating to transport or other services
involved in international multimodal transport, in accordance with applicable
international conventions or national law. However, the issue of such other
documents shall not affect the legal character of the multimodal transport

document.



PART ITI. LIABILITY OF THE MULTIMCDAL TRANSPORT OPERATOR

Article 14

Period of responsibility

1. The responsibility of the multimodal transport operator for the goods under
this Convention covers the period from the time he takes the goods in his charge
to the time of their delivery.

2., For the purpose of this article, the multimodal transport operator is
deemed to be in charge of the goods:

(a) from the time he has taken over the goods from:
(i) +the consignor or a person acting on his behalf; or

(ii) an authority or other third party to whom, pursuant to law or
regulations applicable at the place of taking in charge, the goods
must be handed over for transport;

(b) wuntil the time he has delivered the goods:
(i) by handing over the goods to the consignee; or

(ii) in cases where the consignee does not receive the goods from the
multimodal trangport operator, by placing them at the disposal of
the consignee in accordance with the multimodal transport contract
or with the law or with the usage of the particular trade
applicable at the place of delivery; or

(iii) by handing over the goods to an authority or other third party
to whom, pursuant to law or regulations applicable at the place
of delivery, the goods must be handed over.

3. In paragraphs 1 and 2 of this article, reference to the multimodal transport
operator shall include his servants or agents or any other person of whose
services he makes use for the performance of the multimodal transport contract,
and reference to the consignor or consignee shall include their servants or

agents.



Article 15

The liability of the multimodal transport operator
for his servants, agents and other persons

Subject to article 21, the multimodal transport operator shall be liable
for the acts and omissions of his servants or agents, when any such servant or
agent is acting within the scope of his employment, or of any other person of
whose services he makes use for the performance of the multimodal transport
contract, when such person is acting in the performance of the contract, as if
such acts and omissions were his own.

Article 16

Basis of liability

1. The multimodal transport operator shall be liable for loss resulting from
loss of or damage to the goods, as well as from delay in delivery, if the
occurrence which caused the loss, damage or delay in delivery took place while
the goods were in his charge as defined in article 14, unless the multimodal
transport operator proves that he, his servants or agents or any other person
referred to in article 15 took all measures that could reasonably be required
to avoid the occurrence and its consequences.

2. Delay in delivery occurs when the goods have not been delivered within the
time expressly agreed upon or, in the absence of such agreement, within the time
which it would be reasonable to require of a diligent multimodal transport
operator, having regard to the circumstances of the case.

3. If the goods have not been delivered within 90 consecutive days following

the date of delivery determined according to paragraph 2 of this article, the
claiman® may treat the goods as lost.

Article 17

Concurrent causes

Where fault or neglect on the part of the multimodal transport operator, his
servants or agents or any other person referred to in article 15 combines with
another cause to produce loss, damage or delay in delivery, the multimodal
transport operator shall be liable only to the extent that the loss, damage or
delay in delivery is attributable to such fault or neglect, provided that the
rmultimodal transport operator proves the part of the loss, damage or delay in
delivery not attributable thereto.



Article 18

Limitation of liability

1. When the multimodal transport operator is liable for loss resulting from
loss of or damage to the goods according to article 16, his liability shall be
limited to an amount not exceeding 920 units of account per package or other
shipping unit or 2.75 units of account per kilogramme of gross weight of the
goods lost or damaged, whichever is the higher,

2. For the purpose of calculating which amount is the higher in accordance
with paragraph 1 of this article, the following rules apply:

(a) Where a container, pallet or similar article of transport is used
to consolidate goods, the packages or other shipping units enumerated in the
multimodal transport document as packed in such article of transport are deemed
packages or shipping units. Except as aforesaid the goods in such article of
transport are deemed one shipping unit.

(b) In cases where the article of transport itself has been lost or
damaged, that article of transport, if not owned or otherwise supplied by the
multimodal transport operator, is considered one separate shipping unit.

3. Notwithstanding the provisions of paragraphs 1 and 2 of this article, if
the international multimodal transport does not, according to the contract,
include carriage of goods by sea or by inland waterways, the liability of the
multimodal transport operator shall be limited to an amount not exceeding
8.3% units of account per kilogramme of gross weight of the goods lost or
damaged.

4. The liability of the multimodal transport operator for loss resulting from
delay in delivery according to the provisions of article 16 shall be limited to
an amount equivalent to two and a half times the freight payable for the goods
delayed, but not exceeding the total freight payable under the multimodal
transport contract.

5e The aggregate liability of the multimodal transport operator, under
paragraphs 1 and 4 or paragraphs 3 and 4 of this article, shall not exceed the
limit of liability for total loss of the goods as determined by paragraph 1 or 3
of this article.

6. By agreement between the multimodal transport operator and the consignor,
limits of liability exceeding those provided for in paragraphs 1, 3 and 4 of this
article may be fixed in the multimodal transport document.

Te "Unit of account" means the unit of account mentioned in article 31.



Article 19

Localized damage

When the loss of or damage to the goods occurred during one particular stage
of the multimodal transport, in respect of which an applicable international
convention or mandatory national law provides a higher limit of liability than
the limit that would follow from application of paragraphs 1 to 3 of article 18,
then the limit of the multimodal transport operator's liability for such loss or
damage shall be determined by reference to the provisions of such convention or
mandatory national law.

Article 20

Non-contractual liability

1. The defences and limits of liability provided for in this Convention shall
apply in any action against the multimodal transport operator in respect of loss
resulting from loss of or damage to the goods, as well as from delay in delivery,
whether the action be founded in contract, in tort or otherwise.

2, If an action in respect of loss resulting from loss of or damage to the goods
or from delay in delivery is brought against the servant or agent of the multimodal
transport operator, if such servant or agent proves that he acted within the scope
of his employment, or against any other person of whose services he makes use for
the performance of the multimodal transport contract, if such other person proves
that he acted within the performance of the contract, the servant or agent or

such other person shall be entitled to avail himself of the defences and limits

of liability which the multimodal transport operator is entitled to invoke under
this Convention.

3. Except as provided in article 21, the aggregate of the amounts recoverable
from the multimodal transport operator and from a servant or agent or any other
person of whose services he makes use for the performance of the multimodal
transport contract shall not exceed the limits of liability provided for in this
Convention.

Article 21

Logs of the right to limit liability

1. The multimodal transport operator is not entitled to the benefit of the
limitation of liability provided for in this Convention if it is proved that the
loss, damage or delay in delivery resulted from an act or omission of the
multimodal transport operator done with the intent to cause such loss, damage

or delay or recklessly and with knowledge that such loss, damage or delay would
probably result.



2. Notwithstanding paragraph 2 of article 20, a servant or agent of the
multimodal transport operator or other person of whose services he makes use for
the performance of the multimodal transport contract is not entitled to the
benefit of the limitation of liability provided for in this Convention if it is
proved that the loss, damage or delay in delivery resulted from an act or
omission of such servant, agent or other person, done with the intent to cause
such loss, damage or delay or recklessly and with knowledge that such loss,
damage or delay would probably result.



PART IV, LIABILITY OF THE CONSIGNOR

Article 22
General rule
The consignor shall be liable for loss sustained by the multimodal transport
operator if such loss is caused by the fault or neglect of the consignor, or his
servants or agents when such servants or agents are acting within the scope of
their employment. Any servant or agent of the consignor shall be liable for such
loss if the loss is caused by fault or neglect on his part.

Article 23

Special rules on dangerous goods

1. The consignor shall mark or label in a suitable manner dangerous goods as
dangerous.

2. Where the consignor hands over dangerous goods to the multimodal transport
operator or any person acting on his behalf, the consignor shall inform him of
the dangerous character of the goods and, if necessary, the precautions to be
taken, If the consignor fails to do so and the multimodal transport operator
does not otherwise have knowledge of their dangerous character:

(a) The consignor shall be liable to the multimodal transport operator for
all loss resulting from the shipment of such goods; and

(b) The goods may at any time be unloaded, destroyed or rendered innocuous,
as the circumstances may require, without payment of compensation.

3. The provisions of paragraph 2 of this article may not be invoked by any
person if during the multimodal transport he has taken the goods in his charge
with knowledge of their dangerous character.

4., If, in cases where the provisions of paragraph 2 (b) of this article do not
apply or may not be invoked, dangerous goods become an actual danger to life or
property, they may be unloaded, destroyed or rendered innocuous, as the
circumstances may require, without payment of compensation except where there

is an obligation to contribute in general average or where the multimodal
transport operator is liable in accordance with the provisions of article 16.



PART V., CILIAIMS AND ACTIONS

Article 24

Notice of loss, damage or delay

l. Unless notice of loss or damage, specifying the general nature of such loss
or damage, is given in writing by the consignee to the multimodal transport
operator not later than the working day after the day when the goods were handed
over to the consignee, such handing over is prima facie evidence of the delivery
by the multimodal transport operator of the goods as described in the multimodal
transport document.

2. VWhere the loss or damage is not apparent, the provisions of paragraph 1 of
this article apply correspondingly if notice in writing is not given within

six consecutive days after the day when the goods were handed over to the
consignee.

3. If the state of the goods at the time they were handed over to the consignee
has been the subject of a joint survey or inspection by the parties or their
authorized representatives at the place of delivery, notice in writing need not
be given of loss or damage ascertained during such survey or inspection.

4. In the case of any actual or apprehended loss or damage the multimodal
transport operator and the consignee shall give all reasonable facilities to each
other for inspecting and tallying the goods.

5e No compensation shall be payable for loss resulting from delay in delivery
unless notice has been given in writing to the multimodal transport operator
within 60 consecutive days after the day when the goods were delivered by handing
over to the consignee or when the consignee has been notified that the goods have
been delivered in accordance with paragraph 2 (b) (ii) or (iii) of article 14.

6. Unless notice of loss or damage, specifying the general nature of the loss
or damage, is given in writing by the multimodal transport operator to the
consignor not later than 90 consecutive days after the occurrence of such loss
or damage or after the delivery of the goods in accordance with paragraph 2 (b)
of article 14, whichever is later, the failure to give such notice is prima facie
evidence that the multimodal transport operator has sustained no loss or damage
due to the fault or neglect of the consigndr, his servants or agents.

7. If any of the notice periods provided for in paragraphs 2, 5 and 6 of this
article terminates on a day which is not a working day at the place of delivery,
such period shall be extended until the next working day.



8. For the purpose of this article, notice given to a person acting on the
multimodal transport operator's behalf, including any person of whose services
he makes use at the place of delivery, or to a person acting on the consignor's
behalf, shall be deemed to have been given to the multimodal transport operator,
or to the consignor, respectively.

Article 25

Limitation of actions

l. Any action relating to international multimodal transport under this
Convention shall be time-barred if judicial or arbitral proceedings have not been
instituted within a period of two years. However, if notification in writing,
stating the nature and main particulars of the claim, has not been given within
six months after the day when the goods were delivered or, where the goods have
not been delivered, after the day on which they should have been delivered, the
action shall be time-barred at the expiry of this period.

2. The limitation period commences on the day after the day on which the
mltimodal transport operator has delivered the goods or part thereof or, where
the goods have not been delivered, on the day after the last day on which the
goods should have been delivered.

3. The person against whom a claim is made may at any time during the running
of the limitation period extend that period by a declaration in writing to the
claimant, This period may be further extended by another declaration or
declarations.

4. Provided that the provisions of another applicable international convention
are not to the contrary, a recourse action for indemnity by a person held liable
under this Convention may be instituted even after the expiration of the
limitation period provided for in the preceding paragraphs if instituted within
the time allowed by the law of the State where proceedings are instituted;
however, the time allowed shall not be less than 90 days commencing from the

day when the person instituting such action for indemnity has settled the claim
or has been served with process in the action against himself.

Article 26
Jurisdiction

1. In judicial proceedings relating to international multimodal transport under
this Convention, the plaintiff, at his option, may institute an action in a court
which, according to the law of the State where the court is situated, is
competent and within the jurisdiction of which is situated one of the following
places:



(a) the principal place of business or, in the absence thereof, the
habitual residence of the defendant; or

(b) the place where the multimodal transport contract was made, provided
that the defendant has there a place of business, branch or agency through
which the contract was made; or

(¢) the place of taking the goods in charge for international multimodal
transport or the place of delivery; or

(d) any other place designated for that purpose in the multimodal transport
contract and evidenced in the multimodal transport document.

2. No judicial proceedings relating to international multimodal transport under
this Convention may be instituted in a place not specified in paragraph 1 of this
article., The provisions of this article do not constitute an obstacle to the
jurisdiction of the Contracting States for provisional or protective measures.

3. Notwithstanding the preceding provisions of this article, an agreement made
by the parties after a claim has arisen, which designates the place where the
plaintiff may institute an action, shall be effective.

4. (a) Where an action has been instituted in accordance with the provisions
of this article or where judgement in such an action has been delivered, no new
action shall be instituted between the same parties on the same grounds unless
the judgement in the first aotion is not enforceable in the country in which
the new proceedings are instituted;

(b) TFor the purposes of this article neither the institution of measures
to obtain enforcement of a judgement nor the removal of an action to a different
court within the same country shall be considered as the starting of a new
action.

Article 27

Arbitration

1. Subject to the provisions of this article, parties may provide by agreement
evidenced in writing that any dispute that may arise relating to international
multimodal transport under this Convention shall be referred to arbitration.

2. The arbitration proceedings shall, at the option of the claimant, be
instituted at one of the following places:



(a) a place in a State within whose territory is situated:

(i) the principal place of business of the defendant or, in the
absence thereof, the habitual residence of the defendant; or

(ii) +the place where the multimodal transport contract was made,
provided that the defendant has there a place of business, branch
or agency through which the contract was made; or

(iii) +the place of taking the goods in charge for international
multimodal transport or the place of delivery; or

(b) any other place designated for that purpose in the arbitration clause
or agreement,

2 The arbitrator or arbitration tribunal shall apply the provisions of this
Convention,

4, - The provisibns of paragraphs 2 and 3 of this article shall be deemed to be
part of every arbitration clause or agreement and any term of such clause or
agreement which is inconsistent therewith shall be null and void.

5. DNothing in this article shall affect the validity of an agreement on
arbitration made by the parties after the claim relating to the international
multimodal transport has arisen.



PART VI. SUPPLEMENTARY PROVISIONS

Article 28

Contractual stipulations N
1. Any stipulation in a multimodal transport contract or multimodal transport
document shall be null and void to the extent that it derogates, directly or
indirectly, from the provisions of this Convention. The nullity of such a
stipulation shall not affect the validity of other provisions of the contract or
document of which it forms a part. A clause assigning benefit of insurance of

the goods in favour of the multimodal transport operator or any similar clause
shall be null and void.

2. Notwithstanding the provisions of paragraph 1 of this article, the multimodal
transport operator may, with the agreement of the consignor, increase his
responsibilities and obligations under this Convention.

3. The multimodal transport document shall contain a statement that the
international multimodal transport is subject to the provisions of this Convention
which nullify any stipulation derogating therefrom to the detriment of the
consignor or the consignee.

4. Where the claimant in respect of the goods has incurred loss as a result of
a stipulation which is null and void by virtue of the present article, or as a
result of the omission of the statement referred to in paragraph 3 of this
article, the multimodal transport operator must pay compensation to the extent
required in order to give the claimant compensation in accordance with the
provisions of this Convention for any loss of or damage to the goods as well as
for delay in delivery. The multimodal transport operator must, in addition,

pay compensation for costs incurred by the claimant for the purpose of exercising
his right, provided that costs incurred in the action where the foregoing provision
is invoked are to be determined in accordance with the law of the State where
proceedings are instituted.

General average

1. Nothing in this Convention shall prevent the application of provisions in the
multimodal transport contract or national law regarding the adjustment of general
average, if and to the extent applicable.

2. With the exception of article 25, the provisions of this Convention relating
to the liability of the multimodal transport operator for loss of or damage to

the goods shall also determine whether the consignee may refuse contribution in
general average and the liability of the multimodal transport operator to indemnify
the consignee in respect of any such contribution made or any salvage paid.



Article 30

Other conventions

1. This Convention does not modify the rights or duties provided for in the
Brussels International Convention for the unification of certain rules relating
to the limitation of owners of sea-going vessels of 25 August 1924; in the
Brussels International Convention relating to the limitation of the liability of
owners of sea-going ships of 10 October 1957; in the London Convention on
limitation of liability for maritime claims of 19 November 1976; and in the
Geneva Convention relating to the limitation of the liability of owners of
inland navigation vessels (CLN) of 1 March 1973, including amendments to these
Conventions, or national law relating to the limitation of liability of owners
of sea-going ships and inland navigation vessels.

2. The provisions of articles 26 and 27 of this Convention do not prevent the
application of the mandatory provisions of any other international convention
relating to matters dealt with in the said articles, provided that the dispute
arises exclusively between parties having their principal place of business in
States parties to such other convention. However, this paragraph does not
affect the application of paragraph 3 of article 27 of this Convention.

3. No liability shall arise under the provisions of this Convention for damage
caused by a nuclear incident if the operator of a nuclear installation is liagble
for such damage:

(a) wunder either the Paris Convention of 29 July 1960 on Third Party
Ligbility in the Field of Nuclear Energy as amended by the Additional Protocol
of 28 Jamuary 1964 or the Vienna Convention of 21 May 1963 on Civil Liability
for Nuclear Damage, or amendments thereto; or

(b) by virtue of national law governing the liability for such damage,
provided that such law is in all respects as favourable to persons who may suffer
damage as either the Paris or Vienna Conventions.

4. Carriage of goods such as carriage of goods in accordance with the

Geneva Convention of 19 May 1956 on the Contract for the International Carriage
of Goods by Road in article 2, or the Berne Convention of 7 February 1970
concerning the Carriage of Goods by Rail, article 2, shall not for States Parties
to Conventions governing such carriage be considered as international multimodal
transport within the meaning of article 1, paragraph 1, of this Convention,

in so far as such States are bound to apply the provisions of such Conventions

to such carriage of goods.



Article %1

Unit of account or monetary unit and conversion

1. The unit of account referred to in article 18 of this Convention is the
Special Drawing Right as defined by the International Monetary Fund. The amounts
referred to in article 18 shall be converted into the national currency of a State
according to the value of such currency on the date of the judgement or award or
the date agreed upon by the parties. The value of a national currency, in terms
of the Special Drawing Right, of a Contracting State which is a member of the
International Monetary Fund, shall be calculated in accordance with the method of
valuation applied by the International Monetary Pund, in effect on the date in
question, for its operations and transactions. The value of a national currency
in terms of the Special Drawing Right of a Contracting State which is not a
member of the International Monetary Fund, shall be calculated in a manner
determined by that State.

2. Nevertheless, a State which is not a member of the International Monetary Fund
and whose law does not permit the application of the provisions of paragraph 1 of
this article may, at the time of signature, ratification, acceptance, approval or
accession or at any time thereafter, declare that the limits of liability provided
for in this Convention to be applied in its territory shall be fixed as follows:
with regard to the limits provided for in paragraph 1 of article 18 to

13,750 monetary units per package or other shipping unit or 41.25 monetary units
per kilogramme of gross weight of the goods, and with regard to the limit provided
for in paragraph % of article 18 to 124 monetary units.

3. The monetary unit referred to in paragraph 2 of this article corresponds to
sixty-five and a half milligrammes of gold of millesimal fineness nine hundred.
The conversion of the amount referred to in paragraph 2 of this article into
national currency shall be made according to the law of the State concerned.

4. The calculation mentioned in the last sentence of paragraph 1 of this article
and the conversion referred to in paragraph 3 of this article shall be made in such
a manner as to express in the national currency of the Contracting State as far as
possible the same real value for the amounts in article 18 as is expressed there

in units of account.

5. Contracting States shall communicate to the depositary the manner of
calculation pursuant to the last sentence of paragraph 1 of this article, or the
result of the conversion pursuant to paragraph 3 of this article, as the case may
be, at the time of signature or when depositing their instruments of ratification,
acceptance, approval or accession, or when availing themselves of the option
provided for in paragraph 2 of this article and whenever there is a change in the
manner of such calculation or in the result of such conversion.



PART VII. CUSTOMS MATTERS

Article 32

Customs transit

1. Contracting States shall authorize the use of the procedure of customs transit
for international multimodal transport.

2. Subject to provisions of national law or regulations and intergovernmental
agreements, the customs transit of goods in international multimodal transport
shall be in accordance with the rules and principles contained in articles I to VI
of the Annex to this Convention.

3. VWhen introducing laws or regulations in respect of customs transit procedures
relating to multimodal transport of goods, Contracting States should take into
consideration articles I to VI of the Annex to this Convention.



PART VIII. FINAL CLAUSES

Article 33
Depositary

The Secretary-General of the United Nations is hereby designated as the
depositary of this Convention.

Article 34

Signature, ratification, acceptance,
approval and accession

1. All States are entitled to become Parties to this Convention by:
(a) Signature not subject to ratification, acceptance or approval; or

(b) Signature subject to and followed by ratification, acceptance or
approval; or

(¢) Accession.

2. This Convention shall be open for signature as from 1 September 1980 until
and including 31 August 1981 at the Headquarters of the United Nations in
New York.

3. After 31 August 1981, this Convention shall be open for accession by all
States which are not signatory States.

4. Instruments of ratification, acceptance, approval and accession are to be
deposited with the depositary.

5. Organizations for regional economic integration, constituted by sovereign
States members of UNCTAD, and which have competence to negotiate, conclude and
apply international agreements in specific fields covered by this Convention shall
be similarly entitled to become Parties fo this Convention in accordance with the
provisions of paragraphs 1 to 4 of this article, thereby assuming in relation to
other Parties to this Convention the rights and duties under this Convention in
the specific fields referred to above.

Article 35

Reservations

No reservation may be made to this Convention.



Article 36

Entry into force

1. This Convention shall enter into force 12 months after the Governments of.
20 States have either signed it not subject to ratification, acceptance or
approval or have deposited instruments of ratification, acceptance, approval
or accession with the depositary.

2. For each State which ratifies, accepts, approves or accedes to this
Convention after the requirements for entry into force given in paragraph 1 of

this article have been met, the Convention shall enter into force 12 months
after the deposit by such State of the appropriate instrument.

Article 37
Date of application

Each Contracting State shall apply the provisions of this Convention to
multimodal transport contracts concluded on or after the date of entry into
force of this Convention in respect of that State.

Article 38

Rights and obligations under existing conventions

If, according to articles 26 or 27, judicial or arbitral proceedings are
brought in a Contracting State in a case relating to international multimodal
transport subject to this Convention which takes place between two States of
which only one is a Contracting State, and if both these States are at the
time of entry into force of this Convention equally bound by another international
convention, the court or arbitral tribunal may, in accordance with the obligations
under such convention, give effect to the provisions thereof.

Article 39

Revision and amendments

1. At the request of not less than one third of the Contracting States, the
Secretary-General of the United Nations shall, after the entry into force of this
Convention, convene a conference of the Contracting States for revising or amending
it. The Secretary-General of the United Nations shall circulate to all
Contracting States the texts of any proposals for amendments at least three months
before the opening date of the conference.



2. Any decision by the revision conference, including amendments, shall be taken
by a two thirds majority of the States present and voting.  Amendments adopted by
the conference shall be communicated by the depositary to all the

Contracting States for acceptance and to all the States signatories of the
Convention for information.

3. Subject to paragraph 4 below, any amendment adopted by the conference shall
enter into force only for those Contracting States which have accepted it, on the
first day of the month following one year after its acceptance by two thirds of
the Contracting States. For any State accepting an amendment after it has been
accepted by two thirds of the Contracting States, the amendment shall enter

into force on the first day of the month following one year after its acceptance
by that State.

4. Any amendment adopted by the conference altering the amounts specified in
article 18 and paragraph 2 of article 31 or substituting either or both the units
defined in paragraphs 1 and 3 of article 31 by other units shall enter into force
on the first day of the month following one year after its acceptance by two thirds
of the Contracting States. Contracting States which have accepted the altered
amounts or the substituted units shall apply them in their relationship with all
Contracting States.

5. Acceptance of amendments shall be effected by the deposit of a formal
instrument to that effect with the depositary.

6. Any instrument of ratification, acceptance, approval or accession deposited
after the entry into force of any amendment adopted by the conference shall be
deemed to apply to the Convention as amended.

Article 40

Denunciation

1. Each Contracting State may denounce this Convention at any time after the
expiration of a period of two years from the date on which this Convention has
entered into force by means of a notification in writing addressed to the
depositary.



2. Such derunciation shall take effect on the first day of the month following
the expiration of one year after the notification is received by the depositary.
Where a longer period is specified in the notification, the demunciation shall
take effect upon the expiration of such longer period after the notification

is received by the depositary.

IN WITNESS WHEREOF the undersigned, being duly authorized thereto, have
affixed their signatures hereunder on the dates indicated.

DONE at Geneva on 24 May 1980 in one original in the Arabic, Chinese, English,
French, Russian and Spanish languages, all texts being equally authentic.



Annex

PROVISIONS ON CUSTOMS MATTERS RELATING TO
INTERNATIONAL MULTIMODAL TRANSPORT OF GOODS

Article I
For the purposes of this Convention:

"Customs transit procedure" means the customs procedure under which goods are
transported under customs control from one customs office to another.

"Customs office of destination" means any customs office at which a customs
transit operation is terminated.

"Import/export duties and taxes" means customs duties and all other duties,
taxes, -fees or other charges which are collected on or in connexion with the
import/export of goods but not including fees and charges which are limited in
amount to the approximate cost of services rendered.

"Customs transit document" means a form containing the record of data entries
and information required for the customs transit operation.

Article II1

1. Subject to the provisions of the law, regulations and international conventions
in force in their territories, Contracting States shall grant freedom of transit
to goods in international multimodal transport.

2. Provided that the conditions laid down in the customs transit procedure used
for the transit operation are fulfilled to the satisfaction of the customs
authorities, goods in international multimodal transport:

(a) shall not, as a general rule, be subject to customs examination during
the journey except to the extent deemed necessary to ensure compliance with rules
and regulations which the Customs are responsible for enforcing. Flowing from
this, the customs authorities shall normally restrict themselves to the control
of customs seals and other security measures at points of entry and exit;

(b) without prejudice to the application of law and regulations concerning
public or national security, public morality or public health, shall not be
subject to any customs formalities or requirements additional to those of the
customs transit regime used for the transit operation.



Article III

In order to facilitate the transit of the goods, each Contracting State
shall:

(a) If it is the country of shipment, as far as practicable, take all
measures to ensure the completeness and accuracy of the information required
for the subsequent transit operationsj;

(b) If it is the country of destination:

(i) take all necessary measures to ensure that goods in customs transit
shall be cleared, as a rule, at the customs office of destination
of the goods;

(ii) endeavour to carry out the clearance of goods at a place as near
as is possible to the place of final destination of the goods,
provided that national law and regulations do not require
otherwise.

Article TV

1. Provided that the conditions laid down in the customs transit procedure are
fulfilled to the satisfaction of the customs authorities, the goods in
international multimodal transport shall not be subject to the payment of
import/export duties and taxes or deposit in lieu thereof in transit countries.

2. The provisions of the preceding paragraph shall not preclude:

(a) The levy of fees and charges by virtue of national regulations on
grounds of public security or public health;

(b) The levy of fees and charges, which are limited in amount to the
approximate cost of services rendered, provided they are imposed under conditions
of equality.

Article V

1. VWhere a financial guarantee for the customs transit operation is required, it
shall be furnished to the satisfaction of the customs authorities of the transit
country concerned in conformity with its national law and regulations and
international conventions.

2. With a view to facilitating customs transit, the system of customs guarantee
shall be simple, efficient, moderately priced and shall cover import/export duties
and taxes chargeable and, in countries where they are covered by guarantees, any
penalties due.



Article VI

1. Without prejudice to any other documents which may be required by virtue of
an international convention or national law and regulations, customs authorities
of transit countries shall accept the multimodal transport document as a
descriptive part of the customs transit document.

2. With a view to facilitating customs transit, customs transit documents shall
be aligned, as far as possible, with the layout reproduced below.



GOODS DECLARATION {CUSTOMS TRANSIT)

Consignor (name and address)

Office of departure Date

No.

Consignee (name and postal address)

Delivery address

Declarant {name and address)

Country whence consigned | Country of destination

Place of loading

Pier, warehouse, etc.

Via

Mode and means of transport

Office of destination

Documents attached Official use

Seals, etc. affixed by
] Customs [ ] Declarant

B/L No

Transport-unit (type,
indentification No.); Marks
& numbers of packages or
items

Number & kind of packages; Description of | Commodity | Gross weight,

goods

No. . .. kg

Total number of packages

Total gross weight, kg.

(Nationa! administrative requirements)

(Guarantee details)

1, the undersigned, declare that the particulars given in this
Declaration are true and correct and accept responsibility
for fulfilment of the obligations incurred under this Customs
transit operation in accordance with the conditions
prescribed by the competent authorities.

Place, date and signature of declarant
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CONVENTION DES NATIONS UNIES SUR LE TRANSPORT
MULTIMODAL INTERNATIONAL DE MARCHANDISES

LES ETATS PARTIES A LA PRESENTE CONVENTION,
RECONNAISSANT

a) que le transport multimodal international est un des moyens de faciliter
1l'expansion ordonnée du commerce mondial;

b) qu'il est nécessaire de stimuler le développement de services de transport
multimodal adaptés, économiques et efficaces, qui permettent de répondre aux besoins
du trafic considéré;

c) qu'il est souhaitable d'assurer un développement ordonné du transport
multimodal international dans 1l'intérét de tous les pays et qu'il est nécessaire de
prendre en considération les problémes particuliers des pays de transit;

d) qu'il est souhaitable de fixer certaines régles pour le transport de
marchandises effectué en vertu de contrats de transport multimodal international,
y compris des dispositions équitables concernant la responsabilité des entrepreneurs
de transport multimodal;

e) qu'il est nécessaire que la présente Convention ne porte atteinte &
l'application d'aucune convention internationale ni d'aucune législation nationale
concernant la réglementation et le contrdle des opérations de transport;

f) que chaque Etat a le droit de réglementer et de contrdler au niveau national
les entrepreneurs et les opérations de transport multimodal;

g) qu'il est nécessaire de tenir compte des intér&ts et problémes parti-
culiers des pays en développement, en ce qui concerne, par exemple, 1l'introduction
de technologies nouvelles, la participation aux services de transport multimodal de
leurs transporteurs et entrepreneurs nationaux, le rapport entre le cofit et
l'efficacité de ces services, et l'utilisation maximale de la main-d'oeuvre et des
assurances locales;

h) qu'il est nécessaire d'assurer un équilibre entre les intérdts des
fournisseurs et ceux des utilisateurs de services de transport multimodal;

i)  qu'il est nécessaire de faciliter les formalités douanieres en tenant
dlment compte des problémes des pays de transit;



APPROUVANT les principes fondamentaux ci-aprés :

a) qu'il convient d'établir un juste équilibre entre les intérdts des pays
développés et ceux des pays en développement et de parvenir i une répartition
équitable des activités entre ces groupes de pays en matidére de transport

multimodal international;

b) qu'il convient de procéder & des consultations sur les conditions et
modalités d'exploitation, tant avant qu'aprds 1l'introduction de toute technologie
nouvelle dans le transport multimodal de marchandises, entre 1l'entrepreneur de
transport multimodal, les chargeurs, les organisations de chargeurs et les
autorités nationales appropriées;

c) qu'il convient de laisser aux chargeurs la liberté de choisir entre les
services de transport multimodal et les services de transport fractionné;

d) que la responsabilité de 1'entrepreneur de transport multimodal en vertu
de la présente Convention est fondée sur le principe de la faute ou de la négligence
présumée;

ONT DECIDE de conclure une convention a4 cet effet et sont convenus en
conséquence de ce qui suit :



PREMIERE PARTIE. DISPOSITIONS GENERALES

Article premier

Définitions
Aux fins de la présente Convention s

1. Par "transport multimodal international', il faut entendre le transport de
marchandises effectué par au moins deux modes de transport différents, en vertu d'wr
contrat de transport multimodal, & partir d'un lieu situé dans un pays ol les
marchandises sont prises en charge par l'entrepreneur de transport multimodal
jusqu'au lieu désigné pour la livraison dans un pays différent. Les opérations de
ramassage et de livraison des marchandises qui sont effectuées en exécution d'un
contrat prévoyant un transport par un seul mode de transport, telles qu'elles sont
définies dans ce contrat, ne sont pas considérées comme un transport multimodal
international.

2. Par "entrepreneur de transport multimodal', il faut entendre toute personne qui
conclut un contrat de transport multimodal pour son propre compte ou par l'inter-
médiaire d'un tiers et qui n'agit pas en tant que préposé ou mandataire de 1'expé-
diteur ou des transporteurs participant aux opérations de transport multimodel, et
qui assume la responsabilité de 1l'exécution du contrat.

3. Par "contrat de transport multimodél", il faut entendre un contrat par lequel
un entrepreneur de transport multimodal s'engage, moyennant paiement d'un fret, a
exécuter ou & faire exécuter un transport multimodal international.

4. Par "document de transport multimodal", il faut entendre un document qui fait
foi d'un contrat de transport multimodal, de la prise en charge des marchandises par
1'entrepreneur de transport multimodal et de 1'engagement pris par celui-ci de
livrer les marchandises conformément aux termes dudit contrat.

5. Par "expéditeur", il faut entendre toute personne par laquelle ou au nom de
laguelle ou pour le compte de laquelle un contrat de transport multimodal est conclu
avec l'entrepreneur de transport multimodal, ou toute personne par laquelle ou au
nom de laquelle ou pour le compte de laquelle les marchandises sont effectivement
remises i 1l'entrepreneur de transport multimodal en relation avec le contrat de
transport multimodal.

6. Par "destinataire", il faut entendre la personne habilitée & prendre livraison
des marchandises.

7. Par "marchandiseg", il faut entendre également les conteneurs, les palettes et
tout conditionnement ou emballage similaire, s'ils sont fournis par 1'expéditeur.

8. Par "convention internationale", il faut entendre un accord international
conclu entre Etats sous forme écrite et régi par le droit international.



9. Par "loi nationale impérative", il faut entendre tout texte de loi concernant
le transport de marchandises aux dispositions duquel il ne peut &tre dérogé par
stipulation contractuelle au détriment de 1l'expéditeur.

10. Par l'expression '"par écrit", il faut entendre également des communications par
télégramme ou par télex notamment.

Article 2

Champ d'application

Les dispositions de la présente Convention s'appliquent & tous les contrats de
transport multimodal entre des lieux situés dans deux Etats si @

a) le lieu de la prise en charge des marchandises par 1l'entrepreneur de
transport multimodal, tel qu'il est prévu dans le contrat de transport
multimodal, est situé dans un Etat contractant, ou

b) le lieu de livraison des marchandises par l'entrepreneur de transport

multimodal, tel qu'il est prévu dans le contrat de transport multimodal,
est situé dans un Etat contractant.

Article 3

Application obligatoire

1. Quand il a été conclu un contrat de transport multimodal qui conformément &
1'article 2 est régi par la présente Convention, les dispositions de la présente
Convention sont obligatoirement applicables audit contrat.

2, Aucune disposition de la présente Convention ne porte atteinte au droit de
1'expéditeur de choisir entre le transport multimodal et le transport fractionné.

Article 4

Réglementation et contrdle du transport multimodal

1. La présente Convention ne porte atteinte & l'application d'aucune convention
internationale ni d'aucune législation nationale concernant la réglementation et le
contrdle des opérations de transport, et elle n'est pas incompatible avec cette
application.



2. La présente Convention ne porte pas atteinte au droit de chaque Etat de
réglementer et de contrdler au niveau national les opérations et les entrepreneurs
de transport multimodal, y compris le droit de prendre des mesures concernant les
consultations, en particulier avant l'introduction de nouvelles technologies el de
nouveaux services, entre les entrepreneurs de transport multimodal, les chargeurs,
les organisations de chargeurs et les autorités nationales appropriées sur les
conditions et modalités d'exploitation, 1l'octroi de licences aux entrepreneurs de
transport multimodal, la participation au transport, et toutes autres initiatives
dans 1'intérét économique et commercial national.

3. Ltentrepreneur de transport multimodal se conforme & la législation applicable
du pays ou il opére et aux dispositions de la présente Convention.



DEUXTEME PARTIE. DOCUMENTS DE TRANSPORT

Article 5

Emigsion du document de transport multimodal

1. Quand l'entrepreneur de transport multimodal prend les marchandises en charge,
il émet un document de transport multimodal qui, au choix de l'expéditeur, sera
goit négociable, soit non négociable.

2. Le document de transport multimodal doit &tre signé par 1l'entrepreneur de
transport multimodal ou une personne mandatée par lui.

3, La signature apposée sur le document de transport multimodal peut étre
manuscrite, imprimée en fac-similé, apposée par perforation ou par tampon, se
présenter sous forme de symbole ou &tre apposée par tout autre moyen mécanique
ou électronique, si ce n'est pas incompatible avec la 1législation du pays ol le
document de transport multimodal est émis.

4. Si 1l'expéditeur en convient ainsi, un document de transport mulitimodal non
négociable peut &tre émis & l'aide de tout moyen mécanique ou autre constatant les
indications visées a4 l'article 8 qui doivent figurer dans le document de transport
multimodal. Dans ce cas, l'entrepreneur de transport multimodal, aprés avoir pris
en charge les marchandises, délivre & l'expéditeur un document ligible contenant
toutes les indications ainsi enregistrées, et aux fins des dispositions de la
présente Convention ce document est réputé &tre un document de transport multimodal.

Article 6

Document négociable de transport multimodal

1. Quand un document de transport multimodal est émis sous forme négociable :
a) il est a ordre ou au porteur;
b) s'il est & ordre, il est transmissible par endossement:
c¢) 8'il est au porteur, il est transmissible sans endossement;
d) s'il y a émission de plusieurs originaux, il doit en indiquer le nombre;

e) si des copies sont émises, chacune doit porter la mention "copie non
négociable’.



2. Ia livraison des marchandises ne peut &tre exigée de 1l'entrepreneur de transport
multimodal ou de la personne agissant en son nom que contre remise du document de
transport multimodal négociable, diiment endossé si cela est nécessaire.

3. L'entrepreneur de transport multimodal est dégagé de son obligation de livrer
les marchandises si, en cas d'émission de plusieurs originaux d'un document de
transport multimodal négociable, la livraison a été effectuée de bonne foi par
lui-méme, ou par une personne agissant en son nom, contre remise de 1'un de ces
originaux.

Article 7

Document non négociable de transport multimodal

1. Quand un document de transport multimodal est émis sous forme non négociable,
il porte le nom du destinataire désigmé.

2. L'entrepreneur de transport multimodal est dégagé de son obligation de livrer
les marchandises s'il les livre au destinataire désigné dans le document de transport

multimodal non négociable ou & toute autre personne conformément aux instructions
qu'il aura regues, normalement, par écrit.

Article 8

Contenu du document de transport multimodal

1. Le document de transport multimodal porte les indications suivantes :
a) 1la nature générale des marchandises, les marques principales nécessaires
&4 leur identification, une déclaration expresse, le cas échéant, du
caractére dangereux des marchandises, le nombre de colis ou de piéces
ainsi que le poids brut des marchandises ou leur quantité exprimée
autrement, telles que ces indications ont été fournies par 1'expéditeur;
b) 1'état apparent des marchandises;

c) le nom et 1'établissement principal de 1'entrepreneur de transport
multimodal;

d) le nom de 1'expéditeur;
e) 1le destinataire, s'il a été désigné par 1'expéditeur;

f) le lieu et la date de prise en charge des marchandises par l'entrepreneur
de transport multimodal;

g) 1le lieu de livraison des marchandises;



. h) la date ou le délai de livraison des marchandises au lieu de livraison,
si cette date ou ce délai a fait 1'objet d'un accord exprés entre
les parties;

i)  une mention indiquant si le document de transport multimodal est
négociable ou non;

j) le lieu et la date d'émission du document de transport multimodal;

k) la signature de l'entrepreneur de transport multimodal ou d'une
personne mandatée par lui;

1) le fret, pour chaque mode de transport, s'il est expressément convenu
entre les parties, ou le fret, y compris la monnaie de paiement, dans
la mesure ou il doit &tre pay¢ par le destinataire ou toute autre
indication que le fret est Al par le destinataire;

m) 1'itinéraire envisagé pour le parcours, les modes de transport & employer
et les points de transbordement prévus, s'ils sont connus au moment
de 1l'émission du document de transport multimodal;

n) la mention visée au paragraphe 3 de l'article 28;

o) toutes autres indications que les parties seraient convenues de
mentionner dans le document de transport multimodal et qui ne seraient
pas incompatibles avec la législation @u pays ol le document de
transport multimodal est émis.

2. L'absence d'une ou de plusieurs des indications visées au paragraphe 1 du
présent article n'entache pas la valeur juridique du document en tant que document
de transport multimodal, & condition toutefois qu'il remplisse les conditions
énoncées au paragraphe 4 de l'article premier.

Article 9

Réserves & faire dans le document de transport multimodal

1. Si le document de transport multimodal renferme des indications particuliéres
concernant la nature générale, les marques principales, le nombre de colis ou Qe
piéces ou le poids ou la quantité des marchandises dont 1l'entrepreneur de transport
multimodal, ou une personne agissant en son nom, sait ou a des raisons de soupgonner
qu'elles ne représentent pas exactement les marchandises qu'il ou elle a effec-
tivement prises en charge ou si 1'un ou l'autre n'a pas de moyens suffisants de
contrdler ces indications, l'entrepreneur de transport multimodal, ou la personne
agissant en son nom, doit faire dans le document de transport multimodal une réserve
précisant ces inexactitudes, la raison de ces soupgons ou 1l'absence de moyens de
contrdle suffisants.



2. Si 1l'entrepreneur de transport multimodal, ou une personne agissant en son

nom, ne fait pas mention dans le document de . transport multimodal de 1'état apparent
des marchandises, le document est réputé mentionner que les marchandises étaient

en bon état apparent.

Article 10

Valeur probante du document de transport multimodal

A 1'exception des indications pour lesquelles a été faite une réserve autorisée
en vertu de l'article 9 et dans les limites de cette réserve :

a) le document de transport multimodal fait foi, sauf preuve contraire, de
la prise en charge, par l'entrepreneur de transport multimodal, des
marchandises telles qu'elles sont décrites dans ce document;

b) la preuve contraire par l'entrepreneur de transport multimodal n'est pas
recevable si le document de transport multimodal est émis sous forme
négociable et a été transféré & un tiers, y compris un destinataire,
qui a agi de bonne foi en se fordant sur la description des marchandises
donnée dans ledit document.

Article 11

Responsabilité en cas de fausses déclarations
ou d'omissions intentionnelles

Si, dans 1'intention de léger un tiers, l'entrepreneur de transport multimodal
fait figurer des renseignements inexacts concernant les marchandises dans le
document de transport multimodal ou omet d'y inclure des renseignements requis en
vertu du paragraphe 1 a) ou b) de l'article 8 ou en vertu de l'article 9, il est
responsable, sans bénéfice de la limitation de responsabilité prévue dans la
présente Convention, de toutes pertes, dommages ou dépenses encourus par un tiers,
y compris un destinataire, qui a agi en se fondant sur la description des marchan-
dises donnée dans le document de tramsport multimodal émis.

Article 12

Garantie donnée par 1l'expéditeur

1. Lorsque l'entrepreneur de transport multimodal prend en charge les marchandises,
1l'expéditeur est réputé avoir garanti l'exactitude des indications relatives &

leur nature générale, & leurs marques, leur nombre, leur poids et leur quantité et,
le cas échéant, leur caractére dangereux, fournies par lui pour mention dans le
document de transport multimodal.



2. L'expéditeur indemnise l'entrepreneur de transport multimodal de tout préjudice
résultant d'inexactitudes ou de lacunes dans les indications visées au paragraphe 1
du présent article. L'expéditeur demeure responsable méme s'il a transféré le
document de transport multimodal & un tiers. Le droit & l'indemnisation de 1l'entre-
preneur de transport multimodal ne limite d'aucune fagon sa responsabilité en vertu
du contrat de transport multimodal vis-a-vis de toute personne autre que
1'expéditeur.

Article 13

Autres documents

I1a délivrance du document de transport multimodal n'empéche pas 1l'émission, si
besoin est, d'autres documents relatifs au transport ou & d'autres services qui
interviennent dans le tranaport multimodal international, conformément aux
conventions internationales ou aux législations nationales applicables. Toutefois,
1'émission de ces autres documents n'entache pas la valeur juridique du document
de transport multimodal.



TROISIEME PARTIE. RESPONSABILITE DE L'ENTREPRENEUR DE
" TRANSPORT MULTIMODAL

Article 14

Durée de la regponsabilité

1. Dans la présente Convention, la responsabilité de 1'entrepreneur de transport
multimodal en ce qui concerne les marchandises couvre la période allant du moment
de la prise en charge des marchandises jusqu'au moment de leur livraison.

2., Aux fins du présent article, les marchandises sont réputées &tre sous la garde
de 1'entrepreneur de transport multimodal :

a) & partir du moment ol celui-ci les prend en charge des mains :

i)

ii)

de 1l'expéditeur ou d'une personne agissant pour son compte; ou

d'une autorité ou autre tiers auquel les marchandises doivent &tre
remigses pour le transport, conformément aux lois ou reéglements
applicables au lieu de prise en charge;

b) jusqu'au moment ol il en effectue la livraison :

i)

ii)

iii)

en remettant les marchandises au destinataire; ou

dans les cas ou le destinataire ne regoit pas les marchandises de
1l'entrepreneur de transport multimodal, en les mettant & la dispo-
sition du destinataire conformément au contrat de transport multi-
modal ou aux lois ou aux usages du commerce considéré qui sont
applicables au lieu de livraison; ou

en remettant les marchandises & une autorité ou autre tiers auquel
elles doivent &tre remises conformément aux lois ou réglements
applicables au lieu de livraison.

3. Aux paragraphes 1 et 2 du présent article, la mention de 1'entrepreneur de
transport multimodal s'entend également de ses préposés, de ses mandataires ou de
toute autre personne aux services desquels il recourt pour 1l'exécution du contrat
de transport multimodal, et la mention de 1'expéditeur ou du destinataire s'entend
également de leurs préposés ou mandataires.



Article 15

Responsabilité de l'entrepreneur de transport multimodal
pour ses préposés, ses mandataires et d'autres personnes

Sous réserve de l'article 21, l'entrepreneur de transport multimodal est
responsable, comme de ses propres actes ou omissions, des actes ou omissions de ses
préposés ou mandataires agissant dans l'exercice de leurs fonctions et de ceux de
toute autre personne aux services de laquelle il recourt pour l'exécution du contrat
de transport multimodal, lorsque cette personne agit aux fins de 1l'exécution du
contrat.

Article 16

Fondement de la responsabilité

1. L'entrepreneur de transport multimodal est responsable du préjudice résultant
des pertes ou dommages subis par les marchandises, ainsi que du retard a la
livraison, si l'événement qui a causé la perte, le dommage ou le retard a eu lieu
pendant que les marchandises étaient sous sa garde au sens de l'article 14, & moins
qu'il ne prouve gque lui-méme, ses préposés ou mandataires ou toute autre personne
visés & 1l'article 15 ont pris toutes les mesures qui pouvaient raisonnablement &tre
exigées pour éviter 1'événement et ses conséquences.

2. Il y a retard & la livraison quand les marchandises n'ont pas été livrées & la
date convenue ou, & défaut de date convenue, dans le délai qu'il serait raison-

nable d'allouer & un entrepreneur de transport multimodal diligent, compte tenu des
circonstances de fait.

3. L'ayant droit peut considérer les marchandises comme perdues si elles n'ont pas

été livrées dans les 90 jours consécutifs suivant la date de livraison fixée comme
il est prescrit au paragraphe 2 du présent article.

Article 17

Causes concomitantes

Quand une faute ou une négligence de 1l'entrepreneur de transport multimodal, de
ses préposés ou mandataires ou de toute autre personne visés & l'article 15 a
concouru avec une autre cause a4 la perte, au dommage ou au retard & la livraison,
l'entrepreneur de transport multimodal n'est responsable que dans la mesure de la
perte, du dommage ou du retard qui est imputable & cette faute ou & cette négligence,

& condition de prouver la part de la perte ou du dommage ou l'importance du retard
qui n'est pas imputable & ladite faute ou négligence.



Article 18

Limites de la responsabilité

1. La responsabilité de 1l'entrepreneur de transport multimodal pour le préjudice
résultant de pertes ou de dommages subis par les marchandises conformément 3
1'article 16 est limitée & une somme ne dépassant pas 920 unités de compte par
colis ou autre unité de chargement ou 2,75 unités de compte par kilogramme de poids
brut des marchandises perdues ou endommagées, la limite la plus élevée étant
applicable.

2. Aux fins du paragraphe 1 du présent article, la limite la plus élevée est
calculée selon les reégles ci-aprés @

a) Quand un conteneur, une palette ou tout engin similaire est utilisé pour
grouper des marchandises, tout colis ou autre unité de chargement énuméré
dans le document de transport multimodal comme contenu dans cet engin
est considéré comme un colis ou une unité de chargement. En dehors du cas
ci-dessus, les marchandises contenues dans cet engin sont considérées
comme une unité de chargement.

b) Quand l'engin lui-méme a été perdu ou endommagé, ledit engin est considéré,
s'il n'appartient pas & l'entrepreneur de transport multimodal ou n'est
pas autrement fourni par lui, comme une unité de chargement distincte.

3. Nonobstant les dispositions des paragraphes 1 et 2 du présent article, si le
transport multimodal international ne comporte pas, aux termes du contrat, un
transport de marchandises par mer ou par voies d'eau intérieures, la responsabilité
de 1l'entrepreneur de transport multimodal est limitée & une somme ne dépassant

pas 8,33 unités de compte par kilogramme de poids brut des marchandises perdues

ou endommagées.

4. La responsabilité de 1l'entreprenecur de transport multimodal pour le préjudice
résultant d'un retard & la livraison conformément aux dispositions de l'article 16
est limitée & une somme correspondant 3 deux fois et demie le fret payable pour les
marchandises ayant subi le retard, mais n'excédant pas le montant total du fret
payable en vertu du contrat de transport multimodal.

5. Le cumul des réparations dues par l'entrepreneur de transport multimodal en
vertu des paragraphes 1 et 4 ou des paragraphes 3 et 4 du présent article ne peut
dépasser la limite qui serait applicable en vertu du paragraphe 1 ou 3 du présent
article en cas de perte totale des marchandises.

6. Par voie d'accord entre l'entrepreneur de transport multimodal et 1'expéditeur,
des limites de responsabilités dépassant celles qui sont prescrites aux para-
graphes 1, 3 et 4 du présent article peuvent étre fixdes dans le document de
transport multimodal.

7. Par "unité de compte", il faut entendre 1l'unité de compte visée 4 l'article 31.



Article 19

Localisation du dommage

Quand la perte ou le dommage subi par les marchandises s'est produit sur un
trongon déterminé du transport multimodal pour lequel une convention internationale
applicable ou une loi nationale impérative fixe une limite plus élevée de respon-
sabilité que la limite qui découlerait de 1l'application des paragraphes 1 & 3 de
ltarticle 18, la limite de la responsabilité de 1'entrepreneur de transport multimodal
pour cette perte ou ce dommage est déterminée par référence aux dispositions de
ladite convention ou de ladite loi nationale impérative.

Article 20

Regponsabilité non contractuelle

1. Les exonérations et limites de responsabilité prévues par la présente Convention
sont applicables dans toute action contre 1'entrepreneur de transport multimodal

pour préjudice résultant de pertes ou dommages subis par les marchandises ou pour
retard & la livraison, que l'action soit fondée sur la responsabilité contractuelle
ou délictuelle ou autrement

2. Dans le cas ol une action pour préjudice résultant de pertes ou dommages subis
par les marchandises ou d'un retard & la livraison est intentée contre le préposé
ou le mandataire de 1l'entrepreneur de transport multimodal, si ce préposé ou ce
mandataire prouve qu'il a agi dans l'exercice de ses fonctions, ou contre toute
autre personne aux services de laquelle il recourt pour 1l'exécution du contrat de
transport multimodal, si cette autre personne prouve qu'elle a agi en exécution du
contrat, le préposé ou le mandataire ou ladite personne a le droit de se prévaloir
des exonérations et limites de responsabilité que 1'entrepreneur de transport multi-
modal a le droit d'invoquer en vertu de la présente Convention.

3. Sous réserve des prescriptions de l'article 21, le montant total des réparations
dues par 1'entrepreneur de transport multimodal et par un préposé ou un mandataire
ou par toute autre personne aux services desquels il recourt pour 1'exécution du
contrat de transport multimodal ne peut dépasser les limites de responsabilité
prévues dans la présente Convention.



Article 21

Déchéance du droit de limiter la responsabilité

1. L'entrepreneur de transport multimodal n'est pas admis au bénéfice de la limi-
tation de responsabilité prévue dans la présente Convention s'il est prouvé que la
perte, le dommage ou le retard & la livraison résultent d'un acte ou d'une omission
qu'il a commis, soit avec 1l'intention de provoquer cette perte, ce dommage ou ce
retard, soit témérairement et en sachant que cette perte, ce dommage ou ce retard
en résulteraient probablement.

2. DNonobstant les dispositions du paragraphe 2 de 1l'article 20, un préposé ou

un mandataire de 1l'entrepreneur de transport multimodal ou une autre personne aux
services de laquelle il recourt pour 1l'exécution du contrat de transport multimodal
ne sont pas admis au bénéfice de la limitation de responsabilité prévue dans la
présente Convention, s'il est prouvé que la perte, le dommage ou le retard & la
livraison résultent d'un acte ou d'une omission qu'ils ont commis soit avec
1'intention de provoquer cette perte, ce dommage ou ce retard, soit témérairement
et en sachant que la perte, le dommage ou le retard en résulteraient probablement.



QUATRIEME PARTIE. RESPONSABILITE DE L'EXPEDITEUR

Article 22

Régle générale

L'expéditeur est responsable du préjudice subi par l'entrepreneur de transport
multimodal s'il est établi que ce préjudice résulte de sa faute ou de sa négligence
ou de celle de ses préposés ou de ses mandataires agissant dans l'exercice de leurs
fonctions. Les préposés ou mandataires de 1l'expéditeur sont responsables de ce
préjudice s'il est établi qu'il résulte de leur faute ou de leur négligence.

Article 23

Régles spéciales concernant les marchandises dangereuses

1. L'expéditeur appose sur les marchandises dangereuses une marque ou une
étiquette indiquant de maniére appropriée qu'elles sont dangereuses.

2. Lorsqu'il remet des marchandises dangereuses a l'entrepreneur de transport
multimodal, l'expéditeur doit l'informer du caractére dangereux des marchandises et,
si besoin est, indiquer les précautions 3 prendre. Si 1l'expéditeur manque & cette
obligation et si l'entrepreneur de transport multimodal n'a pas d'une autre maniére

connaissance du caractére dangereux des marchandises

a) L'expéditeur est responsable envers l'entrepreneur de transport multimodal
du préjudice résultant de 1'expédition desdites marchandises; et

b) Les marchandises peuvent & tout moment &tre déchargées, détruites ou
rendues inoffensives, selon ce qu'exigent les circonstances, sans qu'il
y ait matiere &4 indemnisation.

3. Les dispositions du paragraphe 2 du présent article ne peuvent pas &tre
invoquées par une personne qui, au cours du transport multimodal, a pris en charge
les marchandises en sachant qu'elles étaient dangereuses.

4. Si, dans les cas ol les dispositions de 1'alinéa b) du paragraphe 2 du présent
article ne s'appliquent pas ou ne peuvent pas &tre invoquées, les marchandises
dangereuses deviennent effectivement un danger pour les personnes ou les biens,
elles peuvent &tre déchargées, détruites ou rendues inoffensives, selon ce
qu'exigent les circonstances, sans qu'il y ait matiére & indemnisation, sauf
lorsqu'il existe une obligation de contribuer aux avaries communes ou que l'entre-
preneur de transport multimodal est responsable conformément aux dispositions

de l'article 16.



CINQUIEME PARTIE. DROITS ET ACTIONS

Article 2

Avis de perte, de dommage ou de retard

1. A moins que le destinataire ne donne par écrit & 1'entrepreneur de transport
multimodal un avis de perte ou de dommage spécifiant la nature générale de cette
perte ou de ce dommage au plus tard le premier jour ouvrable suivant le jour ou
les marchandises lui ont été remises, cette remise constitue une présomption, sauf
preuve contraire, que les marchandises ont été livrées par 1'entrepreneur de
transport multimodal telles qu'elles sont décrites dans le document de transport
multimodal.

2. Lorsque la perte ou le dommage n'est pas apparent, les dispositions du para-
graphe 1 du présent article ne deviennent applicables que si l'avis n'est pas donné
par écrit dans un délai de 6 jours consécutifs suivant le jour ol les marchandises
ont été remises au destinataire.

3. Si 1'état des marchandises, au moment ol celles-ci ont été remises au desti-
nataire, a fait 1'objet d'une inspection contradictoire par les parties ou leurs
représentants autorisés au lieu de livraison, il n'est pas nécessaire de donner
avis par écrit de la perte ou du dommage constaté pendant ladite inspection.

4. En cas de perte ou de dommage certain ou présumé, 1l'entrepreneur de transport
multimodal et le destinataire doivent se donner réciproquement toutes les facilités
raisonnables pour procéder & l'inspection des marchandises et & la vérification du
nombre de colis.

5. Aucune réparation n'est due pour le préjudice résultant du retard a la livraison
& moins qu'un avis n'ait été donné par écrit a 1l'entrepreneur de transport multimodal
dans un délai de 60 jours consécutifs suivant le jour ol les marchandises ont été
remises au destinataire ou suivant le jour ol le destinataire a été avisé que les
marchandises ont été livrées conformément & 1l'alinéa b) ii) ou iii) du paragraphe 2
de l'article 14.

6. A moins que l'entrepreneur de transport multimodal ne donne & l'expéditeur, par
écrit, un avis de perte ou de dommage spécifiant la nature générale de cette perte
ou de ce dommage dans un délai de 90 jours consécutifs suivant cette perte ou ce
dommage, ou suivant la livraison des marchandises conformément & 1'alinéa b) du
paragraphe 2 de l'article 14 si elle intervient aprés, le fait que pareil avis n'a
pas été donné constitue une présomption, sauf preuve contraire, que 1l'entrepreneur
de transport multimodal n'a pas subi de perte ou de dommage par la faute ou la
négligence de 1'expéditeur, de ses préposés ou de ses mandataires.

7. Si le jour ol vient & expiration 1l'un des délais de notification prévus aux
paragraphes 2, 5 et 6 du présent article est un jour non ouvrable au lieu de
livraison, ce délai est prorogé jusqu'au prochain jour ouvrable.



8. Aux fins du présent article, un avis domné i une personne agissant pour le
compte de l'entrepreneur de transport multimodal, y compris & toute personne dont
il utilise les services au lieu de livraison, ou & une personne agissant pour le
compte de 1'expéditeur, est réputé avoir été donné & 1'entrepreneur de transport
multimodal ou & 1'expéditeur, respectivement.

Article 25
Prescription

1. Toute action relative au transport multimodal international en vertu de la
présente Convention est prescrite si une procédure judiciaire ou arbitrale n'a pas
été introduite dans un délai de deux ans. Toutefois, si une notification par écrit
indiquant la nature de la réclamation et les principaux chefs de demande n'a pas été
faite dans un délai de six mois & compter de la date & laquelle les marchandises

ont été livrées ou, si les marchandises n'ont pas été livrées, & compter de la date

a4 laquelle elles auraient d 1'étre, l'action est prescrite & 1l'expiration de ce
délai.

2. Le délai de prescription court & partir du lendemain du jour ol 1'entrepreneur
de transport multimodal a livré les marchandises ou une partie des marchandises ou,
g8i les marchandises n'ont pas été livrées, & partir du lendemain du dernier jour ol
elles auraient di 1'é&tre.

3. La personne contre qui une réclamation a été faite peut & tout moment, pendant
le délai de prescription, prolonger ce délai par une déclaration envoyée par écrit
3 1l'auteur de la réclamation. Le délai peut &tre de nouveau prolongé par une ou
plusieurs déclarations.

4, Sauf disposition contraire d'une autre convention internationale applicable, une
action récursoire d'une personne tenue responsable aux termes de la présente
Convention peut &tre exercée méme apres l'expiration du délai de prescription prévu
au paragraphe précédent, si elle 1l'est dans le délai déterminé par la loi de 1l'Etat
ol les poursuites sont engagées; toutefois ce délai ne peut &tre inférieur 3

90 jours 3 compter de la date & laquelle la personne qui exerce l'action récursoire

a réglé la réclamation ou a elle-méme regu signification de l'assignation.

Article 26

Compétence

1. Dans tout litige relatif au transport multimodal internmational en vertu de la
présente Convention, le demandeur peut, & son choix, intenter une action devant
un tribunal qui est compétent au regard de la loi de 1'Etat ol ce tribunal est
situé et dans le ressort duquel se trouve 1l'un des lieux énumérés ci-aprés :

a) 1'établissement principal du défendeur ou, & défaut, sa résidence
habituelle;



b) le lieu ol a été conclu le contrat de transport multimodal, & condition
que le défendeur y ait un établissement, une succursale ou une agence
par l'intermédiaire desquels le contrat a été conclu;

c) le lieu de prise en charge des marchandises pour le transport multi-
modal internmational, ou le lieu de livraison;

d) tout autre lieu désigné & cette fin dans le contrat de transport multi-
modal et indiqué dans le document de transport multimodal.

2, Aucune procédure judiciaire relative au transport multimodal international en
vertu de la présente Convention ne peut &tre engagée en un lieu non spécifié au
paragraphe 1 du présent article. Les dispositions du présent article ne font pas
obstacle & la compétence des tribunaux des Etats contractants en ce qui concerne
les mesures provisoires ou conservatoires.

3. Nonobstant les dispositions précédentes du présent article, tout accord
d'élection de for conclu par les parties aprés la naissance d'un litige est réputé
valable et pleinement exécutoire.

4. a) Lorsqu'une action a été intentée conformément aux dispositions du présent
article ou lorsqu'un jugement a été rendu & la suite d'une telle action,
il ne peut &tre engagé de nouvelle action entre les mémes parties qui
soit fondée sur la méme cause, & moins que le jugement rendu a la suite
de la premiére action ne soit pas exécutoire dans le pays ol la nouvelle
procédure est engagée;

b) Aux fins du présent article, ni les mesures ayant pour objet d'obtenir
1'exécution d'un jugement, ni le renvoi d'une action devant un autre

tribunal du méme pays, ne sont considérés comme 1l'engagement d'une
nouvelle action.,

Article 27
Arbitrage

1. Sous réserve des dispositions du présent article, les parties peuvent prévoir,
par un accord constaté par écrit, que tout litige relatif au transport multimodal
international en vertu de la présente Convention sera soumis & 1'arbitrage.

2. La procédure d'arbitrage est engagée, au choix du demandeur,

a) soit en un lieu sur le territoire d'un Etat dans lequel est situé :

i) 1'établissement principal du défendeur, ou, & défaut, sa résidence
habituelle; ou



ii) le lieu ol a été conclu le contrat de transport multimodal, &
condition que le défendeur y ait un établissement, une succursale
ou une agence par l'intermédiaire desquels le contrat a été
conclu; ou

iii) le lieu de prise en charge des marchandises pour le transport
multimodal international, ou le lieu de livraison;

b) soit en tout autre lieu désigné & cette fin dans la clause ou le pacte
compromissoire.

3. L'arbitre ou le tribunal arbitral applique les régles de la présente Convention.

4. Les dispositions des paragraphes 2 et 3 du présent article sont réputées
incluses dans toute clause ou pacte compromisgoire, et toute disposition de la
clause ou du pacte qui y serait contraire est nulle.

5. Aucune des dispositions du présent article ne porte atteinte & la validité
d'un accord d'arbitrage conclu par les parties aprés la naissance d'un litige
relatif au transport multimodal international.



SIXTEME PARTIE. DISPOSITIONS SUPPLEMENTAIRES

Article 28

Clauses contractuelles

1. Toute stipulation figurant dans un contrat de transport multimodal ou dans un
document de transport multimodal est nulle pour autant qu'elle déroge directement ou
indirectement aux dispositions de la présente Convention. La nullité d'une telle
stipulation ne porte pas atteinte & la validité des autres dispositions du contrat

ou du document ou elle figure. Une clause cédant & 1l'entrepreneur de transport multi-
modal le bénéfice de l'assurance des marchandises, ou toute autre clause similaire,
est nulle.

2. Nonobstant les dispositions du paragraphe 1 du présent article, 1l'entrepreneur
de transport multimodal peut, avec l'accord de l'expéditeur, assumer une responsa-
bilité et des obligations plus lourdes que celles qui sont prévues par la présente
Convention.

3. Le document de transport multimodal doit contenir une mention selon laquelle le
transport multimodal international est soumis aux dispositions de la présente
Convention qui frappent de nullité toute stipulation y dérogeant au préjudice de
1'expéditeur ou du destinataire.

4. ILorsque l'ayant droit aux marchandises a subi un préjudice résultant d'une
stipulation nulle en vertu du présent article ou résultant de 1l'omission de la
mention visée au paragraphe 3 du présent article, l'entrepreneur de transport multi-
modal est tenu de payer & l'ayant droit aux marchandises, conformément & la présente
Convention, l'éventuel complément de réparation dft afin d'obtenir la réparation de
toute perte, dommage ou retard subi par les marchandises. En outre, l'entrepreneur
de transport multimodal est tenu de rembourser les frais encourus par l'ayant droit
pour exercer son droit, sous réserve que les frais encourus dans la procédure au
cours de laquelle la disposition ci-dessus est invoquée soient déterminés confor-
mément & la loi de 1'Etat ol la procédure a été engagée.

Article 2

Avaries communes

bY

1. Aucune des dispositions de la présente Convention ne s'oppose & l'application

des dispositions du contrat de transport multimodal ou de la législation nationale

relatives au réeglement des avaries communes, au cas et dans la mesure ol elles sont
applicables.



2. A 1l'exception de l'article 25, les dispositions de la présente Convention qui
régissent la responsabilité de 1'entrepreneur de transport multimodal pour pertes ou
dommages subis par les marchandises doivent déterminer aussi la question de savoir
s8i le destinataire peut refuser de contribuer aux avaries communes et si 1l'entre-
preneur de transport multimodal est tenu d'indemniser le destinataire de sa contri-
bution éventuelle aux avaries communes ou aux frais de sauvetage.

Article 30

Autres conventions

1. Ia présente Convention ne modifie aucunement les droits ou obligations préwvus
dans la Convention internationale de Bruxelles pour l'unification de certaines
régles concernant la limitation de la responsabilité des propriétaires de navires de
mer, du 25 aofit 1924; dans la Convention internationale de Bruxelles sur la limi-
tation de la responsabilité des propriétaires de navires de mer, du 10 octobre 1957;
dans la Convention de Iondres sur la limitation de la responsabilité en matidre de
créances maritimes, du 19 novembre 1976; et dans la Convention de Gendve relative

& la limitation de la responsabilité des propriétaires de bateaux de navigation
intérieure (CIN), du ler mars 1973, y compris les amendements & ces conventions, ou
dans les dispositions de droit interne concernant la limitation de la responsabilité
des propriétaires de navires de mer et de bateaux de navigation intérieure.

2. les dispositions des articles 26 et 27 de la présente Convention ne s'opposent
pas a l'application des dispositions obligatoires de toute autre convention inter-
nationale se rapportant a des questions traitées dans lesdits articles, & condition
que le différend intéresse exclusivement des parties ayant leur établissement
principal dans des Etats parties & cette autre convention. Cependant, le présent

paragraphe ne porte pas atteinte & l'application du paragraphe 3 de 1l'article 27 de
la présente Convention.

3. Il n'y aura pas de responsabilité en vertu des dispositions de la présente
Convention & raison d'un dommage causé par un accident nucléaire si 1'exploitant
d'une installation nucléaire est responsable de ce dommage

a) en application soit de la Convention de Paris du 29 juillet 1960 sur la
responsabilité civile dans le domaine de l'énergie nucléaire, telle qu'elle
a été modifiée par son Protocole additionnel du 28 janvier 1964, soit de

la Convention de Vienne du 21 mai 1963 relative & la responsabilité civile
en matiére de dommages nucléaires, ou des amendements y relatifs; ou

b) en vertu des dispositions de droit interne régissant la responsabilité de
ces dommages, & condition toutefois que lesdites dispositions soient a
tous égards aussi favorables pour les personnes pouvant &tre lésées par de
tels dommages que la Convention de Paris ou la Convention de Vienne.



4. Le transport de marchandises comme, par exemple, le transport de marchandises
effectué conformément & 1l'article 2 de la Convention de Genéve du 19 mai 1956,
relative au contrat de transport international de marchandises par route, ou &
1'article 2 de la Convention de Berne du 7 février 1970, concernant le transport de
marchandises par chemins de fer, n'est pas considéré, pour les Etats parties aux
conventions régissant ces formes de transport, comme un transport multimodal inter-
national au sens du paragraphe 1 de l'article premier de la présente Convention,
dans la mesure ol lesdits Etats sont tenus d'appliquer les dispositions de ces

BN

conventions & ces formes de transport de marchandises.

Article 31

Unité de compte ou unité monétaire et conversion

1. L'unité de compte visée & l'article 18 de la présente Convention est le droit
de tirage spécial tel qu'il est défini par le Fonds monétaire international. Ies
montants mentionnés & l'article 18 sont convertis dans la monnaie nationale d'un
Etat suivant la valeur de cette monnaie & la date du jugement ou de la sentence ou
a4 une date convenue par les parties. la valeur, en droits de tirage spéciaux, de

la monnaie nationale d'un Etat contractant qui est membre du Fonds monétaire inter-
national est calculée selon la méthode d'évaluation appliquée par le Fonds monétaire
international & la date en question pour ses propres opérations et transactions. Ia
valeur, en droits de tirage spéciaux, de la monnaie nationale d'un Etat contractant
qui n'est pas membre du Fonds monétaire international est calculée de la fagon
déterminée par cet Etat.

2. Toutefois, un Etat qui n'est pas membre du Fonds monétaire international et
dont la législation ne permet pas d'appliquer les dispositions du paragraphe 1 du
présent article peut, au moment de la signature ou au moment de la ratification, de
l'acceptation, de 1l'approbation ou de l'adhésion, ou encore & tout moment par la
suite, déclarer que les limites de la responsabilité prévues dans la présente
Convention et applicables sur son territoire sont fixées comme suit : en ce qui
concerne les limites prévues au paragraphe 1 de 1l'article 18, & 13 750 unités
monétaires par colis ou autre unité de chargement ou & 41,25 unités monétaires par
kilogramme de poids brut des marchandises, et en ce qui concerne la limite prévue
au paragraphe 3 de l'article 18, & 124 unités monétaires.

3, L'unité monétaire visée au paragraphe 2 du présent article correspond &
soixante-cing milligrammes et demi d'or au titre de neuf cents milliémes de fin.
La conversion en monnaie nationale du montant indiqué au paragraphe 2 du présent
article s'effectue conformément & la législation de 1'Etat en cause.

4. Le calcul mentionné & la derniére phrase du paragraphe 1 du présent article
et la conversion mentionnée au paragraphe 3 du présent article doivent &tre faits
de fagon & exprimer en monnaie nationale de 1'Etat contractant la méme valeur
réelle, dans la mesure du possible, que celle qui est exprimée en unités de compte
a4 1'article 18.




5. Au moment de la signature ou lors du dépdt de leur instrument de ratification,
d'acceptation, d'approbation ou d'adhésion, ou lorsqu'ils se prévalent de 1l'option
offerte au paragraphe 2 du présent article, et chaque fois qu'un changement se
produit dans leur méthode de calcul ou dans le résultat de la conversion, les Etats
contractants doivent communiquer au dépositaire la méthode de calcul visée & la
dernitre phrase du paragraphe 1 du présent article ou les résultats de la conversion
visée au paragraphe 3 du présent article, selon le cas.



SEPTIEME PARTIE. QUESTIONS DOUANIERES

Article 32

Transit douanier

1. Les Etats contractants autorisent 1'emploi de la procédure du transit douanier
pour le transport multimodal international.

2. Sous réserve des dispositions des lois ou réglements nationaux et des accords
internationaux, le transit douanier des marchandises en transport multimodal
international s'effectue conformément aux régles et principes figurant dans les
articles I & VI de l'Annexe & la présente Convention.

3 En adoptant des lois ou réglements concernant les procédures du transit
douanier pour le transport multimodal de marchandises, les Etats contractants
devraient prendre en considération les articles I & VI de l'Annexe & la présente

Convention.



HUITIEME PARTIE. CLAUSES FINALES

Article 33
Dépositaire

Le Secrétaire général de 1l'Organisation des Nations Unies est désigné comme
dépositaire de la présente Convention.

Article 34

Signature, ratification, acceptation, approbation et adhésion

1. Tous les Etats sont admis 3 devenir Parties 3 la présente Convention par :

a) Signature, sans réserve quant 3 la ratification, l'acceptation ou
1'approbation; ou

b) Signature, sous réserve de ratification, d'acceptation ou d'approbation,
suivie de ratification, d'acceptation ou d'approbation; ou

c) Adhésion.

2. la présente Convention restera ouverte & la signature du ler septembre 1980
au 31 aoGt 1981 inclus, au Siége de 1'Organisation des Nations Unies, & New York.

3. Aprés le 31 aolit 1981, la présente Convention sera ouverte & l'adhésion de tous
les Etats qui ne sont pas signataires.

4. Les instruments de ratification, d'acceptation, d'approbation ou d'adhésion
doivent &tre déposés auprés du dépositaire.

5. Les organisations d'intégration économique régionale constituées par des Etats
souverains membres de la CNUCED et ayant compétence pour négocier, conclure et
appliquer des accords internationaux dans des domaines spécifiques visés par la
présente Convention sont également admises & devenir Parties & la présente Convention,
conformément aux dispositions des paragraphes 1 & 4 du présent article, assumant
ainsi & 1'égard des autres Parties 3 la présente Convention les droits et obligations
découlant de la présente Convention dans les domaines spécifiques mentionnés
ci-dessus.

Article 35
Réserves

Aucune réserve 3 la présente Convention n'est autorisée.



Article 36

Entrée en vigueur

1. La présente Convention entrera en vigueur douze mois aprds que les gouver-
nements de 30 Etats 1l'auront signée sans réserve quant & la ratification, l'accep-
tation ou 1l'approbation, ou auront déposé un instrument de ratification, d'accep-
tation, d'approbation ou d'adhésion auprés du dépositaire.

2. Pour chaque Etat qui ratifie la présente Convention, 1l'accepte, 1l'approuve ou y
adhére aprés que les conditions d'entrée en vigueur énoncées au paragraphe 1 du

présent article ont été remplies, la Convention entrera en vigueur douze mois aprés
le dépdt, par cet Etat, de 1'instrument approprié.

Article 37

Date d'entrée en vigueur

Chaque Etat contractant appliquera les dispositions de la présente Convention
aux contrats de transport multimodal qui seront conclus & partir de l'entrée en
vigueur de la Convention & son égard.

Article 38

Droits et obligations au titre de conventions existantes

Si, conformément & l'article 26 ou 27, une procédure judiciaire ou arbitrale
est engagée dans un Etat contractant pour une affaire concernant un transport
mltimodal internmational qui reléve de la présente Convention et qui s'effectue
entre deux Etats dont un seulement est un Etat contractant, et si les deux Etats
sont, au moment de l'entrée en vigueur de la présente Convention, également liés
par une autre convention internationale, le tribunal ou le tribunal arbitral peut,
conformément aux obligations découlant de cette autre convention, domner effet &
ses dispositions.

Article 39
Révision et amendements

1. A la demande d'un tiers au moins des Etats contractants, le Secrétaire général
de 1'Organisation des Nations Unies, aprés l'entrée en vigueur de la présente
Convention, convoquera une conférence des Etats contractants ayant pour objet de la
réviser ou de l'amender. Le Secrétaire général de 1l'Organisation des Nations Unies
distribuera & tous les Etats contractants les textes de toutes propositions d'amen-
dement trois mois au moins avant la date d'ouverture de la conférence.



2. Toute décision de la conférence de révision, y compris toute décision d'amen-
dement, sera prise & la majorité des deux tiers des Etats présents et votants. Les
amendements adoptés par la conférence seront communiqués par le dépositaire & tous
les Etats contractants pour acceptation et & tous les Etats signataires de la
Convention pour information.

3., Sous réserve du paragraphe 4 ci-aprés, tout amendement adopté par la conférence
entrera en vigueur, uniquement pour les Etats contractants qui l'ont accepté, le
premier jour du mois suivant l'année écoulée & compter de son acceptation par les
deux tiers des Etats contractants. Pour tout Etat qui accepte un amendement apres
son acceptation par les deux tiers des Etats contractants, 1'amendement entrera en

vigueur le premier jour du mois suivant 1l'année écoulée & compter de son
acceptation par cet Etat.

4. Tout amendement adopté par la Conférence et modifiant les montants spécifiés
2 l'article 18 et au paragraphe 2 de l'article 31, ou remplagant l'une ou l'autre
ou 1l'une et l'autre des unités définies aux paragraphes 1 et 3 de l'article 31 par
d'autres unités, entrera en vigueur le premier jour du mois suivant 1'année écoulée
4 compter de son acceptation par les deux tiers des Etats contractants. Les Etats
contractants qui auront accepté les montants modifiés ou les unités de substitution
les appliqueront dans leurs relations avec tous les Etats contractants.

5. L'acceptation des amendements s'effectuera par dépbét d'un instrument officiel
3 cet effet auprés du dépositaire.

6. Tout instrument de ratification, d'acceptation, d'approbation ou d'adhésion
déposé aprés l'entrée en vigueur d'un amendement adopté par la Conférence sera
réputé s'appliquer & la Convention telle qu'elle aura été amendée.

Article 40
Dénonciation

1. Chaque Etat contractant peut dénoncer la présente Convention & tout moment
aprés l'expiration d'un délai de deux ans & compter de la date & laquelle la
présente Convention est entrée en vigueur, en adressant & cet effet une notifi-
cation écrite au dépositaire.



2. Cette dénonciation prendra effet le premier jour du mois suivant
1'expiration d'un délai d'un an & compter de la date de réception de la notification
par le dépositaire. Lorsqu'une période plus longue est spécifiée dans la notification,
la dénonciation prendra effet & 1'expiration de la période en question & compter de
la date ‘de réception de la notification par le dépositaire.

bN

EN FOI DE QUOI les soussignés, diiment autorisés & cet effet, ont apposé leurs
signatures ci-dessous aux dates indiquées.

FAIT & Genéve, le 24 mai 1980, en un seul original en langues anglaise, arabe,
chinoise, espagnole, frangaise et russe, tous les textes faisant également foi.



Annexe

DISPOSITIONS CONCERNANT LES QUESTIONS DOUANIERES
RELATIVES AU TRANSPORT MULTIMODAL INTERNATIONAL DE MARCHANDISES

Article I
Aux fins de la présente Convention :

Paxr "régime de transit douanier", il faut entendre le régime douanier sous
lequel sont placées les marchandises transportées sous contrdle douanier d'un bureau
de douane a un autre bureau de douane.

Par "bureau de douane de destination", il faut entendre tout bureau de douane
ou prend fin une opération de transit douanier.

Par "droits et taxes d'import/export", il faut entendre les droits de douane
et tous autres droits, taxes et redevances ou impositions diverses qui sont pergus
& 1'importation/exportation ou & 1l'occasion de 1'importation/exportation des
marchandises, & l'exception des redevances et impositions dont le montant est limité
au colit approximatif des services rendus.

Par "document de transit douanier", il faut entendre un formulaire dans lequel
sont consignés les données et les renseignements requis pour 1l'opération de transit
douanier.

Article II

1. Sous résexrve des dispositions de la législation, de la réglementation et des
conventions internationales en vigueur sur leur territoire, les Etats contractants
accordent la liberté de transit aux marchandises en transport multimodal
international.

2. Sous réserve que les conditions stipulées dans le régime de transit douanier
appliqué & l'opération de transit soient remplies & la satisfaction des autorités
douaniéres, les marchandises en transport multimodal international :

a) ne sont pas, en régle générale, sujettes & l'inspection par la douane au
cours du trajet sauf dans la mesure jugée nécessaire pour assurer le
respect des régles et reglements que la douane est tenue de faire
appliquer. I1 en découle que les autorités douaniéres se limitent au
contrdle des scellements douaniers et aux autres mesures de garantie
aux points d'entrée et de sortie;



1'

b)

a)

b)

sans préjudice de l'application de la législation et de la réglementation
relatives & la sécurité publique ou nationale, & la moralité publique ou
& la santé publique, ne sont sujettes & aucune formalité ou exigence
douaniére autre que celles du régime de transit douanier appliqué a

1'opération de transit.

Article ITI
de faciliter le transit des marchandises, chaque Etat contractant doit :
s'il s'agit du pays d'expédition, prendre, autant que possible, toutes les
mesures voulues pour que les renseignements exigés pour les opérations de
transit ultérieures soient complets et exacts;
s'il s'agit du pays de destination :
i) prendre toutes les mesures nécessaires pour que les marchandises en

transit douanier soient dédouanédes, en réegle générale, au bureau de
douane de destination des marchandises,

ii) s'efforcer de procéder au dédouanement des marchandises en un lieu

Sous

aussi proche que possible du lieu de destination finale des marchan-
dises, & moins que la législation et la réglementation nationales
n'en disposent autrement.

Article IV

réserve que les conditions prescrites dans le régime de transit douanier

soient remplies & la satisfaction des autorités douaniéres, les marchandises en
transport multimodal international ne sont pas assujetties au paiement des droits
et taxes d'import/export ou & leur consignation dans les pays de transit.

2.

Les dispositions du paragraphe précédent ne font pas obstacle & :

a)

b)

la perception de redevances et impositions en vertu des réglementations
nationales pour des raisons de sécurité publique ou de santé publique;

la perception de redevances et impositions dont le montant est limité
au colit approximatif des services rendus, & condition que celles-ci
soient exigées dans des conditions d'égalité.



Article V

1. Quand une garantie financiére de 1l'opération de transit douanier est exigée,
elle doit &tre constituée conformément & la 1législation et & la réglementation
nationales ainsi qu'aux conventions internationales de fagon satisfaisante pour
les autorités douanieres du pays de transit intéressé.

2. En vue de faciliter le transit douanier, le systéme de garantie douaniére doit
8tre simple, efficace, d'un cofit modéré et couvrir le montant des droits et taxes
d'import/export exigibles, ainsi que le montant des amendes éventuelles dans les
pays ou celles-ci sont couvertes par des garanties.

Article VI

1. Sans préjudice de tous autres documents qui seraient exigés en vertu d'une
convention internationale ou de la législation et de la réglementation nationales,
les autorités douaniéres des pays de transit acceptent le document de transport
multimodal comme partie descriptive du document de transit douanier.

2. En vue de faciliter le transit douanier, les documents de transit douanier
sont alignés, autant que possible, sur le document reproduit ci-apres.



DECLARATION DE MARCHANDISES (TRANS!T DOUANIER)

Expéditeur (nom et adresse) Bureau de départ Date
No
Destinataire (nom et adresse postale) Déclarant (nom et adresse)
Adresse de livraison Pays de provenance Pays de destination
!
Lieu de chargement Quai entrepét, etc. Documents joints Usage officiel
Via . Mode et moyen de transport
Bureau de destination Scellés, etc. apposés par
)l douane[ ] le déclarant

No Connt| Unité de transport (type, No [ Nombre et nature des colis; designation des | No de Poids brut, kg
d'identification); Marques et | marchandises | classement .
Nos des colis ou objets

Nombre total de colis Poids brut total, kg.

(Renseignements concernant la garantie)

(Réglementation nationale) Je soussigné, déclare que les indications figurant dans la
présente déclaration sont exactes et véridiques, et accepte la
responsabilité de |'accomplissement des obligations encou-
rues au titre de la présente opération de transit douanier
conformément aux conditions prescrites par les autorités
compétentes.

Lieu, date et signature du déclarant
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YPOBHE OTNepaTOLOB CMELAHHOW HIEePEeBOBKM U HUX OIlepPalui;

HeoBX0mUMOCThL yueTa OCOBHX MHTEPecoB U NpobJaeM pPa3BUBANWUXCA CTPAH,
HalpUMep B TOM, UTO KAcaeTCd BHENDPEHWA HOBHX BUJOB TEXHOJOTWH, y4aCTHUA

B CMENAHHHX NEPeBO3KAX UX HAUMOHAJBHHX HNEPEeBO3UAKOB M ONEPATOPOB, HUX
DKOHOMUUESCKOH 20@eKTIBHOCTH ¥ MAaKCHUMAJBHOI'O MCHOJb3OBAHHA MeCTHOH paboueit
CHJIBI U CTP&XOBAaHUA

HeobXoIuMocTh o6ecrneueHus C6aﬂaHCHpOBaHHOCTH VHTepeCOoB JHI, NpefoCTaBJA-
omUxX yCcayru B o6JyacT CMemaHHEX NepeBO30K U TNOJABIYOMUXCA MMHj

HeOO0XOAUMOCTE OfJeTUeHNa TAMOXEHHEX NPOUelyp X Hajjgexamero yueTa mIpo6ieM
TPaH3UTHHEX CTPAH;



COTJIAAAICh o caeZyOmUX OCHOBHHX NPHHIMIIAX, COTJACHO KOTOPHM:

a) MexAy PasBUTHMM ¥ DASBUBADNMMHUCA CTPAHAMM JOJXEH OWTBH YCTAHOBIEH CIpaBef-
JUBHII 6aNaHC UHTEpPecOB U LOCTHUTHYTO CIPABELJMBOE pacupeleseHue JeATelb-
HOCTHM MeXLy STHMM TDYyOIAaMH CTpaH B OGJACTH MeXIYHAPOIHHX CMEmaHHHX
IepeBoO30K;

b) Mexly oIepaTopoM cMemaHHO#t mepeBO3KH, I'Dy300THPABHTEJNAMH, OPraHU38IHMAMH
rpysooTnpaBuTeNefi ¥ COOTBETCTBYONUMM HANHOHAJBHLIMH OPraHAMH NOJXHH IpPO-
BOAUTHCA KOHCYJALTA&IHM B OTHOMEHHMH YCJHOBHH NpeloCTaBICHHA YCAYTr Kak IO,
TaKk M 1ocie BHEAPeHHA Jo6o# HOBO# TeXHOJOIMM CMENMaHHHX II€PEBO30K I'PYy30B;

c) rpy300TIPABUTENN CBOGONHH BHOMPATH MEXIy HMCHOJb30BAHMEM CMEMaHHHX Iepe-—
BO30OK M IIEPEBO30K, OCYMECTBIASMHX HA& OTIEJBHHX HTANaX Da3JHUHLMM BHIAMH
TPaHCIODTA;

a) OTBETCTBEHHOCTEL OIEPATOPA CMENAHHO# NMepeBO3KM B COOTBETCTBHHM C HacToAmeit
KonBeHmmell oCHOBHBAaeTCA Ha NPUHIMIE IPE3YMIIUH BHHEH.

[IOCTAHOBHIIM sakanuuTh B 3THX HeaAaXx KOHBEHIMO M INOTOBOPUJIMCH AJIA B3TOrO O
HHXeCJelyiomeM :



YACTh I - OBIME IIOJIOKEHMA

Crarea 1

Ompegenenus

Jna meae#t macroameit KouseHmuwu:

1. "MexnyHapojHas cMemaHHaA IepeBo3ka' oO3HaudaeT NEpeBO3KYy I'py30B IO MeHbmed Mepe
ABYMA Da&3HHMH BHIAMH TpPaHCIOpPTA HA OCHOBEHMH IOTOBOpA CMemaHHO! nepeBoBKHM U3 MecTa
B OmHOM cTpaHe, rfe I'pysn DOCTYIawT B BeleHUE OIepaTopa CMEmMaHHOH HepeBO3KH, XO
06ycaOBJIEHHOTO MeCTa IOCTaBKH B JIpyro#f crpahe. Onepaiiisa HO BHBO3Y ¥ JOCTaBKe I'py-
30B, OCYymMeCTBJAEMHE BO HCIOJHEHHMe JOrOBOpA NEPEeBO3KM TOJBKO OJHMM BHIOM TpaHCIOPTA,
K&K OIpejieNleHO B TAKOM IOTOBOPE, HE CUMTANTCA MEXIyHapoAHo# cMmemanHo#ft mepeBOsKOH.

2. "Oneparop cMemaHHOM mepeBO3kM" O3HauaeT Jn60Oe JMUIO, KOTOPOE OT COGCTBEHHOTO
HMEeHH HJIM Yyepe3 Japyroe AeﬁCTBymmee OT ero HMMEeHH JHMIO 3akKjawyaeT IL0r'oBOp cMemaHHOoH
IepeBO3KM M BHCTYN&eT Kak CTOpOH& JOrosopa, & He Kak areHT, WIX OT HMEHU I'py300T-
npaBUTeNAd MIM NEePeBO3BUMKOB, YWHACTBYOMUX B OlepaluAX cMemaHHO! nepeBO3KM, U IIpUHUMAE—
eT Ha cefA OTBETCTBEHHOCTh 38 WCHOJHEHHE JOTOBODA.

3. "lioropop cMemaHHol mnepeBo3ku" osHauaeT JNOrOBOpP, HA OCHOB&HHM KOTOpPOrO OIEpaTOPp
cMemaHHO# nepeBosKM 3a YIAATY NPOBO3HHX maaTexe#t o6AsyercdA ocymecTBHTEH HIM Obecne-
YUThL OCYmMecTBIEHMe MexAyHaposHoli cmeumaHHO# HepeBOsKH.

4. "IoOKyMeHT cMemaHHOl llepeBO3KH" o3HauaeT JNOKYMEHT, YLOCTOBepAlmu#t noropop cme-
maHHO# nepeBo3kM, NPUHATHE I'pysa OnepaToOpoM CMemaHHOR NIepeBO3KM B CBOE BeleHue,
a Taxkxe ero o6A3aTeybCTBO JOCTABUTH I'PYy3 B COOTBETCTBUH C YCJOBHAMU 3TOTO ZOrOBOPA.

5. "T'pysoornpapuTens’" oszHavaeT JA060E JAULO, KOTOPEM HJIM OT MMEHM jub0 OT JHUa KO-
TOPOro 3&aKJUeH JOTOBOp CMEemaHHOH NepeBO3KM C OIepaTopoM CMemaHHO# IepeBO3KM, HIU
andoe JUUO, KOTOPHM HIM OT HMMeHH JAM60 OT JHIa KOTOPOro rpy3 daxTHUECKH claeTcdA
oneparopy cMemaHHOH NepeBO3KM B CBA3M C JOTOBOPOM CMEMaHHOW TIepeBO3KH.

6. "T'pyzonoayuareab" o3HauaeT JMIO, YIPAaBOMOUEHHOE Ha MOJYyWEHHE I'Py3a.

Te "T'pys" BkapuaeT aK6o#t KoHTeHHep, NONNOH HMIM NMOJLO6HOE HPHCNOCOOJeHWe IJA TpaHC-—
TOPTUPOBKK MHIM YIIAKOBKY, €CJIH OHHM NPeJOCTaBJEHH I'PYy300TIIPABUTEJEM.

8. "MexayHapolHad KOHBEHLUA'" O3HauaeT MexIyHApPOIHOe COTJameHMe, 3aKINUEHHOEe MEX—
Iy TOCYZLapCTBaMU B NMCEMEHHOH (OopMe M peryiupyeMoe HOPMaMU MeXIYHADPOIHOTO INpaBa.

9. ‘"HMmeparuBHaA HOpMa HAIMOHANBLHOTO NpaBa" o3HAuUaeT J06yH HOPMY 3aKOHa, OTHOCA-
mywca K IlepeBO3kKe I'pys3oB, OT IIOJOXEeHHA KOTOpOﬁ HeJIb3A OTCTYINTE IIOCPEACTBOM IIpHHA-

THA JOTOBOPHOTO YCJOBUA B ymepb I'py30OTIPABHTEJD.

$0. T"IucemeHHaa ¢opMa' o3HAuaeT, HADALY C IPOUNM, TejerpaMMy M TeJeKC,



Crareg 2
Coepa mpyuMeHeHMA

llonoxenua HacToAmef#t KOHBOHIMM NPUMEHAWTCA KO BCOM JOTOBOpPaAM CMemaHHO# mepeBo3-
KH U3 OJHOTO MeCTa B Ipyroe, KOTOPHE .pACHOJOX6HH B EBYX IoCylapcTBaX, €CJHH:

8) YKB3aHHOE B JOTOBODE CMEMAHHON NMEPEBOBKM MECTO, B KOTOPOM TpY3 NpHHHMAa—
€TCA ONeparopoM CMemaHHO# NepeBO3KM B CBOE BEIOHMEe, HAXOIUTCHA B OJHOM
u3 JoropapMBanmuxcA IOCYILAPCTB; HIH

b) ykasaHHOe B IOTOBOpe CMENAHHOH IEPEBOBKM MECTO LOCTABKH I'py3a ONEepPATOPOM
cMemaHHO# NepeBO3KM HAXOIWTCA B OJHOM U3 JOTOBapUBEKMUXCA I'OCYZApCTB.

Crarea 3
ObasareabHoe IpUMEHEHUE

1. Ecam saxjinueH JOT'OBOp CMemaHHO{ HmepeBO3KM, KOTODHI B COOTBETCTBHMH co craTbelt 2
nogmanaer nok nelicrbue Hacrosmelh KonpeHuuu, mojoxeHua Hacroamefl KouseHmuum uMemnT
06A38TENBHYH CHAY AJNA TA&KOrO LOTOBODA.

2. Huuro B HacToameit KoHBeHIMM He 3aTparuBaeT IpaBO I'PYy300TIPaBHTEJA BHOMpPaATH
Mexny cMemaHHO#t mepeBo3kxo#ft M mepeBosako#t, ocymecrmaseMoff Ha OTJeaBHHX dTamax pas-—
JHYHEMM BUJISMH TpPaHCIOPTA.

Crarps 4
PeryaupoBesne ¥ KOHTPOJMPOBAHHE CMEMaHHHX HePeBO30K

1. Hacrosmesa KoHBeHIIMA He 3aTPArWBAET U HE HPOTHBOPEUMT NIpPUMEHEHMD JOOH MexIy-—
Hapo,m{oﬁ KOHBEHIIMM WJIM HaIlNOHAJBHOI'O 38KOHAa, OTHOCAmMEerocda K PETyJIHPOBAHNK M KOHTDO-
JMPOBAHMI0 TPAHCIOPTHX omepanuit,

2. Hacrosmas KoHBeHIMA He 3aTparupaeT NPapBo KaxlIoro rocynapcTBa perylupoBaTh M
KOHTPOJHPOBATH H& HAIMOHAJIBHOM YPOBHE ONEpalMH II0 CMENAaHHHM IIepeBO3KaM M OllepaTo-
POB cMemaHHO¥ TNepeBO3KHM, B TOM WMCJE IpaBo IPUHAMATH MepH, KACAKNMHUECH IPOBEIECHUA
KOHCYJNbTanuif, oco6eHHO Iepel BHeIpeHHUEM HOBHX BHIOB TEXHOJOTMHM M YCAYT, MEXLY OIe-
paropaMH cMemaHHO! NepeBO3KH, I'PY3OOTIPABUTEIAMH, OPTraHU3AOMAMH IDPY300THpaBUTexel
¥ COOTBETCTBYWIMMH HAUHMOHAJBHHMH OpraHaMu 06 yCJOBHAX OOGCIYXMBAHMA; BHIAUYM OIepa-
TOPOM CMEMAHHHX NEePEeBO30K JUNeH3ulfl Ha yuacTHe B NEpEeBO3KAX, & TAKKe OPHUHUMATH BCe
ApyTHE MepH B HANUOHAJBHHX DKOHOMHUECKUX M KOMMEDUECKHX HHTEepecax.

3. Oneparop cMemaHHOR mepeBOo3kM o06A3aH COONLIATE HOIJEexXamee IPUMEHEHHI IPaBo
crpane, B Koropo#f oH me#icrByer, a Takme NOJOReHMA Hacrosme# KonpeHmuu,



YACTb II - JOKYMEHTAIMA

Cratea 5

Bunaua goxyMeHTa cMemanHO#l mepemoskm

1. Korgza rpyss ODpMHMMAOTCA ONepaTOpOM CMENaHHO# ImepeBO3KM B CBOE BeleHHE, OH
HOJXEH BHUIATH JOKYMEHT CMENaHHO# NepeBOsKH, KOTOPHt mo BHOODY I'py300THpaBHTENA
MOxeT GHTh OCOPOTHHM HJIH HEOOODPO THHM.

2. JloxymeHnT cMemaHHO# HepBO3KM NOANHCHBAETCA OHNEPATOPOM CMEMAHHOH IEepeBO3KH MM
JOOJHOMOUGHHEM MM JHIOM,

3. Tommuce Ha XoxyMeHTe cMemaHHO#t mepeBOsKM MOXeT GHTEH CHelaHa& OT DYKH, Hameua-
TaHa B BULe daKkCHUMUIe, HmepdopHpOBaAHA, NPOCTABIEHA C MOMONBKO mTaMia, B BHIE CHM-—
BOJIOB MJH C TOMONBK JKOOGHX HHEX MEX8HUUECKHUX HIK DJJEeKTPOHHHX CPELCTB, €CJH 5TO He
OpOTHBOPEUHT 38KOHY CTPAHH, B KOTOpoH BHEaeTcA TOKYMEHT CMemaHHOH# mepeBoskH.

4, C eorjsacHd Ipy300THpaBHTENA HeOGOPOTHHHA HOKYMEHT CMemaHHO# IepeBO3KH MOXeT
O6HTH BHEAH TyTEeM HCIOJb30BAHUA JIOOHX MEXAHHUECKUX WJIH ILPYIHX CPEACTB, COXPAHAMMUX
3anMCh O JLAHHHX, KOTOpHE JOJNKHH COXEPRAThLCA B JLOKYMEHTE CMeNaHHO# HepeBoskM corjac-—
HO craTbe 8. B 3TOM ciyuae omepaTop CMemaHHO# mepeBO3KH HmocCJe IPUHATHA I'pysza B
CBOE BelleHHe BHIAET IPY30O0TIpABHTENND HaljJexame COCTABJEHHHH JNOKYMEHT, colepramuit
Bce sadUKCHpOBAHHHE TakMM 06paszoM JaHHHE, M OTOT JZOKYMeHT B IEJAX MNOJOXEHUH Ha-
crosmeit KonBeHIMM paccMaTpuBaeTCA B KauyecTBe JOKYMEHTa CMeNaHHOW HepeBO3KH.

Crated 6

O6opoTHu MOKYMEHT CMemaHHOW HEepeBO3KM

1. Ecan moxymMeHT cMemaHHO# mepeBO3kM BhIaeTcA Kak 060pO THEHIA:

a) OoT ZomkeH GHTH COCTABAGH B BUIe ODPAEPHOr0 JOKYMEHTA WJM HOKYMEHTA Ha
nperbABHATENA

b) ecam OH cocTaBleH B BAE OPLEPHOTO NOKyMEHTa, TO OH IepelaeTcA MOCPeICT-
BOM IIepelaToUYHOH HALMUCH ;

c) eciud OH cocTaBleH B BUJE JOKyMeHTa HA IperbABUTENA, OH Ieperaerca 6es
nepeaTOUYHO} HANIHCH;

d) €CJ1 OH BHJAH B HECKOJIbPKHX OPHTHHAJBHHX OJK3eMIIApax, TO Ha HeM IIpocTaB-—
JAAeTCA WHCJIO OPHUTHHAJOB;

e) ecau BHZaeTCA HECKONBKO KOmMH#, TO HA KakZoM KONMM IenaeTCA HANMHCH
"HeoOopoTHaA kKomua",



2. Bugauwn rpysa MOEXHO TpefoBaTh OT OHNepaTopa CMemaHHOW HmepeBO3KHM HIM JHLAa,
neltcTBypomero OT e€ro MMEHM, TOJBKO IPOTHB TPEACTaBIEHHA O0OOPOTHOIO HOKYMEHTAa
cMemanHo#t mepeBoskM c Hannexameff mepemaTouno#t HaXmMCRO, ecaM 3TC HeOOXONUMO.

3. Omeparop cMemaHHOY mepeBosxM ocBOGORIaeTcA OT OGA3AHHOCTH BHIATH I'PYy3, €CIH
060pPOTHHI HOKYMEHT CMemaHHO# IepeBO3KM COCTABISH B HECKOJBKUAX ODHUTHMHANBHHX DK3EM-—
nIApax W OH HJIM JHIO, Je#cTBymmee OT ero MMeHH, LOOPOCOBECTHO BHJI&JNH I'PYy3 IPOTHB
apencTraBileHna OBHOIO M3 TaAKHX OPHI'MHAJIOB.

Cratha

Heo6opo THeit moxyMeHT cMemanHo# HepeBozkH

1. Ecau IOKYMEHT cMemaHHOR IepEeBOBKM BHIA6TCA KAK HeOOOpOTHHM, B HeM HOJKEH
6HTh yKa3aH TrpysomojyvaTelb.

2. OmepaTop cMemanHO® mepeBO3KM OcBOGORIAeTCA OT OOA38HHOCTH BHIATH I'DPYy3, €CIH
OH BHZAeT ero rpysonojyuaTeld, yKaszaHHOMy B TaKOM HeoO0DOTHOM HNOKyMeHTe CMemaH-

HO#t mepeBO3sKHM, MJIM MHOMY JHIy, O KOTOPOM OH Ghul HaLjJexamuM o6pasoM yBeIOMIEH,
KaK TpaBHJIO, B IMCbMeHHOHfl dopMe.

Cratha 8

Cozepxanue JOKYMEHTa CMemaHHOH HepeBO3KH

1. JloxyMmeHT cMemasHO#l mepeBO3KM JOJNKEH COLEPXRATEH CleLyDMUe IaHHHE :
a) o6muft xapaxTep rpysa, OCHOBHHE MapK¥, HEOOXOIHMMHeE MJIA HICHTHGHKAIMAH
rpysa, OpfAMOe yKA34HHE — B COOTBETCTBYBNUX CAyuasx - Ha omacHHi xapak-—
Tep rpysa, WACIO MeCT HJIH IPeIMEeTOB M BeC rpysa 6pYyTTO HIM ero KoJHue-—
CcTBO, OO0O3HAYEHHOE MHEM 06pasoM, IIPHUEM BCe OBTH IaHHHE YK&3HBAOTCA
TAaK, KaK OHH IIpeJCTaBJEHH I'PYy300THpPABHTEJEM;

b) BHeNHee cocTofHHe T'pyaa;

C) HaMMEHOBAHME M MECTOHAXOKJEHHE OCHOBHOTO KOMMEDPUECKOTO HpENIPHATHA
0mepaTopa CMemaHHO# mepeBO3KH;

d) HauMeHOBaHMe I'PY300THPABUTENA;
e) HamMEeHOBaHME T'PY30NONYUATENfd, €CJIN OH YKA3&H I'DPY300 TIPABHTENEM;

f) MecTo M IATa IPUHATHA OMEPATOPOM CMEeNAHHOR MEpPEeBO3KH Ipysa B CBOe
BeJeHUe ;

g) MecTo ZocraBku rpysa;



h) A&ara WIM CPOK JOCTaBKHM TpPy3a B MECTO HasHAUEHUA, €CNM OHM HPAMO COraaco-
BaHH CTOPOHAMH ;

i) yxasamMe o TOM, ABNAETCA JM HOKYMEHT CMENAHHO# IEpeBO3KM OGOPOTHEM HIH
HEe060PO THEM ;

j) MecTo u Jara BuEauM ZOKYMeHTa CMemaHHO# mepeBo3kH;
k) moxmuck omepaTopa CMeNAHHON NEPEeBO3KM MM YIOJHOMOWEHHOTO MM JIMLA;

1) T[pOBO3HHE ILIATEXM IO KaXLOMYy BUALY TPHCIOPT&, €CIM OHM IPAMO COTJIACOBaHH
CTOPOHAMM, HJAM IPOBO3HHE ILIATEXW, BKINUAA HAUMEHOBAHHWE BAJINTH, NOJJIERa-
mue ymaaTe Trpys3omnoJydaTeieM, HIX HHOe yKaszaHWe HA TO, WTO HPOBO3HHE
NIATERH YIAAUMBAOTCA UM;

m) DpeimoiaraeMuii MApEmpPYyT NePeBO3KH, KCIOJAb3yeMHE BHIH TPAHCIOPTA U MecTa
meperpyskd I'pysa, €CJH OHM HU3IBECTHH B MOMEHT BHaud LOKYMEHTa CMemaHHOH
TIIepEeBO3KH ;

n) yxasaHue, YIOMAHYTOe B IyHKTe 3 craThu 28;

0) mo6He IpYTHe JaHHHE, KOTOPHE CTOPOHH MOTYT JOTOBOPHUTHCA BKINUATL B JOKY—
MEHT CMeNaHHOW IepeBO3KM, €CJM OHM He IPOTHBOPEUAT 38KOHAM CTpaHH, B KO-
KOTopo#t BHZAeTCA LOKYMEHT CMeNaHHOW NmepeBO3KH.,

2. OrcyTrcTBHE B JOKYMEHTE CMENAHHOX HEpPEeBO3KM KaKMX-AM60 NaHHLX, YHOMAHYTHX B
nyskre |1 HacTosme# cTaTbu, He BIMAET HA WPUINUECKHMHR xapakTep LOKYyMeHTa KaK JOKYMeH=-
Ta CMeMaHHO# IepeBO3Kd, HpH ,yCIOBHH, ONHAKO, UTO OH YAOBIETBOPAET TpeboBaHHAM,
colepkamUMcH B NYHKTe 4 craTbu 1,

Crareg 9

OroBopKM B JOKYMEHTO CMENaHHOR HmepeBO3KH

1. Ecau B KOKyMeHTEe CMeNaHHOH NepeBO3KH cOoJepxaTcA NaHHHe, Kacawmueca obmero
XapakTepa, OCHOBHHX Mapok, uMClIa MeCT UI¥ TNpeIMeTOB, Beca MIH KOJHUEeCTBa IPYy30B,

B OTHOMEHMHM KOTOPHX ONepaTop CMEMaHHO# mepeBO3kKM HMJAM JHIO, LelicTBywmee OT ero mMe-
HMH, 3HAET WJIM HMEeT JNOCTATOUHHE OCHOBAHUA NMOJNO3PEeBaATh, UTO OHM HE TOUHO COOTBET=—
CcTBYT paxTHUeCKH NPUHATOMY T'DPy3y, HIM ecay Yy Hero HeT pasyMHo# BO3MOXHOCTH NIpO-
BEPUTHL TaKMe JaHHH, OIEepaTop CMelNaHHO{ mepeBO3KM HIM Jumo, Ae#lcTBywmee oT ero
MMeHM, JOJXHH BHECTH B IOKYMEHT CcMemaHHO# mepeBO3KH OTOBOPKY, KOHKPETHO YK&3hHBa-
BOYHD Ha 3TH HETOYHOCTH, OCHOBAHMA IJA NMONO3PEeHU# HJIM OTCYyTCTBHE DPA3YMHOK BO3MOX-
HOCTH IIPOBEpKH.

2. Ecan omepaTop cMemaHHO# mepesosku uau Jauno, neficreywmee oT ero MMeHu, He
yKasHBaeT B JOKYMEHTEe cMemaHHO§{ NepeBO3KHM BHENHeEe COCTOAHHE Tpysa, CUHTEETCH, YUTO
OH yxazal B LOKYMEeHTe cMemaHHOH{ mepeBO3KHM, UTO BHENHee COCTOAHHE Ipys3a Xopomee.



Crareg 10

JlokasaTeabCTBEHHAA CHJa HNOKYMEHT& CMeHIaHHOg IIePEBO3KH

3a HCKINUEHHEM JNAHHHX, B OTHONEHUMHM KOTOPHX ¥ B Toffi Mepe, B Kakoil 6uia BHeceH&a
OTOBOPK&, JONYyCTUMag COTJAacHO cTarne 9:

a) JOKYMEHT CMeNaHHOR NepeBO3KU ABJIAETCA JoKazarTenbcTsBoM prima facie mpuna-
TUA ONEepaATOPOM CMemaHHO# IIepeBO3KM B CBOe BEIEHMe rpysa, Kak OH OmHcaH B
LOKYyMEHTE; W

b)  noxasHBaHMEe ONEPATOPOM CMEmMaHHO# HePEeBOBKM NPOTHBHOTO HE NONYyCKaeTcH,
€CNY BHJIAHHLH JNOKYMEHT CMENaHHO} HEePeBO3KM ABJAETCA OGOPOTHHM M IEpPenaH
TpeThell CTOpOKEe, BKINUAA Ipy3oIoIyuUaTenfd, KOTopad jgeficrBoBana Zo6poco-—
BECTHO, NoJarafch HA COoLEpkameecsa B HEM OIMCAHMe Ipysa,

Crarea 11

O07BESTCTBEHHOCTL 34 IpelHaMepeHHOE BHECEHME HeOpaBMJIbLHHIX
JA8HHHX U 38 HEBHECEHME HNaHHHX

Ecau ollepaTop CMEmMAHHOM I[ePEBOBKM B leaax o6MaHa BHOCHT B JOKYMEHT CMemaHHOH
TePEeBO3KN JOKHHE NaHHME O T'py3e WIM OlycxaeT Jmo6He JaHHHe, NOoJJexamie BKIOUEHHO B
cooTBETCTBMM C mymkToM 1 "a" umau "b" crariu 8 uam crarbeit 9, OH HECET OTBETCTBEH-
HOCTb, He NOXbL3YACh IIPABOM HA OI'PAHHUEHHE OTBETCTBEHHOCTH, IPENyCMOTDEHHHM B Ha-
croamedt KouBeHuuu, sa nwbhe nmoTepu, YOHTKH M pacXoms, IOHECEHHHEe TpeThell cTOpOHOH,
BKJIUasA IpysonoiyuaTeid, KOTopafA JeidcTBoBana, moJaradch Ha ONMCAHUE I'py3a B BbIaH—
HOM JOKYMEHTEe CMeNaHHOU IIepeBO3KH.

Crarpa 12

TapaHTUX T'PY300TIPaBUTEJA

1. Cupraercda, uro I'DY3OOTUDABHUTENL T'aPAHTHUDPOBAJ ONEPATOPY CMENAHHOK HEPeBOBKU B
MOMEHT NPUHATHH OII€PATOPOM CMENAHHOM NIEepPeBO3KM I'pysa B CBOe BefeHHEe TOUYHOCTDL Ipeg~
CTABJIEHHBIX WM 1A BKJINUEHHUA B JOKYMEHT CMENAaHHOW NEepPeBOBKH JNAHHHX OTHOCHUTEABHO 06—
mero xapaxTepa rpysa, ero Mapok, uHCJIa MeCT, Beca X KOJHYECTBA ¥ B COOTBETCTBYOIMX
caydaax - JaHHHX 06 ONacHOM XapakTepe rpysa.

2. TpysoornpaBuTelb BO3MEmasT ONepaATOPy CMemNaHHOR HepeBO3KH ymep6, ABIALMUACA
PEes3yALTATOM HETOUHOCTH HJIM HEZOCTATOYHOCTH IAHHHX, YIOMAHYTHX B OyHKTe 1 HacroAmeh
CTaTbH, T'pysooTnpaBuTendb OCTA4E€TCA OTBETCTBEHHHM, JaXe €CJAM JOKYMEHT CMeNaHHOH
IepeBO3KH Obll UM IIepelaH. IlpaBo omepaTopa CMemaHHOR NEpPeBO3KM H& TaAKOe BO3Meme-
HHe HHUKOMM 06pasoM He OTDAHHUMBAET ero OTBETCTBEHHOCTHL IO JOTOBODPY CMemaHHO# Nepe-
BO3KY Iepex JoOHM WHEIM, UYeM I'pPy300TIpaBUTEJbL, JHUIOM,



Crarpg 13
re JOKYMEHTH

Bujgaua JOKYMEHTa CMemNaHHOR NepeBO3KM He HUCKINUYAEeT, B clydae HeoOXOIUMOCTH,
BHIAYU IPYTHUX JTOKYMEHTOB, OTHOCANMXCA K I€PEBO3KE UMM HMHHM yCAyraM, CBAB&HHHM C
MexXIYHAPOILHOH CMEmaHHOH NmepeBO3KOH, B COOTBETCTBUM C IPUMEHUMHMHU MEXIYHADPOIHBIMU

KOHBEHIUAMU WM HAITMOHAJLHHIM IIPE&BOM, OZHaKO BHIAYA TAKMX APYTHX ILOKYMEHTOB He
BAMAET HA NPUIMUECKHH XapakTep NOKYMEHTA CMEmaHHOR IepeBO3KH.



YACTBH III - OTBETCTBEHHOCTb OIEPATOPA CMEWAHHOR NEPEBO3KU

Crarea 14

llepuon OTBETCTBEHHOCTH

1. OTBETCTBEHHOCTH ONepaTopa cMemanHoll IepeBO3KM 3a I'Py3 H& OCHOBAHMM HacToamel
KouBeHnmuu oxBaTHBaeT NEepHOL C MOMEHTa IPHHATHA MM I'pys3a B CBOe BeIeHME IO MOMEHTa
BHIAuu Tpysa.

2. Jlna mexedt HacToAmef#ft CTATBM CUMTE&ETCA, UTO I'PY3 HAXOIUTCA B BeJEHMH OIepaTopa
cMemaHHo# IIepeBO3KU:

a) C MOMEHTa, KOTJN& OH IPHHAJN T'Py3 OT:
i) rPy30OTIPABHTENA HAM JuLa, AeliCTBYyOmMEro OT ero MMEeHW, HIH

ii) Kaxoro-au6o opra’a HiIM HMHOI'O TPETLETroO JHIA, KOTOPOMYy B CHIY 38KOHA
WIN TpaBUi, IOoRJeXamuX IPHMEHEHMI0 B MecTe IIPHHATHA Tpy3a B €ro Be-
IeHue, Ipys JoJokeH ObTH INepefaH LJA NepeBO3KH;

b) @0 MOMeHTa, KOTI& OH BHE&JA I'PYy3:
i) myrem BpyveHMA Tpysa TpPYy3OTNOIYUATEND, WIH

ii) B cayuae, KOTZa Ipys3OUHOJyuaTelh He IPUHMMAET I'Py3 OT OIeparopa cMe-
WaHHOY IepeBO3KH, — IYTEM NpPeIOCTaBIEHUA ero B pPacHOpAXEHHe I'py30-
NOJYYaTeNA B COOTBETCTBUM C JOI'OBOPOM CMEMAHHOY# IIePEeBOBKH MJIH C
38KOHOM MJIM o6huaeM JAaHHOH OTPACIM TOPTOBJIK, IPHMEHUMHMM B MeCTe Bh=-
Jauu Tpysa, HIH

iii) nyTeM Iepelaud I'pysa KakoMy—-Au60 OpraHy WJIM HHOMY TpeTbeEMY JHIY,
KOTOPHM B CHJIYy 3aKOHa WJIM NIpaBuj, IIPHUMEHMMHX B MecCTe BHIAuM I'pysa,

JomkeH ObTh NepefadH TI'pys.

3. B nynkrax 1 u 2 HacTroAmel cTaThM CCHJKA HA Olleparopa CMemanHod IepeBO3KH
BKINUaeT ero CAy®amuX HIM areHToB HJIM Jnboe Jpyroe Juumo, yYCIyraMu KOTOPOTO OH
noak3yeTcA LJAA HCIOIHEHUA IOTOBOpPA CMemAHHOR NIepeBO3KM, & CCHJIKM HA I'DYy300TIPaBH-
TeJgA HUIM TPYy30IIoayyaTed BKINUANT KX CAYRAMWX HNJIH areHTOB.

Crarea 15

OTBEeTCTBEHHOCTEL OIEPATODA CMENMAHHOR IIEPEBO3KH
34 ero cJyxamux, arc¢HTOB M INPYI'MX JHI

C cobipzenveM IoloxeHu#t crarsu 21 omepaTop cMemaHHO# ITepPeBOBKM HECET OTBET-—
CTBEHHOCTb 3a JeficTBHA M YIYMEHHA ero CJAYKamux WIK areHToB, ecan raxkoft cayxamuit
UIKX areHT JeHcTByeT B Ipelefiax ero cryxebuux obaszaHHOCTe#, HIM AP60Or0 ZPYroro



JuIAa, YCAYTaMM KOTOPOr'0 OH NOJb3yeTCA NJA HCIOJHEHMA JAOTOBOpA CMEMaHHOH NepeBO3KH,
ecaM Taxoe JHNO JgeficTByeT IpM HCIOJHEHHMM JLOrosopa, K&K ecau OH Takue IelcTBuA M
yuymenusa OHJM COBEpHNEHH UM CaMuM,

Crares 16

OcHOBAHUA OTBETCTBEHHOCTH

1. OnepaTop cMemanHHOH IepeBO3KM HeCeT OTBETCTBEHHOCTH 3a ymepb, aBaaomuitica pe-
3YALTATOM YTpaTH HJIM TOBpeXIEHUA I'py3&8, a TaKke 3aILepPKKH B JOCTaBKe, e€CIM 06CTOoA-
TEeJLCTBA, BLH3BABNHE YTPATY, HOBPEeXIEHHUS MIM 3aIepKKy B LOCTABKe, MMEJH MECTO B TO
BpeMA, KOrZa Ipy3 HaXOJWICA B ero BeleHuM, KaK 5TO OINpejeleHo B crarbe 14, eciu
TOJIBKO OIEPATOP CMemaHHO# NepeBO3KU He JNOKaxeT, uTO OH, ero CIyRamue HJIN areHTH
Wiy Jo6oe Jpyroe Juuo, YOOMAHYToe B cTarThe 15, NPUHANM BCEe Mepu, KOTOpPHE MOIJH
pasyMHo TpeboBarhcsa, UTOOH M30exaTh TAKMX OOCTOATENLCTB M UX UTOCJAEINCTBHH.

2. 3agepxxka B JOCTaBKE HMeeT MeCTO, €eCIM Tpys He OHJ JocTaBjleH B Ipejesax CpoKa,
IpAMO OUPEREJEHHOr0 corlameHWeM, HJIM IOPH OTCYTCTBHHM TAKOIO COTrJaleHHA — B Ipeleax
cpoxa, KoTOopuil Onio 6H pasyMHo TpeboBaThb OT 3a60TJIUBOTO OIEpaTOpa CMENAHHOH Iepe-
BOBKHM C YUETOM KOHKPETHHX OOCTOATENLCTB.,

3. Ecau rpys He 6uJ gocraBieH B TeueHMe 90 kajeHZapHHX JHefi 110 HUCTEUEHHH CPOKa

JOCTABKH, OIPENEJNeHHOT0 B COOTBETCTBMM C IIyHKTOM 2 HACTOAme#d CcTaThu, TO JHIO,
yOpaBOMOUEHHOE B8ABUTEH TpeGoBaHME, MOXKET CUHTATH I'DYy3 YTpPaAueHHHIM.

Crares 17

ConyTcTBy®OmMUAE TIPUUMHH

B Tex cayuaax, Korja BUHA OllepaTopa CMeNaHHOM IEPeBOBKH, €ro CAYRAMHUX WJIH
areHTOB MAM JOOOTO JAPyroro Juia, yIOMAHYyTOro B crarke 15, coueTawTCa C ILpyroi mpu-
UMHOH BOBHUKHOBEHMA YTpaTH, NOBPEXJEeHUA WJIU 38IepEKd B LOCTaBKe, ONEepaToOp CMEMAaHHOM
IepeBO3KM HECeT OTBETCTBEHHOCTH JUmNb B TOH CTeleHu, B Kako# yTpara, IOBpexIeHHEe HIH
3alepkKa B LOCTABKe OOYCHOBJeHH Tako# BMHOM MIKM HeOGpPEeXHOCTBN, LUPH YCIOBUM, UTO ONe-
paTop CMEmaHHOW IepeBO3KH JOKaXeT pasMep yTpaTh, CTeleHb NOBPEXNCHUA KJIM 3aTESpKKU B
IOCTaBKe, KOTOPHE He OO6YCIOBJEHH BUHOH C ero CTOPOHH,

CraTteg 18

IIpenes OTBETCTBEHHOCTH

1. B Tex cayuasax, Korja omepaTop CMENAHHOH NIepeBO3KHM HECET OTBETCTBEHHOCTL 3a
ymepb, ABAAIOMUACA pPe3yAbTATOM YTPATH HIM NOBPEXJNEHHA T'Dy3a COIJACHO IOJOXEHN:IM
crateu 16, €ro OTBETCTBEHHOCTEL OrpPAHUUYMBAETCA CYMMOHt, He Upepmmanmeit 920 pacueTHHX
eIuHuI 38 MECTO MJIM IPYTyo eRUHHLIY OTrpysKH, Jaubo 2,75 pacuerTHoll emMHUMIE! 3a ORUH
KHJOrpaMM .Beca O6pyTTO YTPAUEHHOT'O UIY NOBPEXLEHHOI'O I'py3a B 38BHCHMOCTH OT TOrO,
Kakad cyMMa BHOe,



2. Jna ucuucieHus, Kakag W3 CYMM, YCTQHOBJIEHHHX IYHKTOM 1 HacTodAle# CTAThH,
fosbme, NPUMESHANTCA CJELyDONUE NpaBHiIA:

a) Korja LA OO6BEIUHEHUA TPY30B HCHOJAb3YETCA KOHTEHHep, HOLNOH HIM ToIo6HOEe
NPUCIOCOGJACHHE IJA TPAHCHOPTHPOBKH, MECTa& WJAH LPYTHe eIUHHUIIN OTTPY3KH,
NepeuucleHHNe B LOKYMEHTE CMENAHHOW NepeBO3KH KAaK YHNaKOBaHHHE B TakKOM
OpUCIOCOGNCHUN IJA TPAHCIOPTHUPOBKH, PACCMATPUBAINTCA KaK MeCcTa WIM eLUHU-
U OTTPY3KH, 3a ykasaHHHM BhlEé HCKJINUEHHEM I'DY3b B TAKOM IpHUCIOCcobie-
HUM IJs TPAHCIOPTHUPOBKU PACCMATPHUBANTCA KaK OLHA €RHHUIIA OTTDY3KH;

b) B Tex cayuadx, KOTJa YTPAUCHO HIM NOBPEXIEHO CAMO NPHCIGCCOGNSHME IIA
TPAHCIOPTUPOBKH, BTO NPUCIOCOGJEHHE IJA TPAHCIODPTHPCBKH, €CJIH OHO He
SABJAAETCA COGCTBEHHOCTHY ONEpPATOPE CMENaHHOH NEPEeBO3KYM UNIM HE NpPefoCTaBle—
HO ¥M, pacCMaTpuBAETCA KeX OTAEJN6Had eLUHMIA OTCDPY3KH.

3. HecMoTpsa Ha moaskelBaa uyHkToB 1 1 2 nacroAmed cTarbW, eCAd MEXRIYHApPOLHAH CMe-
WaHHAA [ePeBOSKA He BKANUAET B COOTBETCTBAU C AOTGBOPOM MEPeBO3KY 'Dy3a MOPEM WIH

00 BHYTPEHHWM BOJHEM NYTAM, (TBETCTHEHMHOCThH CHEPaATOPa CMENAaHHOH IepeBO3KH orpadHu-—

uMBacTCA CyMMO#, He npessmawmedt [8,33] pacueTHCH eMHMIM 3a KWIOIPAMM Beca GPYTTO

YTPAUEHHCTO WM HOBPEXI?HHOI' Tpyaa,

4. OTBETCTBEHHOCTh (OLEPATOpI CMEMAaHHOHN NepeBO3KM 3a ymepb, ABIACMUACA PE3YAEBTE&TOM
3aepKXKU B JOCTABK: COI'JNACHO (0JNOKEHHAM ¢raTed 16, OorpaHuuMBaeTcs CyYMMOH, paBHOH
cCyMMe, B ZBa C NOJOBUHOH pasa lipeBumapmell NMpoBO3HHE IJaTexu, NOoLJexalue yrjaTe 3a
3aJepXaHHER HOocTaBxO# I'DPys, HO He IIpeBHLavldx obme# CyMMH NpPOBO3HBIX NJaarTexei, OGI-—
Jexamux yujaaTe B COOTBETCTBUM C LAOTOBODOM CMENAHHOH IepeBO3KH,

5. CoBOKyNH&A CTBETCTREHHOCTL CheparTopa CMelaHHOM 1IepeBO3KM B COOTBETCTBUU C
noyHxTamMe 1 u 4 nam nyHKTaMM 3 i 4 HacTOsme# CTaThM He NOJKHA NPEeBHMATH HIPEXENOB
OTBETCTBEHROCTU 3a INOJHYH YTpary I'Dy3a, yCTAHOBJEHHHX B IyHkTe 1 uam 3 Hacrosmei
CTaThH.

6. Ilo cornameHun MeEXLy OIEpPATOPOM CMENAHHOH HEPEeBO3KU U I'PY300TIPABUTENEM B LOKY-
MEHTE CMeNAHHO# NEePEeBC3KKU MOTYT OHTL YCTaHOBJEHH Npelelbl OTBETCTBEHHOCTH, IIpPEBHIIA0—

mye lIpele OTBRTCTBEHHOCTH, TpelycMOTpeHHbie B nyHkTax 1, 3 u 4 nacrosmelt CcTaTbH.

Te Pacuernas emuHia 03H&UACST PACUSTHYKW €IUHWIY, YKasaHHyo B cTarbe 31,

Crarpa 19

Ymep6, NPUUHHEHHHR Ha ONpeleJEeHHOM 5HTale IepebO3KH

B Tex cayuasax, Korza yTpaTa HJIM IIOBpeEXAEHJe Ipysa NMPOHU3OmMJAM HA ONpeleseHHOM
3Tane CMemaHHOH NepeBO3KH, B OTHONEHUM KOTODPOTL LonJjexamas NPUMEHEHUD MeXILyHapom-
HaA KOHBEHIIMA WJIM HMIepaTUBHAHd HODMa HallMOHAJBHOT'O HpaBa IperycMarpuBaeT 6ojee Bh-
COKHE npellen OTBETCTBEHHOCTH II0 CPABHEHUW C NpPEeNesioM, BHTEKawMUM U3 IPUMEHEHUA
IYHKTOB 1-3 craren 18, mpenes oTBeTCTBEHHOCTH Of€paTopa CMEMaHHOH NepeBO3KH 3a Ta-
Kym yTpaTy HIu IOBPEXIeHHE ONPEelEeJHAEeTCA B COOTBETCTBHMM C NOJOXKSHUAMH TAKO¥ KOHBEH-
IUU UIu uMieparuBHo#t HopMoft HallMOHARBHOTO Hpana,



Crarea '20

BHelOTOBODPHAA OTBETCTBEHHOCTH

1. BospakeHHA OTBeTUHMKA H Npejefi OTBETCTBEHHOCTH, HOPELYyCMOTPEHHHE B HacToAmel
KoHBennuy, npuMeHANTCA NpH JOG0M MCKE K ONEpaTOpPy CMENAaHHOW IepeBO3KH IO IOBOLY
ymep6a, BO3IHHKIEro B pe3yibTarTe YTpPaTH HIX NOBPEXIEHUA I'pysa, & Takke B DPE3yALTATe
380epXKH B €ro JoCTaBKe, HE3aBUCHMO OT TOTO, OCHOBAH JHM 3TOT MCK Ha JOTOBOpe, Ie-
JUKTE WIM WHOM IIPABOBOM OCHOBA&HMH,

2. Ecam uck no nosoiy ymep6a, BO3HMKIErO B DPE3yJbTATE YTPATH HIKX IOBPEXIEHHA I'Py-
38 WIM 38IEPXKH B JOCT&BKe, NPENBABJEH K CIyRameMy WMIM areHTy ollepaTopa CMemaHHOH
OoepeBO3KH U €CJU Taxkoh cnyxamnﬁ UK are’HT LOOKaxeT, UTO OH AeﬁCTBOBaH B IIpeneJjax
CBOWX CayxebHHX ob6asaHHocTeff, maM K MO6GOMy JAPYroMy JHIY, YCIyraMy KOTOPOTO OH IOJb-
syeTca B LEJAX UCHOJNHEHHA ZOTOBOpA CMemaHHO} HmepeBo3KM, €CJNH TaKOoe Apyroe Jwlo
JOKaxeT, UTO OHO AeﬁCTBOBaHO IpHA HCIOJHEHHHM 3TOTO HOroBOpAa, cnyxamnﬁ HJIKM are’HT HIH
Taxoe IXPyroe JIWNO KMMEEeT IpaBO BOCIOJb30BATHCA BO3PARCHUAMH W IpPELejaMHd OTBETCTBEH-
HOCTH, Ha KOTOPHE BIpaBe CCHJATHCA COrJacHo Hacrosmel KoHBeHuuu omepaTop cMemaHHOH
TepEeBO3KH,.

3. 3a HCKINYEHHEM, IIPelyCMOTpDEHHHM B craTbe 21, CyMMH, KOTOpDHE CMOT'YT OHTbL B3HCKAa-
HH C ollepaTopa CMeNaHHO# NepeBO3KM, 4 TAKREe CO CJIyXamero WJI{ areHTra HJIH Jo6oro Ipy-
roro Juna, YCJAyraMd KOTOPOTO OH HIOJb3YEeTCA IJf HUCHOJHEHHWA LOTOBOpa CMEmaHHOH mepe-
BO3KHM, He GYAYT NpPEeBHNATL B COBOKYNHOCTH IIpeleloB OTBETCTBEHHOCTH, IPELYCMOTpEeHHHX

B Hacroame# Kousenmuu,

Crarpg 21

Yrpara npaBa Ha OUPAHUUEHHE OTBETCTBEHHOCTH

1. Omeparop cMemaHHOR mepeBO3KM He MMeeT IpaBa HE OrDAHUUYEHUE OTBETCTBEHHOCTH,
openycMOTpeHHoe B Hacroamel KoHBeHmuuM, ecaMm JOKasaHo, UTO yTpaTa, OOBPEXIEHUE HIX
3aepxKa B JOCT&BKe ABMIMCDH Pe3yaAbTaATOM gefcTBuil MaM yuymeHU# omeparTopa CMemaHHOH
NepeBO3KM, COBEDPMEHHHX JUGO C HaMepeHHeM IPHUMHHTE TaKylw yTpary, HOBPexIeHUE HIH
381EepXKy B JOCT&BKEe, Ju60 6€30TBETCTBEHHO W C NOHWMSHWEM BEPOSTHOCTY BO3IHUKHOBEHUSA
Taxko#t yTparh, NOBPEXIEHUA HIU 3aNCPRKH,

2. HecMoTpAa Ha NoJOXEeHMA TUyHKTa 2 crarby 20 cayxamuifl unu areHT omeparopa CMeNaH-
HOYf ITepeBO3KM UAH APYyroe JWINO, YCIYraMH KOTODOTO OH HOJb3YeTCA LJA HCHOJHEeHHA IOTOo-
BOpa CMemaHHOY#t mepeBO3KM, He MMeeT IpaBa Ha OTpPaHHUEeHHe OTBETCTBEHHOCTH, NpPELy-
cMoTpeHHoe B Hacrosme# KoHBeHnumu, ecam nokaszaHo, UTO yTpaTa, NMOBPEXILEHUWE WIM 3a-
IEepXKa B LOCTaBKe ABUJIHCH PEe3yJNbTATOM Nef¢TBUH HNM ynymeHu#i Taxoro ciayxamero, areH-
Ta MJIM APYyroro Juia, COBEPHNEHHHX JH60 C HaMepeHUWEeM HOPUUMHHUTEL TaKyo yTpatry, HOBpex—
IeHHe UJIN 3aNepxKy B ZocTaBKe, JU60 6€30TBETCTBEHHO W C IIOHMMAHUEM BEPOATHOCTU BO3-—
HUKHOBEHUMA Taxko#t yrparh, NOBPEeRICHUA HIX 34LEPRKU B JOCTaBKE.



UACTb IV - OTBETCTBEHHOCTb T'PY30O0TIIPABUTEJA

Crarpg 22

Obmee mpaBHIQ

I'pysoornpaBuress HECeT OTBETCTBEHHOCTh 32 ymepd, NOHECeHHHi onmeparopoM cMemaH-
HOMt mepeBO3kM, ecyu Taxkoft ymep6 OHJ NPUUMHEH IO BHMHE WJIM HEeGPEXRHOCTH T'pPY300THpaBUTE-
JA KMIHM ero CIyRamuX KJIM areHTOB, KOorja TaxKue CIyxXamue HJIM areHTH AefcTBoBaju B Ope-—
Ienax ux cayxeGHEX ob6asaHHocTelf, Cayxamuft uaM areHT rpy300TIPABHUTEJNA HECET OTBeT-
CTBEHHOCTh 3a Takoifl ymep6, ecam 3ToT ymep6 ObI NPUUMHEH II0 ero BHHE HIM HEODPEXHOCTH.

Cratpa 23

CnenuaJbHHE NpaBuia 06 ONACHHX I'Py3ax

1. I'pyzoornpaBuTeNs MapKUpyeT HIu 0603HaUaAeT NOLXOLAMMM CHOCOGOM ONAacHHH rpys
KaK omacHhi.

2. Korxza rpysooTnpaBuTeNb NeperaeT ONACHHi I'py3 oleparopy CMeNaHHON IepeBO3KH
uay qoboMy amy, JgeficTByomeMy OT ero WMeHH, I'PYy300TIpPa&BUTENb LOJNKEH ITIPOUHPOPMHUPO-
BaTh ero o6 OnacHoOM xapakTepe rpysa ¥, €CiIu Heo6XOZMMO, O Mepax IIPeloCTOPOXHOCTH,
KOTOPHE ClelyeT IpPHHATH. Ecau rpysoornpaBuTeNb HE chesaeT 3TOro, a OIEpaTop CMe-
maHHO# mepeBO3KM MHEM 06pasoM He ocBeAOMIeH 00 OIACHOM XapakTepe rpysa:

a) Tpy30OTIpaBUTENb HECET OTBETCTBEHHOCTH NEPEJ OINepaToPOM CMEemaHHOH# mepe-
BO3KHM 34 ymep6, BO3HUKNKH B pesynprare OTIPY3KH TaKOr'o rpysa, H

b) rpy3 MOxeT G6HTBH B Ji060e BpeMA BHI'DYXEH, YHHUTOXEH HIK oOesBpei.eH, Kak
TOro MOryT lIoTpe6oBaTh OO6CTOATelLCTBA, 06€3 yNaaTH KOMIeHCanuH,

3. Hu 0oZHO JAMIIO He MOXeT CCHJIACTEL Ha TOJOXEHHA NYHKTa 2 HacTosmel crarbu, ecCJau
BO BpeMA cMemaHHOH NepeBO3KM OHO NPUHANA I'Py3 B CBOe BelEHHE, 3HAA O €ro OIACHOM
xapaxTepe.,

4. Ecau B cayvasx, KOT[Ha IOJOXEHMA HNOJMYHKTa "DP! mywkra 2 macrosme# CTATBH HEenpH-—
MEHHME! MJI¥ Ha HHUX HEJB3A CCHJIATHCA, OIACHHH T'py3 CTAHOBUTCA PaKTUUSCKM ONACHBM ILJIA
KU3HY HIY UMyLeCTBa, OH MOXeT OHTEL BHIDYREH, YHHUTOXEH WJIK o0e3BpexeH, KaK TOro Mo-—
ryr norpe6oBars 06CTOATENLCTBA, 6€3 yNAaTH KOMIEHCANlMM, KPOME CJayuyaeB HAJUUUA O6a-
3aTeJbCTBA [0 YUACTHW B HOKPHTHM YOGHTKOB 10 o6me#l aBapuy MM KOTLE NEepeBO3UMK He-
ceT OTBETCTBEHHOCTH B COOTBETCTBUM C NOJOXEHUAMHU cTaTbu 16,



YACTb V - TPEBOBAHMA W HCKH

Crarna 24
YBegomnerue 06 yTpare, NOBPEXNCHUW WIW 3&JePEKe

1. Ecnu yBemomilenue 06 yTpaTe WIM NOBDeXIEHHH, KOHKPETHO yKasnBaomee Ha o6muit
XapakTep Tako#f yrparH uinu HOBpexIeHUA, He chelaHO B NUCbMeHHO# dopMe rpysomonayua-
TeJeM ONEpaTOpy CMelaHHON NepeBO3KM He HMO3LHee pabouero IHA, CAEeLYOMEro 3a NHEM BH-~
Jaud rpysa Cpys3ololyuaTeso, TAKad BHuaua ABAAETCA JoKaszarTeincTBoM prima facie cna-
YM ONepaTopoM CMeNaHHOH NepeBO3KM I'py3a B COOTBETCTBHHM . ONHCAHHMEM B JOKYMEHTE CMe-
mayHo# IIEPEeBO3KH.,

2. Korpa yrpara uau noBpexleHHe He ABIMAOTCA OUEBHIHEMH, NOJOXEHHA IYyHKTA 1 HacTo-
sAme#t cTATHHM OPHMEHAOTCA COOTBETCTBEHHO, €CJIM YBEILOMIEHMe B IOHCBHMeHHOH QopMe He che-
1aHo B TeueHWe 6 KaleHIApPHEX JIHelt mocile AHA BHUAUM rpysa I'py3ONOLYUATEJI0.

3, Ecau cocrosHHe rpysa IOPH erv BhHIAaue I'PY30HOJYyUaATENO GhUIO IPeIMETOM COBMECTHOIO

ocMOTp& HJIM OPOBEPKM CTOPOHaAMM KM UX YIOJHOMOUEHHHMM NPENCTABHTEIAMM B MeCTe BhIa-

uy, yBeJOMIEHHe B NHCbMeHHON ¢opMe B OTHOmMEHHM YTDPATH MHIH NOBPEXLEHHA, YCTAHOBJIEHHHX
BO BpeMA TaKOrO OCMOTpa WJIM NPOBEpPKH, He Tpebyercd,

4., B cayuae kaxo#-inbo pakTuuecko#f uan mpejmojaraeMo# yTpaTh UIM NOBPERLEHHA Olle-
paTop CMemaHHOH NIepeBOSKM M TPy3ONOJayUaTeNb NPELOCTABJAANT APYI LPYT'Y BCE pa3yMHHE
BOSMOXHOCTH IJd TPOBEPKU COCTOAHMA U KOJHUUECTBA I'Dy34a.

5. Hukaxasa XOMIEHCAIUA HEe BMIJNAUUBaeTCA 32 ymepl, BHsBauuui 3amepxxoit B gocraske,
ecly yBeIOMJIeHME B NHChBMEHHOH PopMe He 6HUIO CHelaHO OmepaTopy CMemaHHO# mepeBoaku
B Teuenue 60 KaleHLapHHX AIHeHl mocie gHA, Korha rpys OHJ BHAAH IyTEeM Iepelauyd Tpy-
30I0JyYaTeN0 WIM IOCJe TOro, Kak rpysonoJyuaTedb: ObJ yBeNOMIEH O TOM, UTO I'Py3 BH-—
LaH B COOTBETCTBHMM C HyHKTOM 2 "DbP' "ii" wmaum "iii" crarem 14.

6. Ecan yBegmomienue 06 yTpaTe HIM TNOBPeXIeHUH, KOHKPETHO yKasHBapmee Ha o6muit
xapaxTep 9TOR yTpaTh WIM NMOBPeXeHWdA, He cLelaHo B mucbMeHHo#ft ¢opMe omeparopoM cMe-
maHHOH® IepeBO3KH rpys30oTIpaBUTeNH He nosgHee 90 KadesmapHux gHe#t mocile BO3HMKHOBe-
HUA Taxo# yTpaTh MIM HNOBPEeXISHHMA WM IOCJe BHIAUM I'Py3a B COOTBETCTBHU C OYHKTOM 2 'b"
crarpd 14, B 3aBHCHUMOCTHM OT TOr0O, UTO MMeeT MeCTO IO3Xe, OTCYTCTBHE TaKOr'O yBELOM-—
JIeHUA ABIAETCA IOKa3aTelbCTBOM prima facie TOrC, UTO omeparop CMemaHHOM mepeBoskH

He NIOHeC HHUKAKOro ymepba UIM yOHTKOB IO BHHE I'PYy300TIPABHTENA, €ro CIyXaNHX WIH
areHToB.,

7. Ecan mob6oit M3 CpoKOB yBeLOMIEHUA, MPELYCMOTDEHHHX B ImyHKTax 2, 5 u 6 Hacro-
ame#t crarbu, 3aKaHuUMBAETCA B LEeHb, KOTOpHil He ABiAeTcA pabouuM LHEeM B MeCTe BHILAUH
rpysa, Takoil cpox mpomieBaeTcsa L0 CileXybmero pa6ouero IHA.

8. Ina mene#t Hacrosame# crareM yBeZoMleHHe, KOTOpPOe cXeJaHo JAuLy, AelicrByomemy oT
MMEHH OIepaTopa CMellaHHOH IepeBO3KHM, BKJOUAA JH06Oe JHIO, YCIyraMu KOTOPOro OH
noab3yeTcA B MecTe BHAAud rpysa, WiIu jauny, jgeflcTByomeMy oT MMeHH I'PYy300TIPABUTENA,
CUMTaeTCA CHLellaHHEM ONepaTopy CMemaHHOH NepeBO3KU MM IPY300TIPABUTENO, COOTBETCTBEH-
HO.,



Crarea 25

HckoBaa XaBHOCTH

1. Jio6o#t uck B cBA3U C MexIyHapoIuoR cMemaHHO# mepeBo3kKO# Ha ocHOBaHMM Hacrosmel
HonBennmuy noramaeTcA NABHOCTHL, ecJn cyleOHOe uiu apbuTpaxHoe pas6UpPaTENbCTBO He
6HJIO HAYaTO B TeueHUe IBYX JeT. OXHAKO, eciM yBelOMJIEHHMe B IMCbMeHHOH dopMe c uz—
JIOXEHUEM XapaKTepa M OCHOBHHX OOCTOATENLCTB TpeboBaHMA He OHJIO cHEeNaHO B TEeueHHe
mecTH MecAlleB IOCke LHA BHILAUM Ipysa HWIM, €CAM Ipys He OWIl BHIAH, NOCIe LHA, KOl-
Ja OH JOJXeH Ol OLTh BHIEAH, KCKOBaf AABHOCTL NOramaeTCHd IO HCTEeUEeHHH DTOr0 CPOKa.

2. Cpox MCKOBO¥# LAaBHOCTH HAUWHAaEeTCA B LeHb, CIeLyoOmu# 3a THeM, KOrja OnepaTop
CMeMaHHOH NepeBO3KM BHIAJ T'Pys HIX 4acThb rpysa, a B cilyuae, €CIH I'Pys He OHJI BhH-
IaH, - B IeHb, cleiyomu#t 3a mocleJHUM LHEeM, KOrjga I'py3 LOJNXeH OwJ OHTL BHIAH.

3. Juio, xoTopoMy IpelbABJeHO TpeboBaHue, MoxXeT B J6oe BpeMsa B TedeHHEe CPOKa

HCKOBOH JaBHOCTUM HPOLJIUTH HTOT CPOK IyTeM 3aABIEHUA, CLEeJaHHOTO B nUcbMeHHOH ¢op-
Me 3aABHTEeN0 TpeCOBaHUA, 9TOT CcpoX MoxeT 6HTHL B LalbHelmeM npojseH IyTeM ILpPyro-
TO 3aABJICHUA WIM 3aABJeHHH,

4. Tpu yciopum, YTO APYTad IPUMEeHUMAA MeXIYHAPOLHAA KOHBEHIUA He COLEPRHUT HHEX
nmoJoXeHu#, perpeccusil MCK 0 BO3MemeHMM ymepba MOXeT OHTH NPELbABIEH JOOHM JHIOM,
NPU3HAHHEM OTBETCTBEHHHM HA OCHOBaHWM HacToame# KoupBeHnuuu, Laxe IO HCTEUEHHUU CPO-
Ka HCKOBOR maBHOCTHM, OPELYCMOTPEHHOTO B HPEIHAYMUX NYHKTAX, €CJIM OH IpelbABJIAETCH
B @Ipelejiax CPOKa, NPELOCTaBIEHHOIO COTJIACHO IOpaBy rocCyLapCTB&, B KOTOPOM HauaTo
paz6upaTelbCTBO; OLHAKO DTOT TPEeLOCTaBIEHHHE CPOK LOAXEeH COCTAaBJIATH He MeHee

90 nmel, maummas co XHA, Korja JAMNO, NpPeRbABIAvMee Tako# MCK o BO3MemeHHM ymepba,
YIOOBJETBODHIO TPETEeH3MO KIHM MOJyuUIO YBeILOMIeHHe O BO3GYRIeHMM Ipoliecca IPOTHUB He-
r'o CaMoro.

Cratpa 26

QEHCQHRHHH

1. B cayuae cyme6HOro pasbupaTelnrCTBa, CBASAHHOTO C MexIyHapojgHo# cMemanuo#
nepeBO3KOW Ha ocHoBaHum ¢ Hacroameit Konseumweil, ucTen mo cBoemMy BHEOPY MOXeET
IpelbABUTL UCK B CyLe, KOTODHHE ABJNAeTCA KOMISTEHTHHM B COOTBETCTBUM C 3aKOHOM
rocyLapcTBa CylLa ¥ B IpeleaX OPUCLUKIUM KOTOPOr0 HAXOLUTCA ONHO U3 CIAeILyOmUX
MecCT:

a) MECTOHAXOXIEHNEe OCHOBHOI'O KOMMEPUECKOI'O NPeNIPpHATHA HWIH, IIPU OTCYTCTBHH
Ta&KOBOTO, O6EUHOE MECTOXHTEJNbCTBO OTBEeTUHKa; HIH

ﬁ MeCTO 3aK/MIUeHHA JLOorosopa cMemaHHOH IepEBO3KHU NpPH YCJIOBHH, UYTO OTBETUHK
“MeeT TaM KOMMEpUecKoe NpellpudTve, OThelleHHe WIH are’HTCcTBO, Uepes
oCpencTBO KOTOPOI'O 61 3 aKJHUEH AOT0OBOpP; HIH

¢c) MeCTO UDHHATHA TPy3a K MeXIYHapoIHO# cMemaHHOM mepeBO3Ke WIM MECTO
BHIAQUU I'Dy3&; HIH



d) Jm60e Epyroe MecTo, yKasaHHOe C 3TOH melmw B JNOTOBOpe CMemaHHO! mepe-
BO3KHM ¥ NOLTBEPXIEHHOE B JOKYMeHTe cMemaHHO® mepeBO3KH,

2. Huxakoe cyze6Hoe pazbuparelbCTBO, CBA3aHHOe ¢ MexiyHaponHo#t cmemauno#t mepe-
Bo3ko#t B coorBercrBHH c Hacrosame# KowBevr—ied, He Moxer GHTH BO3GYXLEHO B KaKOM-JIH60
MecTe, KOTOpOe He yKasaHo B IyukTe 1 Hacrosme# cTarhH. Monoxenna Hacrosme#t cra-
TbU He UPENATCTBYWT OCYMECTBICHMO WPUCIUKIMK JOroBApUBAIOMUXCA OCYLapCTB B OTHO-
IEeHMH Mep IPeLBAPHUTEJBHOrO WIN OOECIIeUHTeJBHOTO XapaKTepa.

3. HecmoTpsa Ha mpefnmymue NOJOXeHWA Hacrosmeldl crarbu, uMeer cuny Jmwboe coriame-
HMEe, KOTOpOEe 3aKINUEHO CTOPOHAMHM IIOCJIE BO3HUKHOBEHUA TpeGOBAHMA M B KOTODPOM OIpe-~
HeNseTcA MeCTO, IIe HCTel MOXeT HPeIbABKUTH HCK.

4. a) B Tex cayuaAx, KOTJa WUCK 6bUl NPEIBABIEH B COOTBETCTBHM C NOJOREHUAMH Ha-
croamel craThbu HIKM KOTZa B OTHOMEHMH TAKOIO HCKa GHJIO BHHECEHO pemeHHe,
HOBHE HMCK MeXIy TeMH Xe CTOPOHAMM II0 TOMYy %€ OCHOBAHUK He Jonyckaercd,
KpOMe TexX CIyuaeB, KOUJa pelleHHe CYNA IO NEePBOMY HMCKY HEe HOJJIEeXHUT IIpHU—
BeJeHWO0 B HCIOJHEHMe B CTpaHe, B KoTopo# BozbymzaercA HOBoe pasbupaTelb-
CTBO.

b) Ina uene#f macrosmelt CTaTbu TPUHATHE Mep IO NPUBENEHMD B HCIOJHEHHE CYy—
JeGHOTO peleHWA U NepeHOC ucKa B Apyro# cynm B npemenax Tofh ®e crpaHn He
CUMTaNTCA IPENBABJIECHUEM HOBOTO HCKa.,

Crarng 27

Ap6uTpaxHoe pasbUpATeNbCTBO

1. Ilpu ycuoBuM coboIeHHA IOJOXEHHI HacToAme# cCTaTbU CTOPOHH MOTYT IPELyCMOTpPeThb
IyTeM COTJameHUA, NOLTBEPKLEHHOTO B mnucbMeHHo#t ¢dopMe, uro Jmobo# cmop, KoTophit MoO-

XeT BOZHUKHYTb B CBA3M C MekIyHapoIHo! cMemanHo# mepeBosko#t Ha ocHoBanuM HacTome#
KouBeHIMM, NOLJNEXHT Iepefade B aApOUTPaX.

2. Ap6urpaxHoe paszbUpaTeNbCTBO IPOBOLUTCA IO BHOODPY 3aABIAIMEro Tpeb6oBaHHe JHIA
B OZHOM H3 CJAELYOmMUX MecT:

a) B KakoM-am60 MecTe roCyLapCcTBa, HA TEPPUTODHM KOTODOTO HAXOLUTCA:

i)  MecToHaXOXmeHME OCHOBHOTO KOMMEDUECKOTO HPEJIPUATHUA OTBETUMKA WIH,
Ip¥ OTCYTCTBHM TAKOBOTO, OOHUHOE MECTOXWUTENHCTBO OTBETUMKA; HIHM

ii) MeCTO 3aKIOUeHMA JOr0BOPa CMemaHHOH NmepeBO3KH IPH YCJIOBHU, UTO
OTBETUMK HMMeeT TaM KOMMepuecKoe IpellpHATHe, OTHeJeHHe WIH areHT-
CTBO, uUepe3 KOTOpoe Obl 3aKJOUEH JOTOBOP; HIH

iii) MecTo, B KOTOpOM I'pys IPHHHMAETCA K MERIYHAPOLHOR cMemaHHO# mepeBos-
Ke, WIX MeCTO ero BHIAuUM; HJIH



b) mw6oe Apyroe MecTo, yKasaHHOe ¢ 5TOH Ielbo B apGUTpaxHOR oroBopke WiIM
COT IaMEeHUH

3. Ap6uTp mnu apburpaxub# cyn o6A3aHH IPUMEHATH IOJOXeHMA HacroAme#l KouseHuuu,

4, lonoxenua myHkToB 2 ¥ 3 macTosmel crarbu cuuTanpTcA cocTasHO# uvacTeo JWGOH
ap6UTpaxHO¥ OroBOPKM WIM cOrJameHus, X Jo60e ycloBHe Taxkoft OroBOpKM WM corjame-
HHS ,HECOBMECTHMOE C BTHUMH HOJORCHUAMH, ABIACTCA HelelCTBATENBHEM.

5. Huuro B HacTomme#f crarbe He 3arparmsaeT LeHCTBUTEJBHOCTH coTJameHHWA 06 &POGHT-
paxe, 3aKJOUEHHOT'O CTODOHAMH HOCJe BO3HUKHOBEHHUA Tpe6OBAHUA, CBA3AHHOTO C MeXAy-
HapoRHo# cmemanno#ft mepemoskoil,



YACTH VI - JONOJHUTEJBHHE ITOJIOXEHMSA

Crarpa 28

EOPOBOQHHG yCAOBUA

1. Jiw6oe ycaoBHe B HZOTOBOpE CMemaHHO{ NepeBO3KM WIM B JLOKYMEHTe cMemaiHO# mepe-
BO3KH ABJAAETCA HejeloTBuTrenabHsM B To# cTemenu, B Kaxol OHO IPOTHBOPEUHT UPAMO HJIH
KOCBEHHO nojoxeHuaM HacTosme# Kompenmuu. Hege#cTBUTEABHOCTR TAKOT'O YCJIOBHA He
sarparuBaeT JeACTBHUTEIBHOCTH APYTHMX HOJOXEHME JoroBopa MAM ILOKYMEHTa, 4acTbl KO-
TOpOT'0 OHO ABAAeTcA, OroBOpKa O Iepejaue B IOAb3Y ONEPATOPA CMEMAHHOH# IepeBO3KH
npap CTPAXOBBHMA Ipy3a HIH Jnbad aHANIOTHUHAA OrOBOpKa ABJAAETCA HelelcTBHTenbHOH.

2. HecMoTpa Ha moJsoxeHMA myHkra 1 Hacrosmeit crarbu, omeparop cMemaHHO#l mepeBo3-
KM MOXET C COTJAacCHA TPy300THpAaBUTEJA YBEJWUWTH CBOM OTBETCTBEHHOCTH M 00A3ATENBLCT-
Ba no Hacrosamel#! Konsenmuu.

3. JoxymeRT cMemaHHO#l nepeBO3KM JLOJXEH BKJIWUATL YKa38HHE O TOM, UTO MEXIyHapoA-
Ha&A CMemaHHadA IepeBO3Ka pPeTryJupyeTCA NOJOKCHHAMH HacTosme# KonpeHIuH, KOTOpHE JIH-
mawr ppuauueckoft cuamn awboe ycuoBHe, HpPOTHBOpevamee STHUM NOJOXEHHUAM B ymep6 rpyso-
OTHIPABHMTEOJD HJIM T'PY30HOIyHATEND.

4. B rex cayuaax, KOrja JHNO, 3aABlAKNmEe TpebGoBaHHe IO IOBOXLY Ipys3a, IOHECHO
ymep6 B CBA3M C YCJOBHEM, ABAAKMUMCA B CHIy Hacrosmeft crarbu HegehcTBUTENBHBM, HIM
B Dpe3JaybTaTE OTCYTCTBHA YNOMAHYTOrO B NIyHKTe 3 Hacrosmeff cTaThM ykasaHus, omeparop
cMemaHHO# mepeBO3KM JLOJIKEH BHIUIATHTDH KOMIIeHCaIMo B TpebyeMHX pasMepax, C TeM UTOG6H
BO3MECTUTH BTOMY JHLY B COOTBETCTBHMH C TOJIOXCHMAMH HacTomme#t KomBeHmuu wbynw yTpary
MK DOBpEXAECHHE Ipysa, a TaKke 38LepPEKy B JOCTaBKE. OnepaTop cMemanHO# nIepeBO3KH
HOJXEH, KpOMe TOTrO, BHIIATHTL KOMIEHCAIMO 38 U3JEepXKH, IIOHEeCEHHHEe JTHM JHIOOM B Ue-
AAX OCYMECTBJIEHHA CBOEro mnpas&, IOpH YCJHOBHH, YTO H3JNEPXKH, IOHECEHHHE B CBA3H C
HCKOM HA OCHOBE€ BHNEH3JIOXEHHOT'O TMOJOXEHUA, OUPeNedAWTCA B COOTBETCTBHM C 38KOHOM
rocynapcTBa, B KOTOPOM BO3OYXIEeHO pPasbHpaTeJbCTBO.

Crarsa 29
O6man aBapusa

1+ Huuro B Hacroame#t KOHBEHIVH He HpENATCTBYeT IPMMEHEHWH NOJOXEHMHt moroeopa
cMemaHHO! IepeBOSKM MM AOMOHAJIBHOIO IpaBa, KACAWMUXCA paclpefielleHHA YOHTKOB IO
ofmeit apapuu, eciMm OHM IpUMEHHUMH, ¥ B TOH cTemeHH, B Kakof OHM IpPHUMEHMMH .

2. 38 HCKJOUEHMEM CTarbd 26 noJoxeHHA HacToAmek KoHBeHOUM, KacammuecA OTBETCT-
BEHHOCTH oInlepaTopa cMemaHHo# NepeBO3KH 38 yTpaTy HIH HOBPGEAGHKG rpyaa, onpegesa~
DT T&KKe, MOXeT JM I'Py3OoNoJyuaTel]b OTKa&3&8ThCA OT OILIATH B3Hoca IO obmelt aBapum u
06A3aHHOCTH Omeparopa cMemaHHO# IEepPEBO3KM KOMISHCHDPOBATH TPY3OIOAYYATEND MM TAKOTO
B3HOCA HJIM DACXOJOB IIO CIACEHHD.



Crarea 30

E pyryue KOHBEeHOUN

1. Hacrosmaa KoHBeHIMA He MeHAET NpaB MIM o6A3aHHOCTe#, mperycMorpeHHHX Bpioccear-—
CcKOt MexIyHapoIHO# KOHBeHIMell 06 yHMPHKANUN HEKOTODHX IPaABHUJI OTHOCHTEJIbHO OrpaHN-
UeHHA OTBETCTBEHHOCTH BJAIEJBIEB MOPCKHX cyZoB oT 25 aprycra 1924 roza, Bpwcceas-
cxoit Mexxynaponnoﬁ KOHBEHHHeﬁ OTHOCHTEJIBHO OT'PAaHHUEHHA OTBEeTCTBEHHOCTH BJaleJbIeB
Mopckux cymnoB or 10 oxraAb6pa 1957 roza, JIOHZOHCKO#i KOHBeHIOMeH 00 OrpaHU4EeHMH OTBET-
CTBEHHOCTH IO MOpCKMM TpebosBauHuaM or 19 moabpa 1976 roza u MeneBckoit kxoHBeHmueid 06
OTPaHHUEHUH OTBETCTBEHHOCTH COGCTBEHHMKOB CYJLOB BHYTDEHHEro IIaBaHUA (xooc) or

1 Mapra 1973 rona, BrIDUAA INONOJHEHHA K STHUM KOHBEHIMAM, & TAaKKEe OpelyCMOTPEHHHX

B HaIMOHAJNBHOM 3aKOHOJATEJbCTBE 06 OI'PaHNUEeHNN OTBETCTBEHHOCTH CcoO6CTBEHHHKOB MOp-—
CKHX CYHOB M CYLOB BHYTPEHHero IJIaBaHud.

2. lonoxeHua crare#t 26 u 27 Hacrosme#l KoHBEHLMH He NPENATCTBYLT NpPUMEHEHUH HM-—
nepaTHUBHLIX NOJOXeHMH kKakof-an6o Apyroff MexIyHapoJHO¥ KOHBEHIWH, OTHOcAmedcA K BO-
npoceM,peryiupyeMuM B YKa3aHHHX CTAThAX, IPH YCJOBHM, UTO CIOP BO3HHUKAET HCKIOUU-
TeJbHO MeXJIy CTOpOH&MM, HMEKMUMH CBOM OCHOBHHE KOMMEpUECKHEe IPEIIPUATHA B TOCy-—
A8pCTBAX, ABIANNUXCA CTOPOHAMH TAKOH IPYro#f KOHBEHIHH. OZHako HacToOAMMHA NYHKT
He sarparvbaeT IpUMEeHeHHA nyHKTa 3 crarbu 27 Hacrtosme# KoHBeHmur.

3. Ha ocHoBanHuM nojoxenuit nacroame## KoHBeHIUM He BO3BHWKAEeT HUKAKOW OTBETCTBEHHOCTH
38 ymepb, NpUUMHEHHEH AJNepHHM HHIUIEHTOM, €CJM OImepaTop ANEPHOH YyCTaHOBKHM HecerT
OTBETCTBEHHOCTb 3a Takoil ymep6:

a) B COOTBETCTBMH U0 C Tapuxkckoff koupennuefi or 29 wmwaa 1960 roma 06 orseT-—
CTBEHHOCTM TPETBUX JHI B O6JACTH AlepHOM SHepruu C IompaBkamMu K He#t, co-
IepxamuMHCA B JONOJHWTEJBHOM IPOTOKOJe oT 28 aHBapa 1964 roza, au6o B co—
OTBETCTBUM C BeHckofi KoHBeHnmue# or 21 mas 1963 rogza o rpaxIaHCkoi oreer-
CTBEHHOCTH 3a AJepHHE ymep6 MJIM moIpaBKaMy K Helt; unu

b) B COOTBETCTBMHM C HANVOHANBHBHM 3aKOHOAATEJILCTBOM, DPEryAMPYONUM JTBETCTBEH-
HOCTH 3a Tako# ymep6, IpH YCIOBUM, UTO TaKoe 3aKOHOLATEIBCTBO BO BCEX OT-—
HOMEHHUAX ABJACTCA TaA&KHM Xe ﬁﬂaroanHTHHM AJIA JALl, KOTOphle MOTYT IIOHECTH
ymep6, kak Ilapwkckad I BeHCKaA KOHBEHIHM.

4. llepeBo3Ka I'py30B B COOTBETCTBHU CO crarbeit 2 HeHeBcko#t koHBeHmuum or 19 mMasa
1956 roza o ZOTOBOpPE MEXIYHApPOIHOH LOpOXHON IEpeBO3KU TIPy30B,cTarbeit 2 BepHcxoi
XKOHBeHIuH oT 7 deppana 1970 roma o ¥eJle3HOJLOPOKHHIX IepPEeBO3IKaX IPY30B C IOUpaBKaMi,
BHeceHHHMH B Hee IIporokogoM I or 9 Hoa6pa 1973 roua, HMiAM B COOTBETCTBHMU C aHAIO-
THYHLMH IIOJIOXEHUAMH JIPYTHX MEXIYHAPONHHX MEXIPaBHTEILCTBEHHHX KOHBeHOu#t, kxacawmuy-—
MHCA JOTOBOPOB O IIepEeBO3Ke ONHUM BHJIOM TpaHCUIoOpTa, meficTBywmuM Ha JaTy NPUHATHA
Hacrosme# KonBenmuu, He 6yIyT paccMaTpHUBATBLCA IOCYLApCTBaAMM, ABJIAWNUMHUCA yHacTHU-
KaMM DTUX KOHBEHIM, pPeryJnpywIHX TaKHe NepeBO3KHM, B KaueCTBe MeXIAyHapoJHo# cme-
maHHO# mepeBO3KM B 3HaAUEHUH, OHpeJeJeHHOM B NyHKTe 1 crarbu 1 Hacrosmei#t Koneennumu,
NMOCKOJbKY Takhe rocylapcTBa O6A38HH HIPUMEHATH NOJOREHUA 3THX KOHBEHOMH K TakKuM
LiepeBO3KaM TPY30B.



Crarea 31

PacuerH HINX B HaA e 8 U IepeBo

1. PacuerHoit ezunune#t, ymommnaemoff B crarre 18 Hacrosme# KonBeHumum, gBiadgeTca
eIMHUIIa 'CenMaJbHOrO IpaBa 3aMMCTBOBaHMA", Kak OHa onpelejeHa MexIyHapOIHHM BAJIWT-—
HaM dongoM. CymMH, ykasaHHHe B crarhe 18, HNepeBOjATCA B HAOUOHANBHYH BAJWTY rocy-
JapcTBa B COOTBETCTBUHM C KypcoM STolff BamoTH Ha maTy cyZe6HOro MM apObUTpPaAXHOTO peme-
HHA MJIM Ha JATY, COTrJaCOBAHHYD CTODOHAMM. CroMoCTh B eIXMHHIAX 'cHenmuajlpHOI'O Ipa-
Ba 3amMcTBOBAHMA" HanmuMoHanbHOR BamwTH JoroBapMBammerocA rocyLapcTBa, KOTOpOoe ABJA-
eTcA uleHOM MexAyHapORHOTO BAMNTHOTO (OHZA, MCUMCIAETCA B COOTBETCTBHH C METOLOM
OmpeneJieHHA CTOMMOCTH, IpHMMEeHAESMHM MexIyHapOmHHM BEJIOTHHM (OHILOM, H& COOTBETCTBYO—
Oyp ZarTy Liad ero cobCTBeHHHX omepamuft m pacueroB. CTOMMOCT® B exMHHMIAX ''cIenuasb—
HOTO IpaBa 3aMMCTBOBAHMA" HANMOHANBHOM BamRTH JOrOBAPMBARNMETOCA TOCYAAPCTB&, KOTO-
poe He ABIAETCA WiIeHOM MexzyHapomHoro paawTHOro ¢oHIa, Hcuuciagercsa cmocoboM, ycra-—
HOBJIGHHEM 3THM T'OCYL&PCTBOM.

2. TeM He MeHee rocyXZapCcTBO, KOTOpOe He ABAAETCA WISHOM MexRIyHaPOJHOTO BAaJKTHOIO
¢$oHIa H BAKOHOIATENBCTBO KOTOPOT'O He IO3BOJNAEST HOPHMEHATL INMOJOXKSHHA IyHKTa 1 HacToA-
me#t craTeM, MOXeT BO BpeMA NOJUVCAHMA, DATHPUKANWH, NPUHATHA, YTBEPKISHHA MM OpH-
COeIMHEHHA HJIH B Jn60e BpeMA TOCJe 3TOr0 3aABUTH, UTO Ipeleih OTBETCTBEHHOCTH,
mpeLyCMOTpeHHHe B HacTofme# KoOHBEHNUM M HpHMMEHAEMHE HA €T'0 TEPPHTOPHH, YCTaHaBIH-
BapTCA B CJASLYWMUX pasMepax: Iad OpelelioB, HPEeXyCMOTPEHHHX B IOyHKTe 1 crareu 18 -
13,750 BaNWTHHX EIMHUI, 38 MECTO MJHM IPYTY® SJUHUIY OTTDPy3kHM JH60 41,25 BAIOTHHX
eAMHMI, 38 OJMH KWJIOTpaMM Beca rpysa 6pyTTo, & ILIA NpPeXeNoB, NPELYyCMOTDEHHHX B IYHK-
Te 3 crare¥ 18, - 124 BaNOTHHX CIAWHVIN.

3. BanprHas ejuHuna, YOOMAHYTA&A B NyHKTe 2 Hacrosmel cTarbpH, COOTBETCTBYeT MECTH—
ZeCATH OATH C NOJOBMHOM MMINIHIpaMMaM 30J0T& OpO6H JNEeBATHCOT THCAUHHX., llepeBoj B
HaOMOHAJBHYW BAJKTY CYMM, YIOOMAHYTHX B OyHKTe 2 HacroAmel crarbu, ocymecTBIAeTcHA
COTJIACHO 38KOHOJATEJbCTBY COOTBETCTBYKNMEro LOCYZapCTBAa.

4. HcuucieHue, yumoMaHyroe B nociaegHeit ¢pase nyuxra 1 Hacrosme#t crarpM, ¥ nepesox,
yuoMmuyTHit B nyHxre 3 Hacroamelt cTaTbM,O0CYmeCTBAANTCA TakuM 06pas’oM, UTOOH BHPA3HTH
B HauuoHajbHOHf Bajwre JloropapuBawmerocA rocylapCTB&, HACKOJIBKO BTO BO3MOXHO, TY XEe

peaNbHYD HEHHOCThH CYMM, yKA38HHHX B crarhe 18, kKakad BHpameHa B dTOo# crarke B pac-

YeTHHX eZUHUIAX.

5. JoropapuBammueca rocyzapCTrpa coofmanT IeNO3UTapPHD CIOCO6 HCUHCAEHUA COTJACHO
nocxegueft dpase nyHkra | HacroAme# craTeM MAM, B COOTBETCTBYNIEM ciyuae, pesyibTar
nepeBoJa COTJNACHO OYHKTY 3 HacTosmelt cTarbM BO BpeMsa NOINMCAHHA MJIM IPH clade Ha
XpaHeHHe CBOHX PATHPHKANMOHHHX I'pPaMoT, JNOKYMEHTOB O NIPHMHATHH, YTBEDRICHHHM WIM IOpH—
CoeAuHEeHUM, JHOO IpH HCNOJb3OBAHMHM IpaBa BHOOpDA, OPelyCMOTDEHHOI'0O B IOYHKTe 2 Ha-
crosme# crarsu, u 3areM kKexiHH pas, Korgza NPOUCXOLUT HM3MEHEHHe B cmocobe TaKoro
HCUMCJICHHA WJH B PE3yALTATEe TAKOTO NepPeBOJa.



YACTb VII - TAMOMEHHHE BOIPOCH

CraTbg 32

TaMoxeHHHH TpaH3HT

1. ,lIorosapnBamnmecn rocynapcTsa pas3pemanT HCIOJB3OBATH NPOUEAYyPYy TaMOXEHHOI'O
TPaH3UTa IOPpH MERIAYHADOIHHX CMENaHHHX NepeBO3KaX.

2. B cooTBeTCTBHH C NOJOXEHHAMM HAOWOHAJBLHOTO NpaBa& MJIM NpPaBHJI M MERIPaBHTENb—
CTBEHHHX corJameHu#l TaMOXeHHHN TPAH3UT TPYy30B OPU MERIYHAPOIHLHX CMENAaHHHX Nepe-
BO3BKAaX OCYMECTBJAAETCA B COOTBETCTBHH C TPABHJIAMH H HNPHHIMIAMH, COJEDRANMMHUCA B
crarbax I-VI mpunoxenusa k Hacroame# KonBenmuwu,

3. [lpn BBEZEHUM 38KOHOB HJIM NIPABUJI B OTHONEHHHM IOPOHEIyp TAMOXEHHOT'O TPaH3HUTa,
Kacapmerocsa CMeMaHHOH mepeBO3KH I'pPy30B, JloroBapuMBapmuecCd I'OCYIapcTBa XNOJEHH
yuuTuBaTh crarbud I-VI npunorenua xk Hacroame#t Komsenmum,



YACTb VIII -~ SAKJIUMTEJLHHE ITOJOMEHWA

Cratea 33

JenosuTapuit

TenepanbHull cexperapp Opranusanuv O6benuxHeHHnx Hamuit HacToAmMM HasHauaeTCA
Jenos3uTapueM JaHHOH KorBeHIuH,

Crarea 34

Hognncanne, QB.TKQHKB.HKHI IpHHATHE
YTBEepXAeHNEe M TPHUCOENUHEeHUEe

1. Bce rocyaapcrBa HMeWT npapBo cratTe CroporHamu Hacroasme#h KouBeHIuM myTeM:
a) moOAUMCAHHA 6e3 OrOBOPOK O PATHOMKANWM, NPUHATHH HAM YyTBEDKILCHHH; HIK
b) noanmcaHuA ¢ ycioBMeM DaTHOMKALWM, NPUHATHA WIH YTBEDELSHWUA; WX
c) OpUCOeIVHEeHHA s

2e HacroAmasa KOHBeHIMA OTKpHTa IaA moinucaHua ¢ 1 ceHrabps 1980 r. mo
31 aprycta 1981 r., BriANUUTEABHO B lLleHTpaibHHX yupexheHUax Opranusanuu O6beIHHEH-
urx Hamuit B Heo-Hopxe.

)
3. Mocae 31 aBrycra 1981 roza Hacrosmaa KonBeHnua OyneT OTKPHTE IJIR NPUCOELH-
HeHUuAa IJsA BCeX rocy.n.apc'r]a, HEe NTOIAUNUCaABMIHUX KOHBBHHHIO.

4. JOXyMEHTH O pPATHGUKAIMK, NPHHATHM, YTBEPRKICHUM M OPUCOEIUHEHUH CIANTCH
Ha XpaHeHHe LEeNO3UTapUb,

5. OpraHusanuu peruoHaJbHOH DKOHOMHUECKOH MHTerpauuu, yupexIeHHHEe CyBepeHHHMH

rocynapcrBaMu-uieHamu HKTALl u o6rajavmue KoMmieTeHuuel BecTH IeperoBOpH, 3aKJO-

YaTh M IPUMEHATH MEeXIYHAPOIHEE COTJANEeHMA B CNelUalbHHX O6JACTAX, 3&8TPATHMBASMHX

KouBennueit, 6yZyT Takxke yIpaBOMOUEHH CTaTh CTOpPoHOH Hacroame# KoHBeHmum B cooT-

BETCTBHH C INOJOXEHUMAMU NYHKTOB 1-4 HacToame# crarThbu, IPHHMMAA TEM CaMHM B OTHO-

DeHUM IPYTHX CTOpOH HacToame# KoHBeHuuu npaBa M 06A38HHOCTH IO Hacroame#t KoHBeH=
O¥M B Ha3BaHHBX CHENUAJbHHX O6JacCTAX.

Cratea 35

Orosopku

K zacroame#t KoHBeHmUM He MOTYT OHTH CHEJ&HH HUK&KHE OrOBODKH,



Cratea 36

BerymieHue B CHIY

1. Hacrosamaa KoHBeHIMA BCTymaeT B CHIY IO IPOMECTBHMHM IBEHAINATH MECANEB Iocie
TOro, Kakx npasuTelbcTBa 30 rocyzapcts Jaubo monuumyT ee 6€3 OTOBOPKH O paTHPUKa-
O¥M, TOPUHATHY UJN YTBEPRIEHMU, JAuGO CIAIYT LENO3MTAPUD LOKYMEHTH O paTuduxanu,
NPUHATUY, YTBEPRIESHUH HJIM NIPUCOEIUHEHHH,

2. lna xaxnoro rocyzapcrsa, KoTopoe paTHHIUDyeT, OpHHHMAET, YyTBEpEIAET HACTO-
Amyl KoHBeHmuno uIM IpucoeIuHAeTca K Helt mocae BrmoaHeHMA TpeboBaHMM OTHOCHTENLHO
BCTYLJIEHHUA B CHLy, yCTAHOBJEHHHX B NyHKTe 1 HacroAme#t crarevu, KoHBennmus BcTymaerT
B CHJy IO HCTEUEeHUM IBEHAINATH MeCALEeB C JaTH CIaYM Ha XPaHeHHe TaKMM rocylapcT-—
BOM COOTBETCTBYONErO LOKYMEHTAa,.

Crarbg 37

JlaTa Hauajs TPUMEHEHHA

Kaxpoe Jorosapupanmeecd TOCYyZapCTBO NPHMEHAET INOJOXECHMA Hacroameit KoHBeH-
OMH K JOTOBOpaAM CMENAaHHOH IepeBO3KM, BaKIOUEHHEM B JeHb HJIM IIOCKE IHA BCTyIJIE-
HUA B cuay HacroAme# KoHBeHIMM B OTHOMEHUM BTOTO IOCYLapCTBa.

Crarbsa 38

llpaBa ¥ 0B6AB4HHOCTH, BHTEKapmue
K3 CYymecTBYRMUX KOHBeHIMH

Ecam B cooTBeTCTBHH CO craThaMu 26 wmam 27 B JorosapuBapmeMcA rocylapcTse
Bo36yxJaeTcA cynebHOe HIM apbuTpaxHoe NPOUBBOLCTBO IO Jely, CBA3GHHOMY C BHIIOJ-
HeHHeM B COOTBETCTBHM C HacToAmel# KouBennuelt Mexnynapozuo#t cmemanuoff - epeBo3koif,
KOTOpad MMeeT MeCTO MexIy IBYyMA rOCylapcTBaMu, U3 KOTOPHX TOJBKO OJZHO HABIAETCA
JloroBapuBanmUMcA TOCyBapcTBOM, B clyuae, eciad oba 3TH rocyhapcTBa B MOMEHT
BCTyIJIeHUA B cuiy Hacroameift KoHBeHIMM B paBHOH Mepe cBAZaHH Ipyro#ft MexnyHaponHo#
KOHBeHIue#, cyn uiM apbutrpax, B COOTBETCTBHHM C 06A3aTeJLCTBAMH, BHTEKAODMMU M3
Tako KOHBEHIIMHM, MOT'YyT IPHMEHHMTH IIOJOXEHUA 3TOH KOHBEHIHH,

Cratea 39

[lepecMOTp ¥ TONpPABKH

1. Ilo npocsbe He MeHee ueM ojHo#t TpeTu JoroBapHBEAKMUXCA I'OCYyIapCTB, ABIANOUXCA
Croponamu nacroameit KouBeunuu, [enepanbHuil cexpeTaps Opranusanuu O6venuvHennex Hanuit
mocae BcTymaeHud KoHBeHIUMM B CHNy cosbnBaeT KOHPepeHnuwn JoroBAPHBADEMHXCA IOCYLaPCTB



AJA ee IepecMOTpa WK BHECEHHUA B Hee IIONpaBOK. l'enepaabhuit cexperapy Opranunsa-
nuu O6bernunenHix Hanuft manpaBager BceM JloroBapuBapmUMCA T'OCYZApPCTBAM TEKCTH JWGHX
npeNoxXeHuit 0 BHeCEHMH HONpaBOX IO MeHblNel Mepe 38 Tpu MecAma IO JATH Hauaja Takoft
KOHpepeHIuH,

2. Jwboe pemeHue KOHPEpEeHOWM IO HEPECMOTPY, BKJIKNUAA NOOPABKH, IPHHHMAETCA GONAb-
NMUHCTBOM B JBE€ TPETH IOJOCOB NIPHUCYTCTBYWNHUX ¥ yUaCTBYHmMUX B I'OJOCOBAHHH TOCYLapCTB.
NonpaBku, npuMHATHe KOHGepeHnuell, HanpaBJIADTCA Jemo3uTapHeM BceM JloroBapHBapmMuUMCA
rocynapcTsaM IJA OPHHATHA M BCeM rocylapCTsBaM, nojnucasmuM KonBeHIUD, IJNA HX CBe-
HAECHHUA

3. C yueToM nonoxeHuit HuUZeclegybmero nysEkTa 4 awbas nonpaBka, NPUHATAA KOHpe-—
peHnHeft, BCTymaeT B CHAY TOJABKO Xad Tex JoroBapuBapmMXCA I'OCYAapCTB, KOTOPHE
OpMHANH ee, B HNepBHH JeHb MecANa IO HCTEUEHHH OJHOI'O rofa NOCJe €€ NPHHATHA IBYMA
TpeTAMH JoroBapHBaBMUXCA rocylapcTB. Jad JA060ro rocyrapcTsa, NPHHABNEro HOIpaB-
Ky noclie ee NPUHATHUA IByMa Tperamu JoropapuBammuxca rocylapcTB, IONpaBKa BCTymaerT
B cuay B nepsuilt IeHb MecaAma IO HCTEWEHHH OJHOI'O rofia Inocje NPHHATHA ee JaHHHM
rocyIapCTBOM,

4. Jwbaa npuUHATAA KOHereHnneﬁ'nonpana, H3MEHADMEA CYMMH, yKasaHHHe B cTaTee 18
¥ myHKTe 2 cTaThy 31, uUIM 3aMeHADmAas JAD6YH HANM o066 ENUHUIHN, ONpelelIeHHHE B IyHK-
Tax 1 ¥ 3 craTeu 31, IpyruMM eZMHHIAMM, BCTymaeT B CHIy B HNepBHHE JLeHb MecAma mo
HCTEUEHUH OJHOrO roja IocJke €e NPUHATHA ABYMA TpeTAMHM JoroBapMBabLMUXCA I'OCYLapPCTB.
Joroepapupampmueca rocynapcTBa, KOTOPHE IPHHANH M3MEHEHHHE CYMMH HJIHM 3aMeHADMUE
€IWHHAIN, IPHMEHAKNT MX B CBOMX OTHONMEHHAX CO BCEMH HOPOBapHBaDMHMHCH rocynapCcTBa&MH,.

5 HPHHHTHG IIONPaABOK OCYymMEecCTBAAETCA NOCPEeACTBOM CIAUN HA XpaHEHHE JHeNO3HuTapupn
COOTBETCTBYKEEI'O oduIHaIBHOT O AJOKYMEHTAa .,

6. Jw6o#t HOKyMEeHT O paTudUKaOUM, OPUHATHUN, YTBEPRIEHUM WINM IPHUCOEIUHEHHU, CIAH-

Helf Ha XpaHeHHe NIocJe BCTYMJIEHUA B CHAy Jwo6o# mompaBku, mpuHarToit koHpepeHmuett,
CUMTaeTCA OTHOCAMMMCA K KOHBEHIMM C BHECEHHHMH B Hee IOIpPaBKaMH,

Crarbg 40
Jenoncanusa
1. Kaxnaa JoroBapuBawmaACA CTOpPOHa MOXeT LEHOHCHDPOBATHL HACTOAMy® KOoHBeHIHD

B Janboe BpeMdA 10 UCTEeUYEeHHNM JIBYXJIeTHEero CpokKa ¢ JaTH BCTYILIEHHA KouBennmuu B CHLY
IyTeM HanpaBJEeHUA AeNO3UTAPHI NHCBEMEHHOI'O YBeIOMIEHHA,



2. Takas JeHOHcamud OpuoGperaeT CHIY B mepBuit NeHr MecAla OO MCTEUEHUH OLHOTO
roza mocle MOXYyUEeHHA YBEIOMIEHUA LeNosUTapyeM. Ecix B yBeZOMIEHMH yKazaH Gojee
IAATENbHHE CPOK, TO IEHOHcAIus mpHofpeTaeT CHIy IO HCTEUEHHH STOTO Gojee LIXTENb—
HOT'O CpOKa HOCJe HOJIYUEHHUS YBEJOMIEHHUA XEemO3HUTapHEeM.

B YIOCTOBEPEHUE UET0 mHuxenojIMcaBOHEeCH OPeLCTABUTENH, MOJNXKHEM O6DA3OM HA TO
YHOJXHOMOUEHHHE, HOCTABHJM HW¥XE€ CBOM HOJLNMCH B YK&3aHHHE JATH.

COBEPIIEHO B XeneBe 24 Mag 1980 roza B eIUHCTBEHHOM 9K3eMILIApe Ha aHrAH#CKOM,
apabCKOM, HCIIAHCKOM, KHTaflckoM, DYCCKOM H (PAHIY3CKOM A3HKA&X, IPHUEM BCe
TEKCTH ABIANTCA PA&BHO 8YTECHTHUHHMH .



llpmgoxenye

NOJIOXEHVA [0 TAMOXEHHHM BOITFOCAM,
OTHOCAIMMCA K MERTYHAFOJHHM CMENARHHM [EPEBOSKAM I'FY30B

Crarea I

Ina mexett macrosmelt Kousenmum:

"[Ipogezypa TABMOREHHOT'O TPaH3HTA" O03HAWAET TAMOXEGHHYD IDPONEeLyPY, B COOTBETCTBHH
¢ koTopoft r'pysH TpPaHCIOPTHPYOTCA [OJ TAMOXCHHHM KOHTPOJXEM M3 OXHOft TaMORHM B Ipyrym,

"TaMoEEA MecTa HasHauYeHHA" O3HauaeT JOOYD TAMOXHD, Tié 3aKAHWHBAETCA TAMOREHHaA
TPAH3IUTHAA OIlepanud,

"BBOSHHe/BHBOBHHe TOMJHHN ¥ c6opu" O3HAwADT TAMONEHHHE MONMJHMHHE U BCe LPyTrHe
NOWJMHH, C6OpPH, NJIATERH M NpoUHe CYMMH, B3HMaeMue NP BBO3Ee~BHBO3€ TOBAPOB HIN B
CBA3BH ¢ HMX BBO30OM H BHBO30OM, HO Heé BKINUYANT HJATEXH H CYMMH, COOTBETCTBYDMHE IPH=-
MepHO# CTOMMOCTH OK&3&HHWX YCIYT,

"TaMoxeHHuY TpaH3MTHHEt ZOKyMeHT" O3HauaeT JOKYMeHT, cogepramult sanmce csezeruft
7 uHpopMamumo, Heo6XoiuMnie IAA TaMoxeHHOHM rpansurHO# omepamuu,

Crareg II

1. B cooTBeTCTBMM C TOJOKEHHAMH 38KOHOB, NpeinucaHdft U MeRIZyHAPOAHHX KOHBeHIuH,
JeflcTBywmuX Ha X TeppuTOopuu, Jorosapusapmuecs IOCYRAPCTBE NPEROCTABIAADT CBOGORY
TPAH3UTA TPYS0B IPH MEXIYHAPOAHHX CMEMAHHHX IlePeBO3KAaX,

2. Ecau ycnosua, ycTaHOBJAEeHHhe TaMOxeHHO# TpansuTHOft mpomegsypoit, mcmoabsyemoft mpu
TPaH3UTHO! omepanmuu, BLHIOJHAWTCA B COOTBETCTBHHM C TpeCOBAHHAMM TaMOREHHHX BJjacTelt,
rpysn opu MexiyHapozHoli cmemanno#t mepeposke:

a) xax OpaBuNo, He INOLNERAT TAMOXEHHOMY IOCMOTPY B IOYTH, 38 MCKINUEHHEM IO~
BeIeHHA ROCMOTpPA BO BpeMA NepeBO3KM B ToH# crTemeHu, B Kakol 3TO MOoxeT OHITH
COUTEHO HeOOGXOLWMHM JJjA obGecnedeHHs COOJIMACGHHMA IPABHA ¥ IpeiOucaHuft, sza
BHIIOJHEHME KOTOTHX 3Ta TAMOXHA HeCeT OTBETCTBEHHOCTb, Mcxoxs ms sToro,
TAMOXEHHHE BJIACTH OGHYHO O PAHWUHBADTCA KOHTPOJEM TAMOXEHHHX INOMG H HHHMH
MepeMH TaMOXEHHOro ofecHedeHMA B IYHKTAX BBO3& M BHBO38;

b) 6Ges ymepSa Iia IpPUMEHeHMA 38KOHOB M IpejuHcaHut, Kacapmuxca o6mecTBeHHON
UM HaoHoHaJbHO!l OesomacHOCTH, MOTAJNHM HJIM OXPaHH 3XOPOBbA HaCeJleHUS, He
6ynyT DOLBEPraThCA KAKUM=JHGO TaMOXeHHHM (GOPMAJbHOCTAM HJAY TpeCOBAHUAM
AONOJAHUTENBHO K TEeM, KOTODHE INPMMEHANTCA IPH PeXHMEe TAMOXEeHHOIr'o TpPEaH3HTAa,
HcHoab3yeMoM nna aHHo#t rTpamsuTHo#t omepamuu,



Crarpg III

B penax o6aeruemms TPAH3HUTA I'PYySOB Kaxnoe .Eoroaapanamxeeca rocynapcTno:

a) ecam OHO ABIAETCA CTPAHOY# OTHDABNEHAA, UPHHEMAET, B NPEfeNaX IPaKTHUECKH
BO3MOXHOT0, BCe MepH Aaa OfecHevHeHHs NONHOTH M TOUHOCTH HHPOpMANHH, Tpe-
6yemo#t nna Hocaeryommx TPaH3HTHHX omepanuit;

b) ecaEm OHO ABIAETCA CTPAHON HASHAWCHHA:

i) npuuEMaeT BCce HeOGXOZMMHe MePH LA OGECHENeHMA TOTO, UTOGH IPysH IpH
TAMOXEHHOM TPaH3MTe OPOXOAWIH OYHCTKY, K&K IPaBHiIO, Ha TaMOEHEe MecTa
Ha3HAUEeHHA TPy30B}

ii) npunaraeT ycmaMa IO OCYMECTBICGHMD OYHCTKE I'Py30B B MeCTe, K&K MOXHO
6xnxe pPACIHOJOXOHHOM K MECTy KOHEWHOr'O HA3HAYEHHA T'Py30B, IPH YCJIOBHH,
9TO HaOHOHAJbHHE SAKOHH H IPEJUHCAHAA He TPeCyDT HHQTO,

Crateg IV

1. Ecam ycnosua, ycTaHOBIEHHHE TaMOXeHHOR TpaH3UTHOH mpomefypo#, BHNOARALTCA B
COOTBETCTBHH C TPEeGOBAHHAMH TAMOXEHHHX BjacTelf, Ipy3H IpM MeXIYHAPOLHHX CMENAHHEX
IepeBO3KaX OCBOGOXIAWTCA OT YIJAATH BBOBHHX/BHBOSHHX NONAMH H CGOPOB AMM 3aMEHADNHX
HX B3HOCOB B TPBHSHMTHHX CTpPaHaX,

2. [llonozenus mpeZnAymero NyHKT& He HCKINYADT :

a) B3UMaHHg IjaTexelt H cyMM B CHIYy HaOHOHAJLHHX Npeanucanmit, ucxoza u3 coobpa-
xeHult o6mecTBeHHO#t 6e30mACHOCTH HJK OXPAHH 3LO0POBbA HACEJEHHA}

b) B3UMaHng naarexe#t u CyMM B pasMepax, COOTBETCTBYDIHX upuuepnoﬁ CTOHKMOCTH
OKa38HHLEX yCAYyr', OPH yCIOBHH, UTO OHH B3IHMAOTCA HA YCIOBHAX PaBEHCTBA,

Crareg V

1. B Tex cayuaax, xorma TpebyeTcs ¢UHaHCOBag TrapaHTHg, obecmeueHHe TaMOReHHON’
TpaH3HTHO} omepanmuuM rapaHTHpPyeTCA OO TpeGOBAHMD TAMOEREHEHX BaacTef#t gamnoft TpaHauTHOH
CTPaHH B COOTBETCTBHM C €€ HAIHOHAJLHHMH 38KOHAMH, NPOINHCAHHAMH M MeXIyH& PORHHMH
KOHBEHOUAMH,

2, JIna o6ierueHus TAMOKEHHOrO TPAH3UTA CHCTEMA TAMORGHHHX rapaHTH# ZOJxH& OHTBH
npocrott, adpexTuBHOH, HEZOPOrocTOsme# M ZOIXHA OXBATHBATL B3AMAGMHE HMIOpTHNE/
9KCIOPTHHE IOMJHHH M C6OH, a Takxe NOAJexamue yIjaaTe mTpadit B CTpaHaX, rle OHH
o6ecneudBanTCA T'apPAHTHAMH.



Crateg VI

1. Bea ymepba zna KakHX-AU60 RPYTHX XOKYMEHTOB, KOTOPHE MOTYT HOTpeGORaThCA B
CcOOTBETCTBHE ¢ xako#-in60 MexayHapoxuoft xoxBennueft HIM HANHOHANBHHMHM 38KOHAMHE H
NpeAnNCAHMAMM, TAMOXEHHHE BJIACTH TPAHSHTHHX CTPAH NPHHEMADT AOKYMEHT cMemaHHOR
NepeBO3KA B KAUECTBE ONUCATEAbHOH WACTH TAMOXEHHOTO TPAH3HTHOTO JOKYMEHTA,

2. llna o6ireryeHds TAMOXEHHOIO TPEH3HTA TAMOXEHHHE6 TPA&H3HTHLE JNOKYyMEeHTH, IO Mepe
BO3MOXHOCTH, JNOJXHH COOTBETCTBOBATH ¢dopMe, BOCIIPOHSBOJ[EHOﬁ HHARO ,



IEKIAPAIAA O TAMOKEHHOM TPAH3HTE

I'pysootnpasurens (RauMenoBamue M ampec)

TaMoXHA OTHPABKH Jara

.2

T'pysomonyuarens (HauMeHoBAHME M TOWTOBHH
axpec)

Hozmarens mexiapamsn (HauMeHOBAHHE H
axpec)

Aznpec ROCTaBKH Crpana oTmpaBiaeH#a | CTpaHa Ha3HAUEHKA
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CONVENIO DE LAS NACIONES UNIDAS SOBRE EL TRANSPORTE
MULTIMODAL INTERNACIONAL DE MERCANCIAS

LOS ESTADOS PARTES EN EL PRESENTE CONVENIO,

RECONOCIENDO

g) que el transporte multimodal internacional es uno de los medios de faci-
litar la expansién ordenada del comercio mundial,

b) 1la necesidad de promover el desarrollo de servicios de transporte multi-
modal adecuados, econdmicos y eficientes que permitan atender las necesidades de
cada trdfico,

g) la conveniencia de asegurar el desarrollo ordenado del transporte
multimodal internacional en beneficio de todos los pafses y la necesidad de
considerar los problemas especiales de los pafses de trédnsito,

d) la conveniencia de establecer ciertas reglas relativas al transporte de
mercancias mediante contratos de transporte multimodal internacional, con inclusidén
de disposiciones equitativas sobre la responsabilidad de los operadores de trans-
porte multimodal,

g) la necesidad de que el presente Convenio no afecte a la aplicacién de
ningdn convenio internacional o ley nacional concernientes a la reglamentacién y al
control de las operaciones de transporte,

g) el derecho de todo Estado a reglamentar y controlar, en el dmbito nacional,
los operadores y las operaciones de transporte multimodal,

g) la necesidad de tomar en consideracién los intereses y problemas especiales
de los paises en desarrollo, por ejemplo, en lo que se refiere a la introduccidn de
nuevas tecnologfas, la participacién en los servicios multimodales de sus porteadores
¥y operadores nacionales, la relacién costo-eficacia de tales servicios y la mfxima
utilizacién de la mano de obra local y de los seguros locales,

g) la necesidad de garantizar un equilibrio entre los intereses de los
proveedores de'servicios de transporte multimodal y los intereses de los usuarios
de tales servicios,

i) la necesidad de facilitar los trdmites aduaneros, teniendo debidamente en
cuenta los problemas de los paises de trdnsito,



CONVINIENDO en los siguientes principios bdsicos:

g) que debe establecerse un justo equilibrio de intereses entre los pafses
desarrollados y los paises en desarrollo y que debe lograrse una distribucidén
equitativa de actividades entre esos gruposds pafses en el transporte multimodal
internacional,

b) que, antes y después de la introduccién de toda nueva tecnologfa en el
transporte multimodal de mercancias, deben celebrarse consultas entre los opera-
dores de transporte multimodal, los usuarios, las organizaciones de usuarios y las
autoridades nacionales competentes acerca dé las condiciones y modalidades de los

servicios,

59 que los usuarios tienen libertad para elegir entre los servicios multi-
modales y los servicios de transporte segmentado,

g) que la responsabilidad del operador de transporte multimodal conforme al
presente Convenio debe basarse en el principio de la presuncién de culpa o
negligencia,

HAN DECIDIDO celebrar un convenio a esos efectos y han convenido en
lo siguiente:



PARTE I. DISPOSICIONES GENERALES

Articulo 1
Definiciones
. A los efectos del presente Convenio:

1. Por "transporte multimodal internacional" se entiende el porte de
mercancias por dos modos diferentes de transporte por lo menos, en virtud de un
contrato de transporte multimodal, desde un lugar sitnadn en un pais en que el
operador de transporte multimodal toma las mercancias bajo su custodia hasta otro
lugar designado para su entrega situado en un pais diferente. Las operaciones de
recogida y entrega de mercancias efectuadas en cumplimiento de un contrato de
transporte unimodal, segin se definan en ese contrato, no se considerardn un
transporte multimodal internacional.

2. Por "operador de transporte multimodal" se entiende toda persona que,
por si o por medio de otra que actde en su nombre, celebra un contrato de trans-
porte multimodal y actda como principal, no como agente o por cuenta del expedidor
o de los porteadores que participan en las operaciones de transporte multimodal, y
asume la responsabilidad del cumplimiento del contrato.

3. Por "contrato de transporte multimodal" se entiende el contrato en virtud
del cual un operador de transporte multimodal se compromete, contra el pago de un
flete, a ejecutar o hacer ejecutar el transporte multimodal internacional de
mercancias.

4. Por "documento de transporte multimodal" se entiende el documento que
hace prueba de un contrato de transporte multimodal y acredita que el operador de
transporte multimodal ha tomado las mercancias bajo su custodia y se ha comprome-
tido a entregarlas de conformidad con las cldusulas de ese contrato.

5 Por "expedidor" se entiende toda persona que, por si o por medio de otra
que actde en su nombre o por su cuenta, ha celebrado un contrato de transporte
multimodal con el operador de transporte multimodal, o toda persona que, por si
o por medio de otra que actde en su nombre o por su cuenta, entrega efectivamente
las mercancias al operador de transporte multimodal en relacidn con el contrato
de transporte multimodal.

6. Por "consignatario" se entiende la persona autorizada para recibir las
mercancias.

7. El término "mercancias" comprende cualquier contenedor, paleta u otro
elemento de transporte o de embalaje anflogo, si ha sido suministrado por el
expedidor.



8. Por "convenio internacional" se entiende un acuerdo internacional
celebrado por escrito entre Estados y regido por el derecho internacional.

9. Por "ley nacional imperativa" se entiende toda ley referente al transporte
de mercancias de cuyas disposiciones no sea posible apartarse mediante estipulacidn
contractual en perjuicio del expedidor.

10. Ia expresidn "por escrito" comprende, entre otras cosas, el telegrama y
el télex.

Articulo 2

Ambito de aplicacidn

las disposiciones del presente Convenio se aplicardn a todos los contratos
de transporte multimodal entre lugares situados en dos Estados, siempre que:

a) el lugar, estipulado en el contrato de transporte multimodal, en que
el operador de transporte multimodal haya de tomar las mercancias bajo su custodia
esté situado en un Estado Contratante; o

b) el lugar, estipulado en el contrato de transporte multimodal, en que el

operador de transporte multimodal haya de hacer entrega de las mercancias esté
situado en un Estado Contratante.-

Articulo 3

Aplicacidn obligatoria

1. Cuando se haya celebrado un contrato de transporte multimodal que,
conforme al articulo 2, se rija por el presente Convenio, lo dispuesto en el
presente Convenio serd de cumplimiento obligatorio a tal contrato.

2. Ninguna disposicidn del presente Convenio afectard al derecho del
expedidor a elegir entre el transporte multimodal y el transporte segmentado.

Articulo 4

Reglamenfaoién v confrol del transporte multimodal

1. El presente Convenio no afectard a la aplicacidn de ningin convenio
internacional o ley nacional concernientes a la reglamentacidn y el control de
las operaciones de transporte, ni serd incompatible con tal aplicacidn.



2. El presente Convenio no afectard al derecho de todo Estado a reglamentar y
controlar en el dmbito nacional las operaciones de transporte multimodal y los
operadores de transporte multimodal, ni en particular a su derecho a adoptar dispo-
siciones sobre las consultas, especialmente antes de que se introduzcan tecnologias
Yy servicios nuevos, entre los operadores de transporte multimodal, los usuarios, las
organizaciones de usuarios y las autoridades nacionales competentes acerca de las
condiciones y modalidades de explotacidén, la concesidn de licencias a los operadores
de transporte multimodal, la participacidn en el transporte y todas las demds medidas
que respondan a los intereses econdmicos y comerciales nacionales.

3. El operador de transporte multimodal cumplird las leyes aplicables del
pafls en que opere y las disposiciones del presente Convenio.



PARTE II, DOCUMENTACION

Articulo 5

Emisidn del documento de transporte multimodal

1. El operador de transporte multimodal, cuando tome las mercancias bajo
su custodia, emitird un documento de transporte multimodal que, a eleccidn del

expedidor, serd negociable o no negociable.

2. El documento de transporte multimodal serd firmado por el operador de
transporte multimodal o por una persona autorizada al efecto por &1.

3. La firma en el documento de transporte multimodal podrd ser manuscrita,
impresa en facsimil, perforada, estampada, en simbolos o registrada por cualquier
otro medio mecdnico o electrdnico, si ello no es incompatible con las leyes del
pais en que se emita el documento de transporte multimodal.

4. Si el expedidor conviene en ello, podrd emitirse un documento no negocia-
ble de transporte multimodal utilizando cualquier medio mecdnico o de otra indole
que deje constancia de los datos que segin se indica en el articulo 8 han de figurar
en el documento de transporte multimodal. En tal caso, el operador de transporte
multimodal, después de tomar las mercancias bajo su custodia, entregard al expedidor
un documento legible que contenga todos los datos asi registrados, y ese documento
se considerard, a los efectos de las disposiciones del presente Convenio, un
documento de transporte multimodal.

Articulo 6

Documento de transporte multimodal negociable

1. Cuando el documento de transporte multimodal se emita en forma
negociable:

a) se extenderd a la orden o al portador;
b) si se extiende a la orden, serd transferible por endoso;
c) si se extiende al portador, serd transferible sin endoso;

d) si se emite un juego de varios originales, se indicard el ndmero de
originales de que consta el juego;

e) si se emiten copias, cada una de ellas deberd llevar la mencidén "copia
no negociable",



2. la entrega de las mercancias sélo podrd obtenerse del operador de
transporte multimodal, o de la persona que actde por cuenta de éste, contra
“devolucién del documento de transporte multimodal negociable, debidamente endosado
de ser necesario.

3 El operador de transporte multimodal quedard liberado de su obligacidn
de entregar las mercancias 51, habiéndose emitido el documento de transporte
multimodal en un juego de varios originales, el operador, o la persona que actde
por éuenta de éste, ha entregado de buena fe las mercancias contra devolucidén de
uno de esos originales.

Articulo 7

Documento de transporte multimodal no negociable

1. Cuando el documento de transporte multimodal se emita en forma no
negociable se mencionard el nombre del consignatario.

2. El operador de transporte multimodal quedard liberado de su obligacidn
de entregar las mercancias si las entrega al consignatario cuyo nombre figura en

el documento de transporte multimodal no negociable o a cualquier otra persona
conforme a las instrucciones recibidas al efecto, en general por escrito.

Articulo 8

Contenido del documento de transporte multimodal

1. En el documento de transporte multimodal deberdn constar los datos
siguientes: ‘

a) la naturaleza general de las mercancias, las marcas principales necesarias
para su identificacidn, una declaracidén expresa, si procede, sobre su caricter
peligroso, el nimero de bultos o de piezas y el peso bruto de las mercancias o su
cantidad expresada de otro modo, datos que se hardn constar tal como los haya
proporcionado el expedidor;

b) el estado aparente de las mercanciasy

c) el nombre y el establecimiento principal del operador de transporte
multimodal

a) el nombre del expedidorj
e) el nombre del consignatario, si ha sido comunicado por el expedidor;

f) el lugar y la fecha en que el operador de transporte multimodal toma las
mercancias bajo su custodiag



g) el lugar de entrega de las mercancias;

h) la fecha o el plazo de entrega de las mercancias en el lugar de entrega,
si en ello han convenido expresamente las partes;

i) una declaracidn por la que se indique si el documento de transporte
multimodal es negociable o no negociable;

j) el lugar y la fecha de emisidn del documento de transporte multimodalj;

k) la firma del operador de transporte multimodal o de la persona autorizada
al efecto por €1;

1) el flete correspondiente a cada modo de transporte, si ha sido acordado
expresamente por las partes, o el flete, incluida la moneda de pago, en la medida
en que deba ser pagado por el consignatario, o cualquier otra indicacidén de que el
flete ha de ser pagado por el consignatario;

m) el itinerario previsto, los modos de transporte y los puntos de transbordo
previstos, si se conocen el el momento de la emisidén del documento de transporte
multimodalj

n) la declaracidén mencionada en el pdrrafo 3 del articulo 28;

o) cualesquiera otros datos que las partes convengan en jincluir en el
documento de transporte multimodal, si no son incompatibles con la legislacidén del
pais en que se emita el documento de transporte multimodal.

2. La omisidn en el documento de transporte multimodal de uno o varios de
los datos a que se refiere el pdrrafo 1 de este articulo no afectard a la naturaleza
juridica del documento como documento de transporte multimodal, a condicidn, no
obstante, de que se ajuste a los requisitos enunciados en el pdrrafo 4 del
articulo 1.

Articulo 9

Reservas en el documento de transporte multimodal

1. Si el documento de transporte multimodal contiene datos relativos a la
naturaleza general, las marcas principales, el nmimero de bultos o piezas, el peso
0 la cantidad de las mercancias y el operador de transporte multimodal o la persona
que actde por cuenta de éste sabe o tiene motivos razonables para sospechar que
esos datos no representan con exactitud las mercancias que efectivamente ha tomado
bajo su custodia, o si no tiene medios razonables para verificar esos datos, el
operador de transporte multimodal o la persona que actde por cuenta de éste incluird
en el documento de transporte multimodal una reserva en la que se especifiquen esas
inexactitudes, los motivos de sospecha o la falta de medios razonables para verificar
los datos.



2. Si el operador de transporte multimodal o la persona que actule por cuenta
de éste no hace constar en el documento de transporte multimodal el estado aparente
de las mercancias, se considerard que ha indicado en el documento de transporte
multimodal que las mercancias se hallaban en buen estado aparente.

Articulo 10

Valor probatorio del documento de transporte multimodal

Salvo en lo concerniente a los datos acerca de los cuales se haya hecho una
reserva autorizada en virtud del articulo 9 y en la medida de tal reserva:

a) el documento de transporte multimodal establecerd la presuncidn, salvo
prueba en contrario, de que el operador de transporte multimodal ha tomado bajo
su custodia las mercancias tal como aparecen descritas en dicho documento; y

b) no se admitird al operador de transporte multimodal la prueba en contrario
si el documento de transporte multimodal ha sido emitido en forma negociable y ha

sido transferido a un tercero, incluido un consignatario, que ha procedido de buena
fe basdndose en la descripcidn de las mercancias que figuraba en ese documento.

Articulo 11

Responsabilidad por omisiones o falsas declaraciones intencionales

El operador de transporte multimodal, cuando dolosamente haga constar en el
documento de transporte multimodal informacidén falsa sobre las mercancias u omita
cualquier informacidn que deba incluirse en ese documento conforme al apartado a)

o al apartado b) del pdrrafo 1 del articulo 8 o conforme al articulo 9, serd
responsable sin poder acogerse a la limitacidn de responsabilidad establecida en el
presente Convenio, de cualquier pérdida, daflo o gastos que haya sufrido un tercero,
incluido un consignatario, por haber actuado basdndose en la descripcidn de las
mercancias que figuraba en el documento .de transporte multimodal emitido.

Articulo 12

Garantia proporcionada por el expedidor

1. Se considerard que el expedidor ga®antiza al operador de transporte
multimodal la exactitud, en el momento en que el operador de transporte multimodal
toma las mercancias bajo su custodia, de los datos relativos a la naturaleza general
-de las mercancias, sus marcas, nimero, peso y cantidad y, si procede, a su cardcter
peligroso que haya proporcionado para que se incluyan en el documento de transporte
multimodal.



2. El expedidor indemnizard al operador de transporte multimodal de los
perjuicios resultantes de la inexactitud o insuficiencia de los datos mencionados
en el pdrrafo 1 de este articulo. El expedidor seguird siendo responsable aun
cuando haya transferido el documento de transporte multimodal. El derecho del
operador de transporte multimodal a tal indemnizacién no limitard en modo alguno
su respcnsabilidad en virtud del contrato de transporte multimodal respecto de
cualquier persona distinta del expedidor.

Articulo 13

Otros documentos

La emisién del documento de transporte multimodal no impedird que se expidan,
llegado el caso, otros documentos relativos al transporte o a otros servicios
prestados en el transporte multimodal internacional, de conformidad con los convenios
internacionales o las leyes nacionales aplicables. No obstante, la emisidn de esos
otros documentos no afectard a la naturaleza juridica del documento de transporte
multimodal.



PARTE III. RESPONSABILIDAD DEL OPERADOR DE TRANSPORTE MULTIMODAL

Articulo 1

Periodo de responsabilidad

1. la responsabilidad del operador de transporte multimodal por las mercancias
en virtud del presente Convenio abarca el periodo comprendido desde el momento en
que toma las mercancias bajo su custodia hasta el momento en que las entrega.

2. A los efectos de este articulo, se considerard que las mercancias estdn
bajo la custodia del operador de transporte multimodal:

a) desde el momento en que éste las haya tomado a su cargo al recibirlas:
i) del expedidor o de la persona que actide por cuenta de &ste; o

ii) de una autoridad u otro tercero en poder de los cuales, segin las
leyes o los reglamentos aplicables en el lugar en que las mercancias
se tomen bajo custodia, se hayan de poner éstas para ser
transportadas;

b) hasta el momento en que las haya entregado:
i) poniéndolas en poder del consignatario; o

ii) en los casos en que el consignatario no reciba las mercancias del
operador de transporte multimodal, poniéndolas a disposicién del
consignatario, de conformidad con el contrato, las leyes o los usos
del comercio de que se trate aplicables en el lugar de entrega; o

iii) poniéndolas en poder de una autoridad u otro tercero a quienes,

segin las leyes o los reglamentos aplicables en el lugar de entrega,
hayan de entregarse las mercancias.

3. En los pdrrafos 1 y 2 de este articulo, la expresidén "operador de
transporte multimodal" comprende también a los empleados o agentes del operador o
a cualquier otra persona a cuyos servicios éste recurra para el cumplimiento del
contrato de transporte multimodal, y los términos "expedidor" o "consignatario”

comprenden también a los empleados o agentes del expedidor o del consignatario,
respectivamente.



Articulo 15

Responsabilidad del operador de transporte multimodal
por sus empleados, agentes y otras personas

Sin perjuicio de lo dispuesto en el articulo 21, el operador de transporte
multimodal serd responsable de las acciones y omisiones que sus empleados o
agentes realicen en el ejercicio de sus funciones, o de las de cualquier otra
persona a cuyos servicios recurra para el cumplimiento del contrato de transporte
multimodal, cuando esa persona actie en cumplimiento del contrato, como si esas
acciones u omisiones fueran propias.

Articulo 16

Fundamento de la responsabilidad

1. El operador de transporte multimodal serd responsable de los perjuicios
resultantes de la pérdida o el dafio de las mercancias, asi como del retraso en la
entrega, si el hecho gue ha causado la pérdida, el dafio o el retraso en la entrega
se produjo cuando las mercancias estaban bajo su custodia en el sentido del
articulo 14, a menos que pruebe que €1, sus empleados o agentes o cualquier otra
de las personas a que se refiere el articulo 15 adoptaron todas las medidas que
razonablemente podian exigirse para evitar el hecho y sus consecuencias.

2. Hay retraso en la entrega cuando las mercancias no han sido entregadas
dentro del plazo expresamente acordado o, a falta de tal acuerdo, dentro del plazo
que, atendidas las circunstancias del caso, seria razonable exigir de un operador
de transporte multimodal diligente.

3, Si las mercancias no han sido entregadas dentro de los 90 dias consecu-

tivos siguientes a la fecha de entrega determinada con arreglo al pdrrafo 2 de
este articulo, el reclamante podrd considerarlas perdidas.

Articulo 17

Causas concurrentes

Cuando la culpa o negligencia del operador de transporte multimodal, de sus
empleados o agentes o de cualquier otra de las personas a que se refiere el
articulo 15 concurra con otra causa para ocasionar la pérdida, el dafio o el retraso
en la entrega, el operador de transporte multimodal serd responsable sélo en la
medida en que la pérdida, el dafio o el retraso en la entrega puedan atribuirse a
esa culpa o negligencia, a condicidén de que pruebe la parte de la pérdida, el dafio
o el retraso en la entrega que no pueda atribuirse a culpa o negligencia.



Articulo 18

Limitacidén de la responsabilidad

1. Cuando el operador de transporte multimodal sea responsable de los
perjuicios resultantes de la pérdida o el dafio de las mercancias, con arreglo al
articulo 16, su responsabilidad estard limitada a una suma que no exceda de 920
unidades de cuenta por bulto u otra unidad de carga transportada, o de 2,75 unidades
de cuenta por kilogramo de peso bruto de las mercancias perdidas o dafladas, si esta
cantidad es mayor.

2. Para determinar, a los efectos del pdrrafo 1 de este articulo, qué
cantidad es mayor, se aplicardn las normas siguientes:

a) Cuando se utilice para agrupar mercancias un contenedor, una paleta o un
elemento de transporte andlogo, todo bulto o unidad de carga transportada que segin
el documento de transporte multimodal esté contenido en ese elemento de transporte
se considerard como un bulto o una unidad de carga transportada. Salvo en este caso,
las mercancias contenidas en ese elemento de transporte se considerardn como una
unidad de carga transportada.

b) En los casos en que se haya perdido o dafiado el propio elemento de
transporte, ese elemento serd considerado, si no es propiedad del operador de
transporte multimodal o no ha sido suministrado por éste, como una unidad indepen-
diente de carga transportada.

3. No obstante lo dispuesto en los pdrrafos 1 y 2 de este articulo, si el
transporte multimodal internacional no incluye, conforme al contrato, el porte de
mercancias por mar o por vias de navegacidn interior, la responsabilidad del
operador de transporte multimodal estard limitada a una suma que no exceda de 8,33
unidades de cuenta por kilogramo de peso bruto de las mercancias perdidas o dafiadas.

4. La responsabilidad del operador de transporte multimodal por los perjuicios
resultantes del retraso en la entrega, con arreglo a lo dispuesto en el articulo 16,
estard limitada a una suma equivalente a dos veéces y media el flete que deba pagarse
por las mercancias que hayan sufrido retraso, pero no excedersd de la cuantia total
del flete que deba pagarse en virtud del contrato de transporte multimodal.

5. La responsabilidad acumulada del operador de transporte multimodal por los
conceptos enunciados en los pdrrafos 1 y 4 o los pdrrafos 3 y 4 de este articulo no
excederd del 1limite de responsabilidad por la pérdida total de las mercancias
determinado en virtud de los pdrrafos 1 & 3 de este articulo.

6. El operador de transporte multimodal y el expedidor podrdn pactar en el
documento de transporte multimodal limites de responsabilidad superiores a los
establecidos en los pdrrafos 1, 3 y 4 de este articulo.

T Por "unidad de cuenta' se entiende la unidad de cuenta mencionada en el
articulo 31.



Articulo 19

Dafios localizados

Cuando la pérdida o el dafio de las mercancias se hayan producido en una fase
determinada del transporte multimodal respecto de la cual un convenio internacional
aplicable o una ley nacional imperativa establezca un limite de responsabilidad
superior al que resultaria de la aplicacidn de los pdrrafos 1 a 3 del articulo 18,
el 1limite de la responsabilidad del operador de transporte multimodal por tal
pérdida o dafio se determinard a tenor de lo dispuesto en ese convenio o en esa ley
nacional imperativa.

Responsabilidad extracontractual

1. las exoneraciones y limites de responsabilidad establecidos en el presente
Convenio serdn aplicables a toda accidn contra el operador de transporte multimodal
respecto de los perjuicios resultantes de la pérdida o el dafio de las mercancias, asi
como del retraso en la entrega, independientemente de que la accidén se funde en la
responsabilidad contractual, la responsabilidad extracontractual o en otra causa.

2. Si se ejercita una accidn respecto de los perjuicios resultantes de la
pérdida o el dafio de las mercancias, o del retraso en la entrega, contra un empleado
o agente del operador de transporte multimodal, si ese empleado o agente prueba que
ha actuado en el ejercicio de sus funciones, o contra cualquier otra persona a
cuyos servicios recurra para el cumplimiento del contrato de transporte multimodal,
si esa otra persona prueba que ha actuado en cumplimiento del contrato, el empleado
o agente o esa otra persona podrd acogerse a las exoneraciones y limites de respon-
sabilidad que el operador de transporte multimodal pueda invocar en virtud del
presente Convenio.

3. Sin perjuicio de lo dispuesto en el articulo 21, la cuantia total de las
sumas exigibles del operador de transporte multimodal y de su empleado o agente, o
de cualquier otra persona a cuyos servicios recurra para el cumplimiento del
contrato de transporte multimodal, no excederd de los limites de responsabilidad
establecidos en el presente Convenio.

Pérdida del derecho a la limitacidn de la responsabilidad

1. El operador de transporte multimodal no podrd acogerse a la limitacidn
de la responsabilidad establecida en el presente Convenio si se prueba que la
pérdida, el dafio o el retraso en la entrega provinieron de una accidn o una omisidén



del operador de transporte multimodal realizadas con intencidn de causar tal
pérdida, dafio o retraso o temerariamente y a sabiendas de que probablemente
sobrevendrian la pérdida, el dafio o el retraso.

2. No obstante lo dispuesto en el pdrrafo 2 del articulo 20, el empleado
o agente del operador de transporte multimodal, u otra persona a cuyos servicios
recurra el operador de transporte multimodal para el cumplimiento del contrato de
transporte multimodal, no podrd acogerse a la limitacidén de la responsabilidad
establecida en el presente Convenio si se prueba que la pérdida, el dafio o el
retraso en la entrega provinieron de una accidn o una omisién de ese empleado,
agente u otra persona realizadas con intencidn de causar tal pérdida, dafio o
retraso o temerariamente y a sabiendas de que probable¢vente sobrevendrian la
pérdida, el dafio o el retraso.



PARTE IV, RESPONSABILIDAD DEL EXPEDIDOR

Artfoulo 22

Norma general

El expedidor serd responsable del perjuicio sufrido por el operador de
transporte multimodal si tal perjuicio ha sido causado por culpa o negligencia del
expedidor o de sus empleados o agentes cuando éstos actdan en el ejercicio de sus
funciones. Todo empleado o agente del expedidor serd responsable de tal perjuicio
si éste ha sido causado por culpa o negligencia de su parte.

Articulo 23

Normas especiales relativas a las mercancias peligrosas

1. El expedidor seflalard de manera adecuada las mercancias peligrosas como
tales mediante marcas o etiquetas.

2. El expedidor, cuando ponga mercancias peligrosas en poder del operador de
transporte multimodal o de cualquier persona que actde por cuenta de éste, le infor-
mard del cardcter peligroso de aquéllas y, a ser necesario, de las precauciones que
deban adoptarse. Si el expedidor no lo hace y el operador de transporte multimodal
no tiene conocimiento del cardcter peligroso de las mercancias por otro conducto:

a) el expedidor serd responsable respecto del operador de transporte multi-
modal de todos los perjuicios resultantes de la expedicidn de tales mercancias; y

b) las mercancias podrdn en cualquier momento ser descargadas, destruidas o
transformadas en inofensivas, segin requieran las circunstancias, sin que haya
lugar a indemnizacidn.

3. Las disposiciones del pdrrafo 2 de este articulo no podrdn ser invocadas
por una persona que durante el transporte multimodal haya tomado las mercancias
bajo su custodia a sabiendas de su cardcter peligroso.

4. En los casos en que las disposiciones del apartado b) del pdrrafo 2 de
este articulo no se apliquen o no puedan ser invocadas, las mercancias peligrosas,
si llegan a constituir un peligro real para la wvida humana o los bienes, podrsn ser
descargadas, destruidas o transformadas en inofensivas, segin requieran las circuns-
tancias, sin que haya lugar a indemnizacidn, salvo cuando exista la obligacidn de
contribuir a la averia gruesa o cuando el operador de transporte multimodal sea
responsable de conformidad con lo dispuesto en el articulo 16.



PARTE V. RECLAMACIONES Y ACCIONES

Artic:lio 24

Aviso de pérdida, dafio o retraso

1. A menos que el consignatario dé por escrito al operador de transporte
multimodal aviso de pérdida o dafio, especificando la naturaleza general de la
pérdida o el dafio, a mds tardar el primer dia laborable siguiente al de la fecha en
que las mercancias hayan sido puestas en su poder, el hecho de haberlas puesto en
poder del consignatario establecerd la presuncién, salvo prueba en contrario, de
que el operador de transporte multimodal ha entregado las mercancias tal como
aparecen descritas en el documento de transporte multimodal.

2. Cuando la pérdida o el dafio no sean aparentes, las disposiciones del
pédrrafo 1 de este articulo se aplicardn igualmente si no se da aviso por escrito
dentro de los 6 dias consecutivos siguientes al de la fecha en que las mercancias
hayan sido puestas en poder del consignatario.

3. 5i el estado de las mercancias ha sido objeto, en el momento en gue se
pusieron en poder del consignatario, de un examen o inspeccidén conjuntos por las
partes o sus representantes autorizados en el lugar de entrega, no se requerird
aviso por escrito de la pérdida o el dafio que se hayan comprobado con ocasién de
tal examen o inspeccidn.

4. Fn caso de pérdida o dafio, ciertos o presuntos, el operador de transporte
multimodal y el consignatario se dardn todas las facilidades razonables para la
inspeccién de las mercancias y la comprobacién del ndimero de bultos.

5. No se pagard ninguna indemnizacidn por los perjuicios resultantes del
retraso en la entrega, a menos que se haya dado aviso por escrito al operador de
transporte multimodal dentro de los 60 dias consecutivos siguientes al de la fecha
en que se haya efectuado la entrega de las mercancias poniéndolas en poder del
consignatario o en que se haya notificado al consignatario que las mercancias han
sido entregadas de conformidad con lo dispuesto en el inciso 11) o el inciso 111)
del apartado b) del pdrrafo 2 del articulo 14.

6. 51 el operador de transporte multimodal no da por escrito al expedidor
aviso de pérdida o daflo, especificando la naturaleza general de la pérdida o el
dafio, dentro de los 90 dias consecutivos siguientes a la fecha en que se produjo
tal pérdida o dafio o a la fecha de entrega de las mercancias de conformidad con
el apartado b) del pdrrafo 2 del articulo 14, si esta fecha es posterior, se
presumird, salvo prueba en contrario, que el operador de transporte multimodal no
ha sufrido pérdida o dafio causados por culpa o negligencia del expedidor, sus
empleados o agentes,



7. Si alguno de los plazos de aviso establecidos en los pdrrafos 2, 5y 6
de este articulo expira en un dfa que no sea laborable en el lugar de entrega, se
prorrogard ese plazo hasta el dia laborable siguiente.

8. A los efectos de este articulo se considerard que el aviso dado a una
persona que actde por cuenta del operador de transporte multimodal, incluida
cualquier persona a cuyos servicios éste recurra en el lugar de entrega, o a una
persona que actde por cuenta del expedidor ha sido dado al operador de transporte
multimodal, o al expedidor, respectivamente.

Articulo 25

Prescripcidn de las acciones

1. Toda accidn relativa al transporte multimodal internacional en virtud
del presente Convenio prescribird si no se ha incoado un procedimiento judicial o
arbitral en un plazo de dos afios. No obstante, si dentro de un plazo de 6 meses
contados desde el dfa siguiente al de la entrega de las mercancias o, si éstas no
se han entregado, desde el dfa siguiente a la fecha en que debian haberse entregado,
no se ha dado una notificacién por escrito en la que se hagan constar la naturaleza
y los detalles principales de la reclamacidn, la accidn prescribird a la expiracidn
de ese plazo.

2. El plazo de prescripcidn comenzard el dia siguiente a la fecha en que el
operador de transporte multimodal haya entregado las mercancias o parte de ellas o,
en caso de que no se hayan entregado las mercancias, al Yltimo dia en que debieran
haberse entregado.

3. La persona contra la cual se dirija una reclamacidén podrd, en cualquier
momento durante el plazo de prescripcién, prorrogar ese plazo mediante declaracidn
por escrito hecha al reclamante. BEse plazo podrd ser prorrogado nuevamente mediante
otra declaracidn u otras declaraciones.

4. Salvo disposicidn en contrario de otro convenio internacional aplicable,
la accidn de repeticidn que corresponda a la persona declarada responsable en
virtud del presente Convenio podrd ejercitarse incluso después de expirado el plazo
de prescripcidn establecido en los pdrrafos anteriores, siempre que se ejercite
dentro del plazo fijado por la ley del Esta@o en que se incoe el procedimiento;
no obstante, ese plazo no podrd ser inferior a 90 dias contados desde la fecha en
que la persona que ejercite la accidn de repeticidn haya satisfecho la reclamacidn
o haya sido emplazada con respecto a la accidn ejercitada contra ella.



Artfculo 26
Jurisdicecidn

1. En todo procedimiento judicial relativo al transporte multimodal interna-
cional con arreglo al presente Convenio, el demandante podrd, a su eleccidn,
ejercitar la accién ante un tribunal que sea competente de conformidad con la
ley del Estado en que el tribunal esté situado y dentro de cuya jurisdiccidn se
encuentre uno de los lugares siguientes:

a) el establecimiento principal o, a falta de éste, la residencia habitual
del demandado; o

b) el lugar de celebracidn del contrato de transporte multimodal, siempre
que el demandado tenga en é1 un establecimiento, sucursal o agencia por medio de
los cuales se haya celebrado el contrato; o

c) el lugar en que se hayan tomado las mercancias bajo custodia para el
transporte multimodal internacional o el lugar de entrega; o

d) cualquier otro lugar designado al efecto en el contrato de transporte
multimodal y consignado en el documento de transporte multimodal.

2. No podrd incoarse ningun procedimiento judicial en relacidn con el
transporte multimodal interhacional con arreglo al presente Convenio en un lugar
distinto de los especificados en el pdrrafo 1 de este articulo. las disposiciones
de este articulo no constituirdn obstdculo a la jurisdiccidn de los Estados
Contratantes en relacidn con medidas provisionales o cautelares.

3. No obstante las disposiciones anteriores de este articulo, surtird efecto
todo acuerdo celebrado por las partes después de presentada una reclamacidn en el
que se designe el lugar en que el demandante podrd ejercitar una accidn.

4. a) Cuando se haya ejercitado una accién de conformidad con las disposi-
ciones de este articulo o cuando se haya dictado fallo en el litigio promovido por
tal accidén, no podrd iniciarse ninguna nueva accién entre las mismas partes y por
las mismas causas, a menos que el fallo dictado en relacién con la primera accidn
no sea ejecutable en el pais en que se incoe el nuevo procedimiento;

b) A los efectos de este articulo, las medidas encaminadas a obtener la
ejecucidn de un fallo o el traslado de una accidén a otro tribunal del mismo pais
no se considerardn como inicio de una nueva accidn.



Articulo 27
Arbitraje

1. Con sujecidn a lo dispuesto en este articulo, las partes podrdn pactar
por escrito que toda controversia relativa al transporte multimodal internacional
en virtud del presente Convenio sea sometida a arbitraje.

2. El procedimiento arbitral se incoard, a eleccidn del demandante, en uno
de los lugares siguientes:

a) un lugar situado en un BEstado en cuyo territorio se encuentre:

i) el establecimiento principal o, a falta de éste, la residencia
habitual del demandado; o

ii) el lugar de celebracidn del contrato de transporte multimodal, siempre
que el demandado tenga en é1 un establecimiento, sucursal o agencia
por medio de los cuales se haya celebrado el contrato; o

iii) el 1uéar en que se hayan tomado las mercancias bajo custodia para
el transporte multimodal internacional o el lugar de entregaj o

b) cualquier otro lugar designado al efecto en la clfusula compromisoria o
el compromiso de arbitraje.

3, El 4drbitro o el tribunal arbitral aplicard las disposiciones del presente
Convenio.

4. Las disposiciones de los pdrrafos 2 y 3 de este articulo se considerardn
incluidas en toda cldusula compromisoria o compromiso de arbitraje y cualquier
estipulacidn de tal cldusula o compromiso que sea incompatible con ellas serd nula
¥y sin efecto.

5e Ninguna de las disposiciones del presente articulo afectard a la validez
del compromiso de arbitraje celebrado por las partes después de presentada la recla-
macidn relativa al transporte multimodal internacional.



PARTE VI. DISPOSICIONES COMPLEMENTARTAS

Articulo 28

Estipulaciones contractuales

1. Toda estipulacién del contrato de transporte multimodal o del documento
de transporte multimodal serd nula y sin efecto en la medida en que se aparte
directa o indirectamente de las disposiciones del presente Convenio. ILa nulidad
de esa estipulacidn no afectard a la validez de las demds disposiciones del contrato
o documento que la incluya. Serd nula y sin efecto la cldusula por la que se ceda
el beneficio del seguro de las mercancias al operador de transporte multimodal o
cualquier cldusula andloga.

2. No obstante lo dispuesto en el pdrrafo 1 de este articulo, el operador
de transporte multimodal podrd, con el acuerdc del expedidor, aumentar la respon-
sabilidad y las obligaciones que le incumban en virtud del presente Convenio.

3. El documento de transporte multimodal comprenderd una declaracién en el
sentido de que el transporte multimodal estd sujeto a las disposiciones del presente
Convenio que anulan toda estipulacidén que se aparte de ellas en perjuicio del
expedidor o del consignatario.

4. Cuando el titular de las mercancfas haya sufrido perjuicios como conse-
cuencia de una estipulacidn que sea nula y sin efecto en virtud de este articulo,
o como consecuencia de la omisién de la declaracidén.-mencionada en el pdrrafo 3 de
este articulo, el operador de transporte multimodal pagard una indemnizacién de la
cuantia necesaria para resarcir al titular, de conformidad con las disposiciones
del presente Convenio, de toda pérdida o todo dafio de las mercancias o del retraso
en la entrega. Ademds, el operador de transporte multimodal pagard una indemniza-
cién por los gastos que haya efectuado el titular para hacer valer su derecho; sin
embargo, los gastos efectuados para ejercitar la accién a que da derecho la dispo-
sicidn anterior se determinardn de conformidad con la ley del Estado en que se
incoe el procedimiento.

Articulo 29

Averia gruesa

1. Ninguna disposicidén del presente Convenio impedird la aplicacidén de las
disposiciones relativas a la liquidacidén de la averia gruesa contenidas en el
contrato de transporte multimodal o en la legislacién nacional, en la medida en
que sean aplicables.



2. Con excepcidn del articulo 25, las disposiciones del presente Convenio
relativas a la responsabilidad del operador de transporte multimodal por pérdida o
dafio de las mercancias determinardn también si el consignatario puede negarse a
contribuir a la averia gruesa y si el operador de transporte multimodal estd
obligado a resarcir al consignatario de su contribucién a la averia gruesa o al
salvamento.

Articulo 30

Otros convenios

1. El presente Convenio no modificard los derechos ni las obligaciones
establecidos en el Convenio Internacional de Bruselas para la unificacién de
ciertas reglas concernientes a la limitacién de la responsabilidad d: los propie-
tarios de buques, de 25 de agosto de 1924, en el Convenio Internacional de Bruselas
relativo a la limitacidn de la responsabilidad de los propietarios de buques que
navegan por alta mar, de 10 de octubre de 1957, en el Convenio de Londres sobre
limitacidén de la responsabilidad nacida de reclamaciones de derecho maritimo,
de 19 de noviembre de 1976, y.en el Convenio de Ginebra relativo a la limitacidén
de la responsabilidad de los propietarios de buques destinados a la navegacidn
interior (CLN), de 12 de marzo de 1973, incluidas las enmiendas a esos convenios,
o en las leyes nacionales relativas a la limitacién de la responsabilidad de los
propietarios de buques destinados a la navegacién maritima o a la navegacidén
interior.

2. las disposiciones de los articulos 26 y 27 del presente Convenio no
impedirdn la aplicacidn de las disposiciones imperativas de cualquier otro convenio
internacional relativas a las cuestiones tratadas en dichos articulos, siempre que
el litigio surja dnicamente entre partes que tengan sus establecimientos principales
en BEstados partes en ese otro convenio. No obstante, este pdrrafo no afectard a la
aplicacidn del pdrrafo 3 del articulo 27 del presente Convenio.

3. No se incurrird en responsabilidad en virtud de las disposiciones del
presente Convenio por el dafio ocasionado por un incidente nuclear si el explotador
de una instalacidn nuclear es responsable de ese dafio:

a) en virtud de la Convencidn de Paris de 29 de julio de 1960 sobre respon-
sabilidad de terceros en materia de energia nuclear, enmendada por el Protocolo
Adicional de 28 de enero de 1964, o de la Convencidn de Viena de 21 de mayo de 1963
sobre responsabilidad civil por dafios nucleares, o de enmiendas a esas
convenciones; o

b) en virtud de las leyes nacionales que regulen la responsabilidad por
dafios de esta naturaleza, a condicidén de que esas leyes sean tan favorables en
todos sus aspectos a las personas que puedan sufrir tales dafios como la Convencién
de Paris o la Convencién de Viena.



4. El transporte de mercancias tal como el contemplado en el articulo 2 del
Convenio de Ginebra de 19 de mayo de 1956 relativo al contrato de transporte
internacional de mercancias por carretera, o en el articulo 2 del Convenio de Berna
de 7 de febrero de 1970 sobre transporte de mercancias por ferrocarril, no se
considerard, para los Estados Partes en los convenios que regulen tal transporte,
como transporte multimodal internacional a los efectos del pdrrafo 1 del articulo 1
del presente Convenio, en la medida en que esos Estados estén obligados a aplicar
las disposiciones de esos convenios a tal transporte de mercancias.

Articulo 31

Unidad de cuenta o unidad monetaria y conversidn

1. La unidad de cuenta a que se refiere el articulo 18 del presente Convenio
es el derecho especial de giro tal como ha sido definido por el Fondo Monetario
Internacional. Las cantidades mencionadas en el artfculo 18 se convertirdn en la
moneda nacional de un Estado seguin el valor de esa moneda en la fecha de la senten-
cia o del laudo o en la fecha acordada por las partes. El valor, en derechos espe-
ciales de giro, de la moneda nacional de un Estado Contratante que sea miembro del
Fondo Monetario Internacional se calculard segun el método de evaluacidén aplicado
en la fecha de que se trate por el Fondo Monetario Internacional en sus operaciones
y transacciones. El valor, en derechos especiales de giro, de la moneda nacional
de un Estado Contratante que no sea miembro del Fondo Monetario Internacional se
calculard de la manera que determine ese Estado.

2. No obstante, el Estado que no sea miembro del Fondo Monetario
Internacional y cuya legislacidn no permita aplicar las disposiciones del pdrrafo 1
de este articulo podrd, en el momento de la firma, la ratificacidn, la aceptacidn,
la aprobacidén o la adhesidén, o en cualquier momento posterior, declarar que los
limites de responsabilidad establecidos en el presente Convenio que serdn aplicables
en su territorio se fijardn como sigue: con respecto a los limites prescritos en el
pdrrafo 1 del articulo 18, en 13.750 unidades monetarias por bulto u otra unidad de
carga transportada o en 41,25 unidades monetarias por kilogramo de peso bruto de las
mercancias, y con respecto al 1imite prescrito en el pdrrafo 3 del articulo 18,
en 124 unidades monetarias.

3. La unidad monetaria a que se refiere el pdrrafo 2 de este articulo corres-
ponde a sesenta y cinco miligramos y medio de oro de novecientas milésimas.
La conversién en moneda nacional de las cantidades indicadas en el p4rrafo 2 de
este articulo se efectuard de conformidad cbn la legislacidn del Estado interesado.



4. El cdlculo mencionado en la dltima frase del pdrrafo 1 de este articulo
¥ la conversién mencionada en el pdrrafo 3 de este articulo se efectuardn de manera
que, en lo posible, expresen en la moneda nacional del Estado Contratante el mismo
valor real que en el articulo 18 se expresa en unidades de cuenta.

5. los Bstados Contratantes comunicardn al depositario su método de cdlculo
de conformidad con la ltima frase del pdrrafo 1 de este articulo o el resultado de
la conversién mencionada en el pdrrafo 3 de este articulo, segin el caso, en el
momento de la firma o al depositar sus instrumentos de ratificacién, aceptacién,
aprobacién o adhesidn, o al ejercer la opcidén establecida en el pdrrafo 2 de este
articulo y cada vez que se produzca un cambio en el método de ese cdlculo o en el
resultado de esa conversidén.



PARTE VII. CUESTIONES ADUANERAS

Articulo 32

Trénsito aduanero

1. Los BEstados Contratantes autorizardn la utilizacidén del régimen de
trdnsito aduanero para el transporte multimodal internacional.

2. Sin perjuicio de lo dispuesto en las leyes o reglamentos nacionales y en
los acuerdos intergubernamentales, el trdnsito aduaneroc de mercancias en el
transporte multimodal internacional se hard conforme a las normas y principios
enunciados en los articulos I a VI del anexo del presente Convenio.

3. Al promulgar leyes o reglamentos sobre el régimen de trdnsito aduanero en
el transporte multimodal de mercancias, los Estados Contratantes deberian tener en
cuenta los articulos I a VI del anexo del presente Convenio.



PARTE VIII. CLAUSULAS FINALES

Articulo 33
Depositario

El Secretario General de las Naciones Unidas queda designado depositario del
presente Convenio.

Articulo 34

Firma, ratificacidn, aceptacidn, aprobacidn y adhesién

1. Todos los Estados tienen derecho a adquirir la calidad de Parte en el
presente Convenio mediantet

a) Firma, sin reserva de ratificacidn, aceptacidn o aprobacidn; o

b) Firma, con reserva de ratificacidn, aceptacién o aprobacidn, seguida de
ratificacidn, aceptacidén o aprobacidén; o

¢) Adhesién.

2. El presente Convenio estard abierto a la firma desde el 12 de septiembre
de 1980 hasta el 31 de agosto de 1981, inclusive, en la Sede de las Naciones Unidas
en Nueva York.

3. Después del 31 de agosto de 1981, el presente Convenio estard abierto a
la adhesidén de todos los Estados que no sean Estados signatarios.

4. Los instrumentos de ratificacidn, aceptacidn, aprobacidén o adhesién se
depositardn en poder del depositario.

5. Andlogamente, las organizaciones de integracién econdmica regional,
constituidas por Estados soberanos miembros de la UNCTAD, que tengan competencia
para negociar, celebrar y aplicar acuerdos internacionales en esferas concretas
comprendidas en el Convenio, tendrdn derecho a adquirir la calidad de Partes en
el presente Convenio de conformidad con lo dispuesto en los pdrrafos 1 a 4 de este
articulo, y asumirdn con ello, en relacidn cort las demds Partes en el presente
Convenio, los derechos y obligaciones que en &l se establezcan en las esferas
concretas antes indicadas.

Articulo 35

Reservas

No se poirdn hacer reservas al presente Convenio.



Articulo 36

Entrada en vigor

1. EFEl presente Convenio entrard en vigor doce meses después de la fecha en
que los Gobiernos de 30 Estados lo hayan firmado sin reserva de ratificacidn,
aceptacidén o aprobacidén o hayan depositado instrumentos de ratiiicacion, aceptacidn,
aprobacidén o adhesidn en poder del depositario.

2. Respecto de cada Bstado que ratifique, acepte o apruebe el presente
Convenio o se adhiera a €1 después de que se hayan cumplido los requisitos _para la
entrada en vigor establecidos en el pdrrafo 1 de este articulo, el Conveni¢ entrard
en vigor doce meses después de la fecha en que tal Estado haya depositado el
instrumento pertinente.

Articulo 37

Fecha de- aplicacidn

Cada Estado' Contratante aplicard las disposiciones del presente Convenio a los
contratos de transporte multimodal que se celebren en la fecha de entrada en vigor
del Convenio respecto de ese Estado o después de esa fecha.

Articulo 38

Derechos y obligaciones en virtud de convenios existentes

Si, de conformidad con los articulos 26 6 27, se incoa un procedimiento
judicial o arbitral en un Estado Contratante en un asunto relativo a un transporte
multimodal internacional regido por -el presente Convenio que se efectye entre dos
Estados de los cuales solamenté uno sea Estado Contratante, y si ambos Estados
estdn en el momento de la entrada en vigor del presente Convenio obligados en
igual medida por otro convenio internacional, el tribunal judicial o arbitral podrd,
de conformidad con las obligaciones establecidas en ese otro convenio, dar cumpli-
miento a las disposiciones del mismo.

Artfculo 39

Revisién y enmienda

1. Después de la entrada en vigor del presente Convenio, el Secretario General
de las Naciones Unidas convocard una conferencia de los Estados Contratantes para
revisarlo o enmendarlo, si lo solicita un tercio, por lo menos, de los Bstados
Contratantes. El Secretario General de las Naciones Unidas comunicard a todos los
Estados Contratantes los textos de cualesquiera propuestas de enmienda por lo menos
tres meses antes de la fecha de apertura de la conferencia.



2. Toda decisidn de la conferencia de revisidén, incluidas las enmiendas,
serd adoptada por mayoria de dos tercios de los BEstados presentes y votantes.
El depositario comunicard las enmiendas adoptadas por la conferencia a todos los
Estados Contratantes para su aceptacidn y a todos los Estados signatarios del
Convenio para su informacidn,

3, Con sujecidn a lo dispuesto en el pdrrafo 4 de este articulo, toda
enmienda adoptada por la conferencia entrard en vigor solamente respecto de los
Estados Contratantes que la hayan aceptado, el primer dia del mes siguiente a la
expiracidn del plazo de un afioc contado desde su aceptacidén por dos tercios de los
Estados Contratantes. Respecto de todo Estado que acepte una enmienda después que
la hayan aceptado dos tercios de los Estados Contratantes, la enmienda entrard en
vigor el primer dia del mes siguiente a la expiracidén del plazo de un afio contado
desde su aceptacidén por ese Estado.

4. Toda enmienda adoptada por la conferencia por la que se modifiquen las
cantidades establecidas en el articulo 18 y en el pdrrafo 2 del articulo 31 o por
la que se sustituya una o las dos unidades definidas en los pdrrafos 1 y 3 del
articulo 31 por otras unidades entrard en vigor el primer dia del mes siguiente a
la expiracidn del plazo de un afio contado desde su aceptacidén por dos tercios de
los Estados Contratantes. Los Estados Contratantes que hayan aceptado las cantidades
modificadas o las nuevas unidades las aplicardn en sus relaciones con todos los
Estados Contratantes.

5. La aceptacidn de enmiendas se realizard mediante el depdsito de un
instrumento formal a tal efecto en poder del depositario.

6. Se entenderd que todo instrumento de ratificacién, aceptacidén, aprobacidn
o adhesidn depositado después de la entrada en vigor de una enmienda adoptada por
la conferencia se aplica al Convenio enmendado.

Articulo 40

Denuncia

1. Todo Estado Contratante podrd denunciar el presente Convenio, en cualquier
momento después de la expiracidn de un plazo de dos afios contado desde la fecha en
que el Convenio haya entrado en vigor, mediante notificacién hecha por escrito al
depositario.



2. la denuncia surtird efecto el primer dfa del mes siguiente a la expiracidn
del plazo de un afio contado desde la fecha en que la notificacidén haya sido recibida
por el depositario. Cuando en la notificacidn se establezca un plazo mds largo, la
denuncia surtird efecto a la expiracién de ese plazo, contado desde la fecha en que
la notificacidén haya sido recibida por el depositario.

EN TESTIMONIO DE LO CUAL los infrascritos, debidamente autorizados, han
firmado el presente Convenio en las fechas gue se indican.

HECHO en Ginebra el dia veinticuatro de mayo de mil novecientos ochenta, en un
solo original, cuyos textos en drabe, chino, espafiol, francés, inglés y ruso
son igualmente auténticos.



Anexo

DISPOSICIONES SOBRE CUESTIONES ADUANERAS RELATIVAS AL
TRANSPORTE MULTIMODAL INTERNACIONAL DE MERCANCIAS

Articulo I
A los efectos del presente Convenio:

~ Por "régimen de trdnsito aduanero" se entiende el régimen aduanero con arreglo
al cual se transportan las mercancias bajo control aduanero de una oficina de
aduanas a otra.

Por "oficina de aduanas de destino" se entiende toda oficina de aduanas donde
termina una operacién de trdnsito aduanero.

Por "derechos e impuestos de importacidn o exportacidn" se entienden los
derechos de aduana y todos los demds derechos, impuestos, cdnones u otros gravdmenes
que se recaudan por la importacién o exportacidn de mercancias o en relacién con
dicha importacidén o exportacién, pero no comprenden los cdnones y gravdmenes cuya
cuantia se limita al costo aproximado de los servicios prestados.

Por "documento de trdnsito aduanero" se entiende un formularic en el que
constan los datos e informaciones requeridos para la operacidn de trdnsito aduanero.

Artfculo II

1. Sin perjuicio de las disposiciones de las leyes, reglamentos y convenios
internacionales que estén en vigor en sus territorios, los Estados Contratantes
concederdn libertad de trdnsito a las mercancias en el transporte multimodal
internacional.

2. Siempre que se cumplan, a satisfaccidén de las autoridades de aduanas,
las condiciones establecidas en el régimen de trdnsito aduanerc utilizado para la
operacidén de trdnsito, las mercancias en el transporte multimodal internacionals

a) no serdn, por regla general, sometidas a inspeccidén aduanera en el curso
del viaje, salvo en la medida que se considere necesaria para garantizar el
cumplimiento de las normas y reglamentos que las aduanas tienen obligacidn de hacer
cumplir; en consecuencia, las autoridades de aduanas se limitardn normalmente a
controlar los precintos aduaneros y otras medidas de garantia en los puntos de
entrada y de salidaj

b) sin perjuicio de la aplicacidn de las leyes y reglamentos relativos a la
seguridad publica o nacional, la moralidad pdblica o la sanidad pdblica, no serdn
sometidas a ninguna formalidad o requisito aduanero que no sean los prescritos en
el régimen de trdnsito aduanero aplicable a la operacidén de trdnsito.



Articulo III

Con objeto de facilitar el trdnsito de las mercancias, cada Estado Contratante
deberd:

a) Si fuere el pais de partida, adoptar, dentro de lo posible, todas las
medidas a fin de garantizar la integridad y la exactitud de la informacién requerida
para las ulterioves operaciones de trdnsito;

b) Si fuere el pais de destino:

i) adoptar todas las medidas necesarias para que las mercancias en trdnsito
aduanero sean despachadas, por regla general, en la oficina de aduanas de
destino de las mercancias,

ii) esforzarse por efectuar el despacho de las mercancias en un lugar que se
halle lo mds cerca posible del lugar de destino final de las mismas,
siempre que las leyes o los reglamentos nacionales no dispongan otra cosa
al respecto.

Articulo IV

1. Siempre que se cumplan, a satisfaccidén de las autoridades de aduanas, las
condiciones establecidas en el régimen de trdnsito aduanero, las mercancias en el
transporte multimodal internacional no estardn sujetas al pago de derechos e impues-
tos de importacidn o exportacidén, o a su depdsito en lugar de su pago, en los paises
de trédnsito.

2. las disposiciones del pdrrafo que antecede no impedirédn:

a) la recaudacidén de los cdnones y gravdmenes exigibles en virtud de los
reglamentos nacionales por causa de seguridad pidblica o de sanidad publicaj

b) la recaudacidén de los cdnones y gravdmenes, cuya cuantia se limite al costo
aproximado de los servicios prestados, siempre que aquéllos se apliquen en condi-
ciones de igualdad.

Articulo V

1. Cuando se exija una garantia financiera para la operacidn de trdnsito
aduanero, ésta se constituird a satisfaccidn de las autoridades de aduanas del pais
de trdnsito interesado, de conformidad con las leyes y reglamentos de dicho pais y
los convenios internacionales.



2. Con objeto de facilitar el trdnsito aduanero, el sistema de garantia
aduanera deberd ser sencillo, eficaz y de costo moderado y cubrird los derechos
e impuestos de importacién o exportacidn exigibles y, en los paises en que estén
cubiertas por garantias, las sanciones a que haya lugar.

Articulo VI

1. Sin perjuicio de cualesquiera otros documentos que puedan exigirse en
virtud de un convenio internacional o de las leyes y reglamentos nacionales, las
autoridades de aduanas de los paises de trdnsito aceptardn el documento de
transporte multimodal como parte descriptiva del documento de trédnsito aduanero.

2. Con objeto de facilitar el trdnsito aduanero, los documentos de trdnsito
aduanero se ajustardn en lo posible al modelo que se reproduce a continuacién.



DECLARACION DE MERCANCIAS (TRANSITO ADUANERO)

Expedidor (nombre y direccién) - " Aduana de partida Fecha
-
NO

Destinatario {(nombre y direccién’ postal) Declarante (nombre y direccion)

Direccion de entrega Pais de procedencia Pais de destino

Lugar de carga Muelle, depésito, & Documentos adjuntos Uso oficial

Via Modo y medio de transporte

Aduana de destino Precintos colocados por

] Aduana [] Declarante

NQ. conoc.| Unidad de transporte (tipo, [ Namero y naturaleza de los bultos; designa- | NQ de clasi- | Peso bruto,KgI

numero de identificaciones); | cion de las mercancias ficacion | . ... . ..

Marcas y nQs de los buitos

u objetos

Namero total de bultos Peso bruto total Kg

(Datos relativos a la garantia)

(Reglamentaci6n nacional) El que suscribe declara que las informaciones que figuran
en esta declaracién son auténticas y verdaderas y se com-
promete a respetar las obligaciones contraidas por esta o-
peracién de transito aduanern, segiin las condiciones pres-
critas por las autoridades competentes.

Lugar, fecha y firma del declarante




Done in the name of:

Fait au nom :
e

T 7| B Réh & X& T
CoBepmeHo OT MMeHH:

Hecha en nombre de:



AFGHANISTAN:

DE L' AFGHANISTAN :
v olaiadl
SEE
Adw-anmcrana:

EL AFGANISTAN:

ALBANIA:

DE L' ALBANIE :
s Lot

M 4 e &
Anbanmu:

ALBANIA:

ALGERIA:
DE L'ALGERIE :
vyl
SEEETE X
Aamupa:

ARGELIA:



ANGOLA:
DE L'ANGOLA :
: Y ,.u‘

% B -

Auroant;

ANGOLA:

ARGENTINA:

DE L'ARGENTINE :
e Y

PT 4R 4L
Aprenmnint;

LA ARGENTINA:

AUSTRALIA:

DE L' AUSTRALIE :
r U\ 2l

A K4 I
Ascrpamm:

AUSTRALIA:



AUSTRIA:

DE L'AUTRICHE :
r L
A4
Ancrpiu:

AUSTRIA:

THE BAHAMAS:

DES BAHAMAS :

: Lol

SR E
Baramexkux octponon:

LAS BAHAMAS:

BAHRAIN:

DE BAHREIN :
b o)
e 4
Baxpeiina;

BAHREIN:



BANGLADESI:

Du BANGLADESH :
1 Al
FALECACE
Dragnaaenia;

BANGLADESH:

BARBADOS:
DE LA BARBADE :
IR
e s A
baphaoca:

BARBADOS:

BELGIUM:

DE LA BELGIQUE :
v e

bL 4 A
beanum:

BELGICA:



BENIN:

Du BENIN :
P o—
N
bemma;

BENIN:

BHUTAN:
Du BHOUTAN :
VR
~ R
Dyraa;

BHUTAN:

BoLivia:
Di 1A Bouivie:
v Lid o
YE A 4 IE -
boasum:

BoLIVIA:



BOTSWANA:

Du BOTSWANA :
: Ul g o

18 RO
Doremunng

BOTSWANA:

BrAZIL:

Du BRresit. :
t Ju il
gy
Dpasan:

EL BRASIL:

BULGARIA:
DF 1A BULGARIE :
skl
1% do 4| I :
Doarapim:

BuLGARria:



Burma:

DE 1A BIRMANIE ;
t e g

i @)
Tupa

BtkMANIA:

BuRuNDI:
M BURUNDI:
P
LI U
Lypyum:

BURUNDE:

TiE BYELORUSSIAN SOVIET SOCIALIST REPUBLIC:
DF LA RFPUBLIQUE SOCIALISTE SOVIETIQUE DE BIELORUSSIE :
b S gt &SV L) sl B e

€K TR MK LA L Xt foly
Beaopycekoit Conerexoll Congimenmeesoil Prenybans:

LA REPUBLICA SOCIALISTA. SOVIETICA DE BIELORRUSIA;



CANADA:

Du CANADA :
v S

ho K¢
Ky

EL CANADA:

CAarr VERDE:

Du Cap.VeRT :

. e ar ]

W £} f_fl :

Ocrponon Jeacoro Meica:

Casy VERDE:

Tur CENTRAL ASRICAN R¥PUBLIC:

Di LA REPUBLIQUE CENTRAFICAINE :
gl gyl Byygges

PR PE.
llenrpaasitoadpukatickolt PecoySauxu:

La RFPUBLICA CENTROAFRICANA :



Cunan:

Du Tcuap:
: JLAS
SLE

L EVIHK

EL CHAD:

Ciee:
Du Ciunr:

itt‘J 4 |] :
.w:

CHILE:

CHINA:

D LA CHinNg :

t el
L] .
Wirras:

CHINA:



COoLOMBIA:

D LA COLOMBIE :

t iy S
I {ort L
Koaynmu: |

COLOMBIA:

Tu: COMOROS:

Di:s COMORES :

Y X
HA g

7 .
Kosopekux: ocrponon:

LAS COMORAS:

T ConGo:
Du CONGO :
gl oI
S
konro:

EL CoNGO:



Costa RICA:
Du Costa Rica:
2 LG jle oS
2 Wik po:
kocra-Pikin:

CostAa Rica:

Cusa:
De CuBa :
t S
4 e
KyOni:

CuBa:

CyPRUS:

DE CHYPRE :

L b
¢ J& 44
konpa:

CHIPRE:



CZECHOSLOVAKIA:

DE LA TCHECOSLOVAQUIE :
U e 525
1% Wd 1K A
Yexocionakun

CHECOSLOVAQUIA:

DEMOCRATIC KAMPUCHEA:

Du KAMPUCHEA DEMOCRATIQUE :
v dado) el LS 48
Jlenorparaueckoil Kanarynn:

KAMPUCHEA DEMOCRATICA:

Tut DEMOCRATIC PEOPLE'S REPUBLIC OF KOREA:

DE LA REPUBLIQUE POPULAIRE DEMOCRATIOUE DE CORIF :
el el Lt oS ) e

B R E 5 XA R pulil:
hopeiickoii Haposoio-/lemokparuueckoli PecnyGamsi:

LA REPUBLICA POPULAR DEMOCRATICA DE COREA:



DEMOCRATIC YEMEN:

DU YEMEN DEMOCRATIQUE :
FURIIPI

i, £ 1)
Jlenokpariueckoro Hemana:

EL YEMEN DEMOCRATICO:

DENMARK:

Du DANEMARK :
: ._‘J\J_.J\,\J\
#f &
Jlwmu;

DINAMARCA:

Disoutt:

Di:. DapouTt :

g T
H A e
Jlasby s

DHBOUTI:



DOMINICA:

DE LA DOMINIQUE :
e—Gimg o

e W
JloMunukn ¢

DOMINICA:

Tne DOMINICAN REPUBLIC:
DE LA REPUBLIQUE DOMINICAINE :
b aSare sl &) gpend!

% K R ho st 4o [3):
Jlonnkanckoli PeciyGamku:

LA REPUBLICA DOMINICANA:

ECUADOR:

DE L'EQUATEUR :
r 9 }S \
JeN % T
“Wajopa;

ErL ECUADOR:



EGyrr:

DE L'EGYPTE :
P

IR A
Firwnra;

EcGirto:

EL SALVADOR:
IEL SALVADOR :
vyl
BT RS
CanbBajiopa:

EL SALVADOR:

EQUATORIAL GUINEA:

Dt LA GUINEE EQUATORIALE :
R

F i 'L I,
xksaropuanvioii ['sunew:

GUINEA ECUATORIAL:



ETHIOMA:
D L ETHIOPIE :
s Ly ,,_.:
35 E et Ik
Imonuu:

ETIOPIA:

Fu:

De Fion:
3 q":’
¥k
LUTFPYR

Fu:

FINLAND:
DE LA FINLANDE :
s loles

s yng

FINLANDIA:



FRANCE:

i LA FRANCE :
s Lo 4

& 3
bpintipm:

FRANCIA:

GABON:

Du Gason:
1O els
Ho J.{
Matouna:

EL GABON:

Thi: GAMBIA:
DE LA GaMBIE:
+ Lale
[x] vb T :
1 anbim:

GAMBIA:



Tue GERMAN DEMOCRATIC REPUBLIC:
D LA REPUBLIQUE DEMOCRATIQUE ALLFMANDE. :
U Ll i) L) e
’1.(,(:7:%_, R,, iﬁ: ’}D :
Pepatexoii Jlemorparaticcenoil PeciryGnang:

LA REPUBLICA DEMOCRATICA ALEMANA:

Tue FEDERAL REPUBLIC OF GERMANY:

D LA REPUBLIQUE FEDERALE D'ALLEMAGNI :
t o 5 Lol L,..;Lli ) s>

% & L 0% Fp 3k 4o (i
deseparunnoi Pecny6 mku epaanim:

LA RiPUBLICA FEDERAL DE ALEMANIA:

GHANA:

DU GHANA :
: Lle

ho 4
(AT

GHANA:



GREECE:

D 1.A GRECE :
t O

& A4
Iperam:

GRECIA:

GRENADA:

DE LA GRENADE :
oLy £
Hothihiz: -

Iperun:

GRANADA:

GUATEMALA:

DU GUATEMALA :
t Ylod o5
A s
aremadnt:

GUATEMALA:



GUINEA:
Br LA GUINEE :
s Lo

LA I :

I'Buien:

GUINEA:

GUINEA-BissAu:

DE LA GUINEE-BISSAU :
R

LA &k - rb4g
mmnen-bueay:

GUINEA-BISSAU:

GUYANA:

D LA GUYANE ;
: Lls

+ 1 0p:
1wt

GUYANA:



Har:
D’Haimi :
t gola
B
(ITTRNTR

Harri:

T HoLy Sek:

DU SAINT-SIEGE :

t g e e S
CBSITCH MICTO (IPECTON;

LA SANTA SEDE:

HONDURAS:

Du HONDURAS :
Foelse
AOBE s Hh
Ponjypaca:

HONDURAS:



HUNGARY:

DE LA HONGRIE :
1 lie

5B T 4
Bemrpuu:

HUNGRIA:

ICELAND:

DE L'ISLANDE :
s el
Heaapm;

ISLANDIA:

INDIA:

D¥ 1INDE :
: .\.’.‘J\

ep /4 ¢
iy

LA INDIA:



INDONESIA:

Dr L'INDONESIE :
S

P /% K, & Ik
Hione sm:

INDONESIA:

IRAN:

DE L'IRAN:
t ol

1P B8A :
Hpana:

ELIRAN:

IrAQ:

Di: L'IRAK :
: @l

1P 12 %,:
Hpaka:

EL IRAQ:



IKLLAND:
DE L'IRLANDE :

Sw)a‘

4,

¢ ' A
Hpaanuu:

IRLANDA:

ISRAEL:
DrIsrAfL :

b
vA &, 9
LT spians;

ISRAEL:

I1ALy:

Di LITALIE
¢+ LWl

Tgi X A

Hranm:

ITALIA:



T Ivory CoAST:

DE LA COTE D'IVOIRE :

v glall Sl

£ 444
Bepera Caononoii Kocrn:

LA CoSTA DE MARFIL:

JAMAICA;

DE LA JAMAIQUE :
+ LGl

4 K ho:
$Invtiiin ;

JAMAICA:

JAPAN:

Du Jaron :
¢ gl

B K :
Shonmm:

EL JAPON:



JORDAN:

DE LA JORDANIE :
¢ o3

49 8 .
Hopaamm:

JORDANIA:

KENYA:

Pu KENvA :
1 LS
ORI
(NRITTTR

KENYA:

KIRII;ATI:

DE KIRIBATI :
P b
XEPR¥.

KUPUBATH:

KIRIBATI:



Kuwait:
Du Kowrir:
WORK]
1 & 14
KyneiiTa;

Kuwalr:

T LAo PEOPLE'S DEMOCRATIC REPUBLIC:
DE LA REPUBLIQUE DiMOCRATIQUE POPULAIRE LAO :
I L) il oY A e
EMAKRR X #£ 4B

Jaoeenoii Hapowo-/lemosparmicesoii Pecnyomkm:

LA REPUBLICA DEMOCRATICA POPULAR LAO:

LEBANON:

Du LiBAN :

r old
Roe
Jhasana:

EL LisANO:



LESOTHO:
Du Lesorio:
5

£ Fi0:
| Jlecoro:

LESOTHO:

LIBERIA:

Du LIiBERIA :

t L )

flrt ¥ 1
Nubepun;

LIBFRIA:

Tur. LIBYAN ARAB JAMAHIRIYA:

DI LA JAMAHIRIYA ARABY LIBYENNE :
v ) ol 4 el

P 4% 46 4| bk 3k 3% 4o 1F) -
Jwwmiicnoii - Apabekoil /Iaanaaxupi;

LA JAMAHIRIYA ARABE LiBIA:



LIECHTENSTEIN:

Du LIECHTENSTEIN :
$1) k gk + K
Jhasremureiina:

LIECHTENSTEIN:

LUXEMBOURG:
DU LUXEMBOURG :
f f S
»oE
Jhoncembypra;

LUXEMBURGO:

MADAGASCAR:

DE MADAGASCAR :

gy LY NW

Uy A ho B4 ho :
Mwtuacnapa:

MADAGASCAR:



MALAWI:
Du MALAWI :
t g 9
45 4
Manan:

MALAWI:

MALAYSIA:

DE LA MALAISIE :
sl

LN P 2
Manaii ckoii depepargm:

MALASIA:

THF MALDIVES:
Di:S MALDIVES :
o cyade
BN A
Mannpisos;

MALDIVAS:



MALL:
Du MALI:
' o
L R
Mium;

MALI:

MALTA:

DE MALTE :
: dalls

Lo L
Minnne:

MALTA:

MAURITANIA:

Di: CA MAURITANIE :
1) g
L3R 1
Manpirranmu:

MAURITANIA:



MAURITIUS:

D MAURICE :
P gt ) 90
Manprnus:

MAURICIO:

Mi:xico:

Du MEXIQUE :
WOWK A
¥
Mekenki:

MEXICO:

MonNaco:
D MONACO :
v S
ORI
Monako:

MONACO:



MONGOLIA:

DE LA MONGOLIE :

t L._J‘,A-D
..!'i _

N _!’ .
Montom:

MONGOLIA:

Morocco:
Du MaRroc :

t oyl

)"‘f x- 3 5}’ :
Maponko:

MARRUECOS:

MozAamBiQui:
DU MOZAMBIQUE :
t Feel) g0

R A A
Mo sambuka:

MOZAMBIQUE::



NAURU:

DE NAuru :
JEPX L
34 @
Haypy:

NAURU:

NEPAL:

Du NepAL ;

t Jl
VY- I A
Hemana:

NEPAL:

T NUINERLANDS:
DiS PAYS.BAS

:U.'J}a

N

ad .
1] =
Hinep s

Los Paises: Baros:



NEw ZEALAND:

DE LA NOUVELLE-ZELANDE :
Dy

inde 2

Honsoii Sesnmypm:

NUEVA ZELANDIA:

NICARAGUA:
Du NICARAGUA :
RPEPTE
o, ho fa N e
Hiwapieya:

NICARAGUA:

Tue NiGER:

Du NIGER :

t e

R B f:
Histepa:

E1. NiGFR:



NIGERIA:

Du NIGERIA

/. B 4] I
Hurepon;

NIGERIA:

NORWAY:
DE LA NORVEGE :
t s
19p A
Hopierms:

NORUFGA:

OMAN;

DE 1"OMAN :
R

T % :
Onana;

OMAN:



PAKISTAN:

Du PAKISTAN :

v oSl

e R e :
Haknerana:

EL PAKISTAN:

PANAMA:

Du PANAMA :
L
ey,
Hananmi:

PANAMA:

Parva Nirw GUINEA:

Di- 1A PAPOUASIE-NOUVELLE-GUINEE :
: ;,L::JJ’.\ L:_:;. ‘}!L!

A |2 1 S I
Hanya-Honoii 'men:

PAPUA NUEVA GUINEA:



PARAGUAY:

Du PARAGUAY :
: b;'\‘,.é.l)LJ.
HREEE
[aparesas;

ErL PARAGUAY:

PERU:
Du PEROU :

Y
g
Hopy:

EL PERU:

Tue PiiLierINes:
DiS PHILIPPINES :
2 yandddl

it 11 &
LETTTINITR

FILIPINAS:



POLAND:

DE LA POLOGNE: :
o

SR 2
Hoabum:

POLONIA:

PORTUGAL:
Du PORTUGAL :
N W
HHg:
Hopryraun:

PORTUGAL:

QATAR:

DU QATAR:
L

e B
harapa:

QATAR:




T REPUBLIC OF KOREA:

D LA REPUBLIQUE DE COREE :
1L, My e

hopeii choin Pecnydmmn:

LA REPUBLICA DE COREA:

ROMANIA:

DE 1.A ROUMANIE :
: gy,

Y5 RIL:
Pyasmnnm:

RUMANIA:

RWANDA:
DU RWANDA :
sty
P RLLA :
Pyvan;

RWANDA:



SAINT LUCIA:

Dt SAINTE-LUCIE:
) e L
FHAHEL.
Cent~liocuu:

SANTA Lucia:

SAINT-VINCENT AND THE GRENADINES:

DE SAINT-VINCENT-ET-GRENADINES :
F ol plus plu
AR AR K,

CEHT~-BMHCEHTA ¥ TI'PEHAIMH:

SAN VICENTE Y LAS GRENADINAS:

SAMOA:

Du SAMOA ;.

1) gal
AT
Cavma:

SAMOA:

4



SAN MARINO:

DE SAINT-MARIN :
1 el sl Ol
2 Y Hik:
(i Mapnio:

SAN MARINO:

Sao ToMmi AND PRINCIPE:

DE SA0 Tomi-ET-PRINCIPE :
Pyt gy O
(A I T
Ca-Tone e Hpmiemn:

SANTO ToME v PRiNCIPI::

SAUDI ARABIA:

DE L ARABIE SAOUDITE :
b &> gand! et ASLeL)t
¥ 43 P 4246
Caysoneroii Apasng;

ARABIA SAUDITA:



SENEGAL:

DU, SENFGAL :

s Jue

K A ho g
Ceneraty

Et SENEGAL:

SEYCHFLLES:

DiS SEYCHELLES ¢

: J—L—-—-ﬂ

(7 d y =

8\ _6— q 2
Ceiimeanery oeTponon;

SEYCHELLES:

Si-RRA LEONE:

D1 1A SHRRA LEONI
20 e e

iz $hg i
Cheppi-Jleone:

S RRA LroNa:



SINGAPORE:

DE SINGAPOUR :
: o),;ui.'...-
1h A K
Clmiranypit;

SINGAPUR:

SOLOMON ISLANDS:

DEs TLES SALOMON

o bl )3
BrBIIRY:
ConoMoHOBHX OCTpPOBOB:

LAS ISLAS SALOMON:

SoMALIA:

DI 1A SoMaLIr :
b Jle ealt
N
Conam:

SOMALIA:



SouTi AFRICA:

DE e AFRIQUE DU SUD :
b iy Ly il
L ELE

Mimnoii Adpins:

SUDAVRICA:

NYURY [F

1M 1L'ESPAGNE |
g S S
Juh 4
Henanon:

fLspPaNa:

Skt LANKA:

Dr SrY LANKA

t LY -
W2 LA
s Yo

Sui LANKA :



Tin. SUDAN:

Du SouDAN :

2 ")‘.) )-—"
a4

7
Cyauna;

1 SUDAN:

SURINAME:

Du SURINAME:
p Lty
HFE@H
CypvHama?

SURINAME:

SwAaZiLAND:
Du Souazianp :
toady ) g
A
Cuvmacna:

SWAZILANDIA:



SWEDIN:

D 1A Suime -
T ’_!‘

Ih #
Mserum:

Sll"(‘ll\:

SWil/ZExl AND:
oA Suasse
H \}—1 >
i 10
Mg

Stiza:

Tur SYRIAN ARAB REPUBLIC:

DE 1A REPUBLIQUE ARABE SYRIENNE: :
b g B Ry e

T 4.2 16 42 4| b o 4o [E] :
Cupntiichoii Apadenon Pecnyb.nmn;

LA REPUBLICA ARABE SIRIA:



TuaAND:

- LA TuAiLANDE ;
¢ o\

& @
LETTRTTE T

TAILANDIA:

Tado:

e ToGo :
W
5.4
Towo:

EL Toco:

TONGA:

NS TONGA :
RVRY

" ho:
Tewa:

TONGA:



TrINIDAD AND TOBGO:

D 1A TRINITEL T TOBAGO
o Sl S

19 5 Kk o § e

i i Tona o

TRINIDAD v TABAGO :

TUNISIA:
D LA TUNISIE :
w AR Wi

Fyitnea:

TuUNE2:

TURKEY:

Dt 1A TURQUIE :
P LS

1 K H:
I"yprou:

TURQUiA:



TuvaALu:

Dg TuvaLu:
P Plip
ARA .
TyBany:

EL TuvaALu:

UGANDA:

Dt L'OUGANDA :
sk o

5 Fix:
AT R

{IGANDA:

Tk UKRAINIAN SOVIET SoCiaList RepusLIC:

Di LA REPUBLIQUE SOCIALISTE SOVIETIQUE 1D"UKRAINI
FENIREY JOOTIE FPR
BAZAMKA L XK o)
Vupamesoli Conerekon. Comsamme recaot Pecini.nim;

LA REPUBLICA SOCIALISTA SOVIETICA DI UCRANIA:



Tuk UNION OF SOVIET SOCIALIST REPUBLICS:

DE L'UNION DES REPUBLIQUES SOCIALISTES SOVIETIQUES :
b &l gl LS| 25V Ol ) ggerdlolat
B 1 X H 4o B AKX B
Courva CoBetekix Cortnmerntieckuy Pecivi iin;

LA UNION DE REPUBLICAS SOCIALISTAS SOVIETICAS:

Tue UNITED ARAB EMIRATES:

Di:s EMIRATS ARABES UNIS :

e osamal) Lyl ot Lyl

T 12 46 AX A & K @
Obwemmennnx Apabekux Insparos:

Los EMIRATOS ARABES UNIDOS:

Tur UNITED KINGDOM OF GREAT BRITAIN AND NOR 1111 RN [RI:L AND:
Du ROYAUME-UNI Dt. GRANDE-BRETAGNE 11 D'IRLANDE DU Noko:
FE U g alaall Lty st 2SI

KT RA AL Z 7 2004 1 1)
Corgmemoro kopoaencersa Be.msofpt i n Coepeproin Hp v o

EL ReINO UNIDO DE GRAN BRETANA ¢ IRLANDA D1 L NORTE:



Tur UNiten REPUBLIC 0 CAMEROON:
Dr ta RepuBLIQUE-UNIE DU CAMEROUN :
tsasezl U9yl L) g
EREIRG 3 1ol :
Odsepnennoii. Pecnyd.sine hasepyi:

LA REPUBLICA UNIDA DL CAMERUN:

Tur UNITED REPUBLIC OF TANZANIA:
Di: LA REPUBLIQUE-UNIE DI: TANZANIE: :
1aandl L) 55 &) g

30 & A B HA A 3 Ao 1
O6neamermoii Peenybomkn Tan sanos:

LA REpUBIICA UNIDA DE TANZANIA:

Tik UNITED STATES OF AMIRICA:
DS ETAars-UNIS D' AMERIOUL.

b SVl amz ) SLY
14 A A ()
Cocumennnix livaron Asepuki:

Los Estapos UNIDOS DI AMERICA:



Tue: Urpkr VoLTA:
Di LA HAUTE-VOLTA :
SENRE
LKA
Bepxueii Boastbe:

EL ALTO VOLTA:

URUGUAY:

D L"URUGUAY :
X PE]
.f-’) 'L'Zj'_ .
Ypyrnas:

EL UrRUGUAY:

VENEZUFLA:
VINIZANLA
RVERE

E N ORT-FTY
Beneey ot

VENEZUELA:



VIET NaM:

Du ViET NAM::
TR
A
BheTis:

Vit 1 Nam:

YEMEN:

DU YEMEN:
f el
17
Hesena:

El YEMEN:

YUGOSLAVIA:
DIt LA YOUGOSLAVIE :
t L.-_j“.n)i—ﬁ
d 42 X
Hroe mumn:

YUGOSLAVIA:



ZARE:

Du ZaiRe. ;
')
IL1P
Tapar:

kL ZAwe:

ZAMRIA:

D LA Zampi: ¢
1 Ll
@t g

Tanumg:

ZAMRIA:

ZiMBABwE:

Du ZiMpanwe: ;

3umbabne

ZIMBABWE:



I hereby certify that the foregoing text Je certifie que le texte qui précéde

is a true copy of the United Nations Convention est une copie conforme de la Convention
on international multimodal transport of goods, des Nations Unies sur le transport
concluded at Geneva on 24 May 1980, the multimodal international de marchandises,
original of which is deposited with the conclue 3 Genéve le 24 mai 1980, dont
Secretary-General of the United Nations. l'original se trouve déposé auprés du

Secrétaire général de l'Organisation des
Nations Unies.

For the Secretary-General: Pour le Secrétaire général :
The Legal Cownsel Le Consetller juridique
United Nations, New York Organisation des Nations Unies, New York

1 February 1981 Le ler février 1981



Certified true copy (XI.E-1)
Copie certifiée conforme (XI.E-1)

February 1981



	Ch_XI_E_1



